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LOK SABHA DEBATES

LOK SABHA

Friday, November 29, 1991/Agrahayana 8,
: 1913 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]
OBITUARY REFERENCE
[Engiish]

MR. SPEAKER: Hon. Members, | have
to inform the House of the sad demise of one
of our former <olleagues Shri T.S.
Avinashilingam Chettiar.

SHRI T.S. Avinashilingam Chettiar was
aMember of the Central Legislative Assem-
bly between 1935 and 1945 and thereafter
Member of First Lok Sabha during 1952-57
representing the Tiruppur constituency of
the erstwhile State of Madras. He was also a
Member of Rajya Sabha during 1958-64.
Earlierin 1946-51 he had been a Member of
the then Madras Legislative Assembly and
also served as the Minister of Education on
the State Council of Ministers.

A versatile personality, Shri Chettiar
was a veteran freedom fighter, educationist,
wmorandrefonmst.l-loadwolyapnicpmd
in the freedom struggle and suffered im-
prisonment for several years. He had special
interest in the spread of education and

Shri Chettiar was a prolific writer and
authored several books.

Shri Chettiar passed away on the 21st
November, 1991 at Coimbatore atthe age of
88.

We deeply moumn the loss of this friend
and | am sure the House will join me in

conveying our condolences to the bereaved
family.

The House may now stand in silence for
a short while as a mark of respect to the
deceased.

The Members then stood in silence for
a short while

[ Translation}

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, we have already given a
notice to suspend the Question Hour. To-
day, the workers of the entire nation are on
strike. It should be discussed in the House.

(Interruptions)
[English}

SHR! SOMNATH CHATTERJEE
(Bolpur): Sir, today the workers of India are
on strike. We will not allow the Question
Hour. We have given notice for suspension
of the Question Hour. (interruptions)

SHRI SAIFUDDIN CHOUDHURY
(Katwa): We demand the withdrawal of the
policy which is going to harm the interests of
the working class. This is adangerous policy. -
{Interruptions) °
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SHRI SOMNATH CHATTERJEE: We
cannot accept it. We are protesting. (Infer-
fuptions)

SHRI BASU DEB ACHARIA: What is
the economic policy of this
Government?(/nterruptions)

SHRI SAIFUDDIN CHOUDHURY: We
have given notice for suspending the Ques-
tion Hour. What about it? (Interruptions)

SHRI SOMNATH CHATTERJEE: The
Government has declared a war on the
workers of this country. They have chosen
their friends. Only BJP is supporting them
and nobody else is supporting . (Interruptions)

_[Translation}

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, today the workers of the entire nation are
onstrike. it should be discussed inthe House
just now. (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: The
working class and the central trade unions
areonstriketoday. (Interruptions) Today our
country is not being ruled by either the Prime
Ministeror the Finance Ministerbut itisbeing
ruled by the L.M.F. They are deciding what
should be our policy. (interruptions) Lakhs
and lakhs of people are going to lose their
jobs. The public sector undertakings are
being jettisoned. They are going io be
privatised. What is going to happen to this
country? The Finance Minister says, after
three years we may have something. Sir,
where is the index when they are taking?
What is going to happen 1o the people? We
have notreceived any assurance. The Prime
Minister said, ‘Well, there can be a discus-
sion’. But already, Sir, notices of retrench-
ment are being given to the public sector
units.

Sk, they have already decided to adopt
the industrial policy which will mean serious
troubles to the working class. They have
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decided not to give any financial assistance
to the public sector units. What is going to
happen to this country? Sir, we want this
policy to be immediately reversed. (Inter-

SHRIDIGVWAYASINGH (Rajgarh): Sir,
it is highly objectionable. Mr. Somnath
Chatterjee is going off the rules. This cannot
be tolerated. You have already admitted in
the Business Advisory Committee a discus-
sion on the sick units. (Interruptions).

SHRI SAIFUDDIN CHOUDHURY: To-
day there should be suspension of Question

Hour, Sir.

SHRI SOMNATH CHATTERJEE: Sir,
they are on strike today.(Interruptions).

SHRI DIGVWAYA SINGH: There is no
need for this discussion now. The Question
Hour should be held. They are encroaching
on our right to ask questions.(/nterruptions).

MR. SPEAKER: Mr. Sayeed, no cross
talk please.

Waell, we do appreciate your anxient to
discuss this matter when our brothers who
are working in different public sector under-
takings have decided to go on strike...

(interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): We will not allow IMF and the
multinationals to infringe upon our sover-
eignty. The people have decided that they
cannot be dictated by IMF.(interruptions).

MR. SPEAKER: Please take your seats.
Now, first hear me and then give your opin-
ion or comments, not before  complete. -

SHRI NIRMAL KANTI CHATTERJEE:
We want you on our side.

m.SPEKAER.lyouayMalwﬂ
want me on their sides also.

SHRI NIRMAL KANT! CHATTERJEE:
We want you to speak for indians.
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SHRI SOMNATH CHATTERJEE: You
speak about Jawaharlal Nehru. Where is
Jawabharlal Nehru's policy? Are you follow-
ing that policy ?(Interruptions)

MR. SPEAKER: Now, it seems thd you
are interested in discussing this matter on
thefloor of the House.

- {Interruptions)

SHRI BASUDEB ACHARIA (Bankura):
Before that, the Government should with-
draw the anti-people’s policy, not
discussion.({/nterruptions)

" MR. SPEAKER: How does it help you?
Mr. Basudeb Acharia, how does it help you?
When | am speaking, you are getting up; let
me know how does it helpyou. If it helps, I will
sit down.

SHRI BASUDEB ACHARIA: You can
help us.

MR. SPEAKER: That is exactly what |
am trying. if you don't understand, | cannot
help.

SHRI BASUDEB ACHARIA: You can
help us by directing the Government to with-
draw their anti-people’s policy.

MR. SPEAKER: Mr. Basudeb Acharia,

you better keep quiet and you will help your-.
self. ’

. [Translation]

* SHRI MOHAN SINGH (Deoria): Sir, |
suggested yesterday to televise the Zero
Hour. But nowit has been televised in its own
course.(Interruptions)

[English]

MR. SPEAKER: Please sit down. Now
. you are derailing the discussion. Don't derail
_ the discussion please.
A (lnterruptions)
SHRIA. CHARLES (Trivandrum); They
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do not want to help the situation. (Interrup-
tions)

MR. SPEAKER: Please sit down.
(Interruptions)

MR. SPEAKER: | was saying that it
appears that the Members are interested in
discussing this matter at the first opportunity
which is available: It has to be decided as to
how it can be done. There are notices given
to mefor suspending the Question Hour; that
is one thing and there are notices of Adjoumn-
ment Motion also. We can transact the
business regularly and at the same time we
can have the discussion at the earliest op-
portunity. Now, | would like to hear from each
one of you on these options.

(Interruptions)
[Translation)

SHRI. RAM VILAS PASWAN: Mr.
Speaker, Sir, you should take up this matter
after suspending Question Hour under Rule
388. (Interruptions)

SHRI SURAJ MANDAL: Mr. Speaker,
Sir, the workers of the whole country are on
strike. Therefore, discussion should be held
on it first.(Interruptions)

[English)

MINISTER OF STATE OF THE MINIS-
TRY OF STEEL (SHRI SONTOSH MOHAN
DEV): Mr. Speaker, Sir, my plants are working
except Durgapur Steel Plant. But they are
saymg that the plants are not wotkmg This
is the problem.

SHRI SOMN‘\TH CHATTERJEE: Mr.
Speaker, Sir, we have given notice for sus-
pension of Question Hour not lightly be-
cause, here representing the common peopic
of this country, we also want to express the.
vbwsofaveryhrgoseﬁionoﬂhecommn
people in this' country who are producing.
wealth for this country, who are working in,
the factories, who are working in the ﬁelds
and who are keeping our transport

o
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organisation running.(/nterruptions)

MR. SPEAKER: The workers of the
public sector are all on strike. | hope you will
be interested in doing something to assuage
their feelings.

(Interruptions)

SHRISOMNATH CHATTERJEE: Sir,a
very-large section of the working class have
joined this strike today, in spite of the misuse
of the official machinery and in spite of the
motivated political activities on behalf of the
Ministers of the Government of India, the
Congress Party and the BJP.

Sir, | must register my strongest protest
against the blatant misuse of the electronic
media and how the Television and Radio is
being utilised for the purpose of giving only
one-sided view. Yesterday, whatwas said in
the House by the Minister of State for Parlia-
mentary Affairs was given extraordinary
prominence, but what other Members have
said have not been said, not one word was
given and a deliberate propaganda is being
carried on to see that the strike is not suc-
cessful. If this is the way this Government
wants to use the official media, then | also
want to given you notice that the Opposition
will not participate in the televising of the
proceedings of the House, because we find
that this is a deliberate objective to give
prominenceonly tothe Governmentbenches.

Sir, why are we opposing this policy and
why have the working class gone on strike?

SHRIDIGVWAYA SINGH: Sir,youhave
asked for the option only.

MR. SPEAKER: We are discussing
whether we should suspend the Question
Hour.

SHRI SOMNATH CHATTERJEE: That
is why, you see the importance. We have to
find out the importance why it should be
suspended. When the country is agitated,
formal business is not the answer. The in-
dustrial policy was adopted without consult-
ing Partiament. The trade policy was adopted
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without consulting Parliament. They decided
to go to IMF without taking Parliament’s
consent.(Interruptions)

SHRI MUKUL BALKRISHNA WASNIK
(Buldana): You have specifically asked him
his opinion on the options available before
the chair. He is giving a speech on the trade
policy; he is giving a speech on the industrial
policy. He is making speech on all the sub-
jects. You have asked him th e opinion. This
just cannot happen. Otherwise for all practi-
cal purposes, the Question Hour is sus-
pended. Already one-fourth of the Question

_Hour has gone.

SHRISOMNATH CHATTERJEE: Atthe
moment, | am not going into the details of
anti-national policies. We believe that there
is total sell-out of this country’s economic
independencetothe foreign countries, tothe
IMF, to the World Bank and to the multi-
nationals. We cannot allow ourselves to be
governed by IMF and the World Bank. The
hotels in Delhi should not be the Finance
Ministry. We have been opposing this, and
this is a serious matter. We cannot keep
silent when the country is facing the greatest
problems. Not a single new job has been
created. Only people are losing jobs. Prices
are rising. Who is looking after the working
class in this country? Therefore, we want
thattheQuestion Hour should be suspended
and the Government should here and now
come with complete withdrawal of anti-na-
tional policies so far adopted by the
Government.(Interruptions)

MR. SPEAKER: You are not expected
to ask this question. | am trying to regulate.
Would yan like to have hulla gulla in the
House?

SHRI INDRAJIT GUPTA (Midnapore):
There seems td be a misunderstanding, Sir,
to which you are also a party. (Interruptions)

| am quite aware and we are all aware
that under the rules, you will, no doubt, fi:f
some time for us to discuss these matters.
We had also asked for discussion at the
appropriate time during the Session.
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Buttoday we are wanting to'register our
protest because there is a massive protest
action taking place in the country. Because
the INTUC and the Bhartiya Mazdoor Sangh
are not participating, it does not mean that
thereis no strike. There are many othertrade
union organisations.(/nterruptions) We want
to protest against the fact that this Govern-
ment have up to now not informed the coun-
try as to what deal they have entered into
with the IMF Their correspondence with the
IMF is not known it us.

In the mean time, they have announced
all these policies of privatisation exit policy.
The main thing which is agitating the workers
today is the exit policy about which we are
told that there is going to a discussion this
and that. But no discussion takes place with
the workers' representatives. | want to tell
you, this is not a strike action confined to the
public sector. You said in the beginning that
the public sector people are agitating. It is
not so. The strike is not confined to public
sector only, because it is a total protest
against the economic policies which are
leading to such tremendous inflation in the
country, galloping price rise which is hitting
everybody today, that even inthe rural areas
today in many rural areas, there is going to
be hartal and strike. Shops, bazars, mar-
kets, everything will be closed. It is a total
protest by the people.

Therefore, we are wanting to reflect that
opinion of the mass outside in this House by
protesting and by asking you to kindly sus-
pend the Question Hour and teli the Govern-
ment that they should pay heed to this voice
of protest whioh is demanding that the ruin-
ous policies should be withdrawn, should be
changed which will destroy the self-reliance
of this country, and it will add to the mounting
unemployment. It will add to the inflationary
spiral and it will make us absolutely at the
beck and call of of the IMF. It is against this
thatwe wantto protesttoday. Thatiswhy, we
-have chosen this method. It is not becauge
out of any lack of respect for you. We want
you to cooperate with us in this matter.

SHRI NIRMAL KANTI CHATTERJEE:
there was a promise that the prices
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will be rolled back within 100 days. Subse-
quently it was modified by the Finance Min-
ister that in the month of June, the prices will
come down. Now we are in the midst of
winter. There is absolutely no sign of fall in
prices and they are not ashamed of it.

MR. SPEAKER: | have not called your
name.

SHRI NIRMAL KANTI CHATTERJEE:

- The people are in such a mood that they will

come out into the streets,and into the bazars
of the country. That is why, we have chosen
this method.

MR. SPEAKER: | want to understand
from you in what fashion you want to discuss
it.

SHRINIRMAL KANTI CHATTERJEE: |
have already stated that the people of the
country want to express themselves in the
particular manner. They will directly reach
here. .

[ Translation)

SHRI RAM VILAS PASWAN(Rosera):
Mr. Speaker, Sir, we have made a submis-
sion for suspension of the Question Hour
under Rule 388 of the Rules of Procedure
and Conduct of Business in Lok Sabha. We
have given notice under Rule 388 to draw
the attention of the Government as well as
this House to the matter of urgent public
importance. We think that today no other
issue in the country is as important as the
issue we are trying to raise here. As Shri
Somnath Chatterjee and Shri Inderjit Gupta
have said that a discussion on starvation
deaths was held in the House yesterday
despite the propaganda carried out by Gov-
emment media. | would like t; thank the
Chair as.well as the Leader of the House for
expressing their consent to it and taking it
seriously. But not even a single word was
telecast in news bulletin through the media
available with the Government, i.e. elec-
tronic media, T.V.

[English)
SHRIA. CHARLES (Trivandrum): Iwant
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a rnuling whether the question hour can be
suspended like this?

(Interruptions)

.MR. SPEAKER: My ruling is that you
should sit down please.

SHRI A. CHARLES (Trivandrum): |
should be allowed.

MR. SPEAKER: | will allow you.

SHRI A. CHARLES: The strike is anti-
" national. A categorical assurance was given
to this august House that the interests of the
workers will be protected and. that none of
the public undertakings will be closed. So, |
want time to be given to me to explain the
position. :

[ Translation]

SHRIRAM VILAS PASWAN: This news
of strike was not covered by the Govemment
media. Butthe strike which is of publicimpor-
tance and which was against the new eco-
nomic and industrial polices adopted by
Government that led to rise in prices. On the
one hand, you have promisedto provide jobs
to one crore people but on the other hand
people are becoming jobless. This is the root
cause of the strike...(interruptions)

Mr. Speaker, Sir, the entire industrial
sector and all the bazars are closed today
despite propaganda by media. | think no
other issue can be of such publicimportance
as this. Therefore, we have given notice

-under Rule 388 and it is our request to
suspend the Question Hour. We demand the
Govemmentto withdraw the industrial policy
and review its economic policy. For that

purpose, through you, we would like to urge .

upon the Government.
[English]

SHRILAL K. ADVANI (Gandhi Nagar):
Mr. Speaker, Sir, The workers in the public
sector undertakings have very legitimate
and powerful reason to have misgivings
against the present Government. A state-
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menthasbeen made in Bangkokthat unviable
public sector units would be would up and,
shortly after that when the Parliament met,
there was a question on that issue and the
answers are totally contradictory. in a way,
an attempt is made to white-wash the state-
ment made at Bangkok. From the very be-
ginning, for the last four months, | and my
party had been pressing that major changes
in industrial policy are being contemplated.
Statements are being made in that regard.
Ctd. by F But whatis necessary is acomplete
picture of the situation. Therefore, please
come out with a White Paper giving what is
the IMF demanding, what are we willing to
concede. Nothing of this kind is being done
and strange statements are being made in
respectof privatisation, in respectof unviable
Pubiic Units, in respect of Exit Policy. Now,
all these things are important.- 1 for one
believe thatthe present economic stagnancy
in the country is because of the wrong poli-
cies pursued during the past four decades
with which many here may be still in agree-
ment; | am not, my party is not. This time
when the Government and the new Finance
Minister said that they are determined to
break new ground and take new steps |
expected them to come forth with a compre-
hensive plan of action and not this kind of a
situation in which, | would say that though
the BMS may not be in agreement, most of
the Trade Unions in the Public Sector are
strongly opposed to the present policy. If
they were explained in a proper manner,
perhaps they also would be convinced.

Sir, the BMS today is not participating in
the Strike. But the BMS is not opposing the
strke either because | see no reason to
oppose a strike which is based upon legiti-
mate misgivings though | do not think a strike
in this matter is justified because a strike
should be related essentially to an Industrial

- Dispute and there is no industrial Dispute at

the moment but it is a question of policy and
the Govemnment’s hamhanded approach,
the Government's confused approach in re-
spect of the policy changes it proposes to do
that has led to this situation. My party has
supported the broad direction in which the
Govemnment tried to move because it is a

break away from the past and that past is a
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legacy which | would appeal even to the
other Opposition Parties not to regard as
sacrosant. That the Public Sector must have
the commanding heights of the economy is
- supposed to be a sacrosanct conception. |
would for one plead with them not to regard
those as Holy Cow.

SHRI NIRMAL KANTI CHATI'ERJEE
Unless the logic dictates.

SHRI LAL K. ADVANI: Yes. | don't re-
gard anything as the Holy Cow..

SHRIDIGVIWAYA SINGH: Not even the
Cow!

SHRI LAL K. ADVANL: Yes, Cow has
been regarded as Holy.(Interruptions)

Therefore, Mr. Speaker, Sir, | would
once again plead with the Government and
plead also with my Opposition colleagues
thatthis is a situation in which let us not score
debating points. Expressing the concem of
the workers is perfectly justified. What the
House decides in respect of the Question
Hour may be decided by a vote in which my
party’s position would be that we would not
.support the strike, we wouid not oppose the

strike.(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE:
He is prepared to take only the first step to
join them, not all the Steps. What is your
position?

.SHRI LAL K. ADVANI: | made may
position clear. Let me have my

say.(Interruptions)

SHRILAL. K. ADVANI: | would certainly
plead with the Government to come out with
aWhite Paper on the economic situation, on
the demands being made by the IMF and our

and also particularly on what do
we regard the role of the Public Sector in the
future to be. The other day when the ques-
tion was raised, | said that there is a clear
case for presenting a White Paper and the
discussion taking place on that. | am sure
that ¥ it is presented in a proper manner,
even the workers in the Public Sector would
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besatisfiedthat regarding the policy changes
that are being made, at least the direction is
correct.(Interruptions)

MR. SPEAKER: Shri Charles, | will al-
low you. You are on the Government’s side.
You should have the last word.

SHRI NIRMAL KANTI CHATTERJEE:
They are on the sellers’ side, selling our
sovereignty.(interruptions)

[Translation]

SHR! RABI RAY (Kendrapada): Mr.
Speaker, Sir, you are the custodian of our
rights. | would like to request you to please
be agreed with the hon. Members who have
given a notice for suspension of Question
Hour and give your consent to it as an extra-
ordinary situation has arisen. | thank the
entire class of Indian workers that they are
fighting for the ideal principle and not against
price-rise or for dearness allowance. Mr.
Speaker, Sir, why has all this come about?
Today, the Ministers of both the economic
Ministries Sarvashri Manmohan Singh and
Chidambaram are sitting here. Shri Arjun
Singhii is also sitting here. Today | want to
place a thing before the country which is
shameful to the nation. It is a documented
proof. You will find that

[English]

This Government knowingly has bar- .
tered away our economic sovereignity.

[Translation]

1 would like to tell you about Smt. Carla
Hills, Trade Representative of the U.S.A,,
who has come to India. She has made a
statement which appeared only in one news-
paper and not in all newspapers. | would like
to place it before the House and through you
before the entire nation. Shri Manmohan
Singhji and Chidambaramji may please Ils-
ten attentively:

[Englist]
About Special 301, Ms. Carla Hills said,
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*lextended the deadline for Indiabecause of
my belief that a process of reformis going on
under the auspices of theé Govemment of
Shri Narasimha Rao.”

[Translation)

This is a quid pro quo. Shri Manmohan
Singh t1ad stated in Bangkok that sick public
sector would be wound up. And then as you
are witnessing, he had sought undertaking
from Ms. Carla Hills for protectionin connec-
tion with PatemLawandtheyaeextendmg

Mr. Speaker, Sir, | submit that you have
given me time to speak but | am very mush
distressed. Is it a quid pro quoor not? They.
extended the deadline for India by three
months and if the Government of India

MR. SPEAKER: With great respect, |
should bring it to your notice that we do not
quote from the newspapers. You can give a
gist.

[Translation}
SHRI RABI RAY: Sir, if quotation is not

allowed, it is all right. | am telfing about their .

views. At a Press Conference in the U.S.A
Ms. Carla Hills stated that she extended the
deadiline for india by three months because
of her belief that a process of economic
reform was going onin India. What i meanto
say is that the economic reform is going on
atthe instance of the U.S.A. as well as at the
instance of Ms. Carla Hills. 1 want to bring it
myournowebeeamﬂﬁstoohasamus
Keeping in view the probity he should not
have stated so which is outside Parliament
and outside the country in Bangkok. On the
one hand, this is the situation and on the
other hand, Ms. Carla Hills is telling that they
are extending the deadiine. Is there no
‘Swadeshi’ and seli-reliance of Gandhiji?
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Haveyoubrgoﬂenthat?'l’hat is why | would
like to say that the situation is extra-ordinary
and it has lowered our national honour. |
salute the working class of India. | would like
to draw the attention of the Government to
the unemployment to be caused by this act.
Ban on recruitment has been imposed. With
the result it would render crores of people
jobless. Therefore, | submit for the suspen-

sion of the Question Hour. -
[Englést]
SHRI P.G. NARAYANAN

(Gobichettiyalayam): Mr. Speaker, Sir, se-

"nior Members from the other side have ex-

pressed their concern and great
anxiety...... (Interruptions)

" SHRI BASU DEB ACHARIA: Sir, you
first callthese who have given notices forthe
suspension of Question Hour. Wehave given
notices forthe suspension of Question Hour.
You please decide on this point.

MR. SPEAKER: Shri Acharia, let me
hear the leaders of the other parties.

SHRI P.G. NARAYANAN: Sir, the Gov-
emment and all of us had to safeguard the
interests of the workers. They are afraid that
the changed industsial policy would affect
the interests of the working class. Now, it is
the duty of the Government to clear their
doubts. So, | urge upon this Government to
come forward with a Statement and see that
the interests of the working class are not
affected by the changed industrial policy.

[ Translation]

SHRI SURAJ MANDAL (Godda): The
notice given for the suspension of Question
Hour to draw the attention of the Govern-
ment to a matter of urgent public importance
should be admitted. The area we come from
isaworkers’ area. Maximum mineral deposits
of the country are there. The largest number
of factories and labourers are there. There is
Bokaro, there is H.E.C. and there is C.C.L.
Let the Government clarify as to what would
be its policy towards labourers and
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nationalisation as the workers are having
apprehensions. The statement by the hon.
Finance Minister abroad to the effectthat the
H.E.C. will be at the second number to be
closed is causing concern. We also work in
labour unions and run them not at the na-
tional level but at regional level. Today the
Govemnment is working in the interest of
capitalists and not in the interest of workers
and the country is also moving towards that.
Therefore, Mr. Speaker, Sir, as there is a
saying that someone else is punished forthe
crimes committed by -others. The-Central
Govemment is functioning on the same line.
Big officers are doing such work as is causing
loss to public sector and are blaming the
workers for their act.

MR. SPEAKER: You should speak on
the subject only.

(Interruptions)
[English)

MR. SPEAKER: | am ascertaining the
views of the leaders of the other parties.

[ Translation)

SHRIPIUS TIRKEY (Alipurduars): This
Govemnment is a minority Government. Ow-
ing to new industrial policy it has introduced,
rupee has been devalued and the entire
country is facing famine. Therefore, today
the working class and others have expressed
their resentment against the Government.
The country is facing a number of problems.
Butthe Government sometime say that they
are going to privatise thé public sector and
they will do this and that. Therefore, they are
not capable of running the Government. The
policy introduced by the hon. Finance Minis-
ter indicates that the public sector is being
ruined. They are not yielding any profit. That
is why they are to be privatised. May be, they
are handed over to foreigners after taking
money against them. i they think that they
would be able to improve the economic
situation after calling foreigners here such
stop will not be in rigitt direction. Corruption
is rampant in Punjab, Kashmir and Assam.
The Government is unable to maintain law
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and order there. Would this Gavernment call
a foreigner to run the Government? Would
the Government invite foreign Government
to check the prevailing corruption and main-
tain law and order? That is why lwantto say
thatthe Government is Incapable and itdoes
not do anybody’s work.(Interruptions)

[English}

MR. SPEAKER: Thatgoesoutofrecord.
It is expunged.

(Ipterruptions)

SHRI CHITTA BASU (Barasat): | quite
appreciate that you expressed the view that
there should be an opportunity given to dis-
cuss the industrial and economic policy of
the Government. There is no objection for
that policy decision being discussed in the
House. But the question today is, the people
of our country, the hard working people all
over the country, the agricultural workers, all
the exploited sections of our people, the
toillng millions have been affected by the
industrial and economic policies of the Gov-
‘emment. This economic policy and indus-
trial policy is bound to raise the prics, it is
bound to further push infiation, it is bound to
create greater unemployment.

MR. SPEAKER: Now we are not speak-
ing on policy.

SHRI CHITTA BASU: Therelore, this
side of the House is opposed to the eco--
nomic and industrial policy.

MR. SPEAKER: It is not the time to
oppose it.

SHRICHITTABASU: What isthe object
of giving this notice? What is the object of
suspending the Question Hour? We are here
as the representatives of the people, not at
the mercy of anybody. People have voted for
us and the people outside are also saying
that there should be no industrial policy and
economic policy which goes against the in-
terests of the workers. So, it is our duty to
express our solidarity to the fighting against -
.the Government policies which are anti-na-
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tional and anti-people.(interruptions)

- MR.SPEAKER: Pleasetake yourseats;
otherwise it would be difficult to regulate.

SHRI SOBHANADREESWARA RAO
VADDE (Vijayawada): We urge upon you to

agree for the request to suspend the Ques-

tion Hour and discuss the important burning
issue.

MR.SPEAKER:'I'hatisdIrighL You
have said this in one sentence beautifully.

SHRI SOBHANADREESWARA RAC
VADDE: Whether they are in the agricultural
sector or inthe industrial sector, the workers
are very much worried about their future
after the adoption of this new industrial and
economic policy. Millions of people will be
rendered jobless. There are 30 miilion people
who are very much doubtful about their fu-
ture. The prospect of unemployed people of
getting into some employment is also bleak.
The Government should come out categori-
cally that the interest of the workers and the
employees who are at present empioyed will
not be jeopardised and at the same time
therewillbefuturefor the unemployed people.
This policy will lead to unemployment.
Therefore the Government should categori-
cally come out to clear the apprehensions of
the people of this country.(/nterruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRL ARJUN
SINGH): Sir, | think every party has had s
say. With your kind permission | would like to
say a few words. As far as | can see the
simple point put by you for decision at this
moment of time was whether the Adjourn-
ment Motion moved by the hon. Member......

SHRI SOMNATH CHATTERIJEE: it is
Motion, it is motion for

not Adjournment"
Summlondcuesﬁonl-low (Interruption )

MR. SPEAKER: Adjornment Motion will
be decided by me; the suspension of Ques-
tion Hour will be decided by the House.

SHRIARJUN SINGH: lunderstanathat,
Sir, but, that was the process through which
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this issue has been reached--namely, the
Adjoumnment Motion should be taken up by
suspending the business of the House which
is at the moment, the Question Hour. For
that, you know as to what procedure has to
be adopted. It is entirely upto you to take
recourse to that procedure. | do not have to
enlighten you on that; you are-very well
aware of it. While you allowed everyone to
speak, your intention was to solicit and elicit
opinion from the Members. The argument
was forthe suspension of the Question Hour.
We have heard all the speaches. Perhaps |
did not listen properly or perhaps it was not
said~ there was no cogent argument ad-
vanced, for suspending the Question
Hour.(Interruptions) All the arguments were
advanced to reject or to take back the Indus-
trial Policy. That was the objective of all the
speeches that were made. Now, the point is
thisthatthereis aprocedurein this House for
taking decisions on all matters.

SHRI SOMNATH CHATTERJEE: But,
you did not consult Parliament.

SHRIARJUN SINGH: Letmecometeit.
Justforthe sake of information of all the hon.
Members, | would like to remind that the
Industrial Policy was not framed behind the
back of this Parliament. it was framed and
presented in Parliament; it was discussed in
Parliament and I would like to further say that
the hon. Prime Minister holds the Industry
Portfolio. The Budget was presented herse;
the Demands were discussed and the entire
Industrial Policy was discussed in those
Demands. Then the Demands were passed
by this House. (Interruptions) it does not lie in
anybody’s mouth now, to say that the indus-
trial Policy was framed behind the back of
this Parliament.(/nterruptions) Please listen
to me carefully.(Interruptions) | sat quietly,
listening to you. So, kindly hear me
out.(Interruptions) | sat patiently listening to
you, kindly hear me out.

The Budget - Demands for Grants - for
the Department of Industries was presented
here. In that, the Industrial Policy figured as
the most prominent issue. It was discussed
threadbare and the Prime Minister replied to
it. He mentioned all the aspects of the indus-
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trial Policy that this Government has formu-
_lated. | am only recapitulating; | am not
saying thing from’'my side. The Prime Minis-
ter has gone on record in Parliament to say
that in every issue in which the workers will
be affected in any way, a decision will be
takenbyconsensusinwhchalloiyouwillbe
involved.(/nterruptions) .

MR. SPEAKER: ShriBasuDeb Acharia,
please sit down; he is not yielding.

(Interruptions)

SHRI ARJUN SINGH: | have hstened to
you for so long.

(Interruptions)*

MR. SPEAKER: You should not do like
this. Shri Basu Deb Acharia’s statement is
not going on record.

(Interruptions)*

MR. SPEAKER: No, it is not going on
record. Shri Basu Deb Acharia, please sit
down. Youshouldnotdoii(ethts.ltlsbo
much.

(Interruptions)*

MR. SPEAKER: Nothing has gone on
record.

SHRI ARJUN SINGH: | would like to
remind the House of all the assurances
givenby the Prime Minister. lwould liketo re-
do it. Under no circumstances, will this Gov-
emment take any step, which inthe minutest

way, undermine the national
sovereignty.(/nterruptions) | want to say that
we are not against a
discussion. ( ) There are pro-

cedures of this House which allow for the
discussion of an adjomment motion. Those
pmeedunsmaybefollmd.Ad

- will ensue. We welcome that di

So far as this question is concemetd, |
think, you should take the vote whether the
House wants a sort of a campaign here
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during the Question Hour.(Interruptions) |
would not like to say anything on the inter-
vention of the Hon'ble Leader of the Opposi-
tion because | understand his predicament.
It is very difficult for him and his party to
choose between the cow and the sacred
cow.(/nterruptions)

MR. SPEAKER: Mr. Lokanath
Choudhury, please sit down.
(Interruptions)
MR. SPEAKER: | am on my legs.
(Interruptions)

MR. SPEAKER: Mr. Nirmai Kanti
Chatterjee, you should keep everything
nirmal here in the House.

(Interruptions)

MR. SPEAKER: We understand your
anxiety - anxiety of all the Members and all
the leaders of all the parties. Whether a few
pubiic sector undertakings have gone on
strike or all have gone on strike, whether
they have supported or not supported,
whether there is a misconception or misun-
derstanding and whether there is a scope for
explaining and all those things, | do think that
the matter should be discussed because if
people have some apprehensions, they
should be explained onthefioorofthe House.
If the Government has a point of view, Gov-
emmentshall have the opportunity to explain
and remove that misconception. So, there
should take place a discussion.

1 gave you a pretty long time to decide
and you raised many matters which were not
really germane to the point which l had putto
you. They were ably replied by the ! eader of
the House also.

(Interruptions)

MR. SPEAKER: As far as discussionon
that point is concerned, 1 think, that is over.

(interruptions)

_ *Not recorded. -
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MR. SPEAKER: Nirmal Kantiji keep
evetythlng nirmalin the House.

" (Interruptions)

So, | am allowing the adjournment mo-
tion to be taken up. But that will be taken up
“after some time because you all need the
opportunity to discuss the adjornment mo-
tion. | am not allowing the Question Hour to
be suspended.

 (Interruptions)
MR. SPEAKER: Theré are hardly five

minutes left and you need the time. it would

be a bad precedent.
(Interruptions)
MR. SPEAKER: Pleasetakeyourseats.

SHRI SOMNATH CHATTERJEE: Sir,
in your wisdom, you have not allowed the
suspension of the Question Hour. We have
hearewuhpatlenoewhattheuaderotme
House has said. It is very clear that the
QGvemment\vamsto persist with the anti-
worker and anti-people’s policies. Today we
cannot participate in the officiai business of
the House and in protest we walk out.

- SHRI SRIKANTA JENA (Cuttack): We
are not going to participate in the
Government's business today.

Shri Somnath Chatterjee and some other
hon. Members then Jeft the House

'SHRI MANORANJAN BHAKTA
(Andaman-Nicobar): Sir, we must send a
message to those workers who are working
today, A message from this Floor must be
sent to them.

| move a Resolution that this House do
appreciate and commend those sections of
the working class who are working today all
over the country for the upkeep of our na-

SHRI P.M. SAYEED (Lakshadweep): |
secondit.
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[Translation]

SHRIBHOGENDRA JHA (Madhubani):
Mr. Speaker, Sir, there is a bandh in entire
Bihar during the country-wide strike Even -
rickshaw pullers, tonja water and shopkeep-
ers have observed the Bandh.

[Engiish]

(At this stage, Shri Bhogendra.Jha and
some other hon. Members left the House)

MR. SPEAKER: Question No. 121.

SHRI MANORANJAN BHAKTA What
about my Resolution Sir? = °

ORAL ANSWERS TO QUESTIONS
] 1.58 hrs.
[English)

Introduction of Quality Certificate
System_

*122. SHRIDHARMANNA MONDAYYA
SADUL: Willthe Ministerof COMMERCE be
pleased to state:

(a) whether in a bid to remove non-trade
barrier restricting exports to developed
countries, especially European countries,
the Government propose to introduce a
quality certificate system as a part of the
export promotion drive under the new Indus-
trial Policy;

(b) if so, the details thereof; and

(c) the assessment made by the Gov-
emment to boost exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). A statement is
laid on the Table of the House.

(a) and (b). It is the constant endeavour
of the Government to encourage manufac-
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ture of products conforming to international
standards and regulations to encourage ex-
ports to the developed countries, including
European Economic Community (EEC). In
the context of realisation of the European
Single Market in the year 1992, India has
launched a Cooperation Programme on
Standards in five identified areas, such as,
electronic components, automotive sector,
domestic electrical appliances, processed
food and machine tools. However, there is
no proposal to introduced a mandatory qual-
ity certificate system under the new indus-

trial policy.

(c) The industry should be able to un-
derstand the regulations, standards and
quality assurance requirements which they
have to meet in order to get access to the
Single European Market. The Indian testing
and certification bodies need to upgrade
themselves in terms of uptodate equipment
and trained manpower. The testing and cer-
tification bodies must conclude mutual rec-
ognition agreements with EC counterparts
so that their test results and certificates and
acceptable in the EC. In this context, a
dialogue has already been started by the
Bureau of Indian Standards with the EC
Commission and Quality System accredition
bodies of the Netherlands and UK, whose
response has been positive. As a follow up,
BIS has also launched the Quality Systems
Certification Scheme. All these measures
are expected {o ensure manufactureof goods
of international standards, which will help to
boost exports.

[ Translation)

SHRI DHARMANNA MONDAYYA
SADUL: The Governmenthave made agood
beginning by introducing quality certificate
system™to boost export for which | congratu-
late, the Government. The hon. Minister has
stated in his reply that only five areas have
been idc ntified for this purpose. | would like

to know whether the readymade garments
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industry, which is exporting garments on a
very large scale, would alsobe included init?

[English)

SHRI P. CHIDAMBARAM: In the con-
text of establishment of the European Single
Market in the year 1992, India has launched
a Cooperation Programme on Standards in
five identified areas, such as, electronic
components, automotive sector, domestic
electrical appliances, processed food and
machine tools. This is mentioned in my
statement. That does not mean that India
would not have to adhere to the standards
which the world expects from us, for other
products. This is under a cooperative
programme. But we have placed great stress
on quality and standards.

In fact, if India wishes to export to Eu-
rope, we would have to comply with ISO-
9000 beginning in 1992. | take this opportu-
nity to mention that five Indian companies
have already acquired ISO-9000 certification.
| am informed that 75 companies have ap-
plied for ISO-9000 certification. Indian prod-
ucts will meet the world standards and Gov-
ernment will do everything on its part to
ensure that Indian products reach the world
standards.

[ Translation)

SHRI DHARMANNA MONDAYYA
SADUL: Mr. Speaker, Sir, | would like to
know from the hon. Minister whether there is
any provision to check quality from time to
time after issuing quality certificate?

SHRI P. CHIDAMBARAM: There is a
system of quality check. We have export
inspection agencies. We have authorised
private inspection agencies. We have
authorised Governmentinspection agencies.
These agencies are required to certify the
quality which should be there. Under the Act,
we have exempted some categories from
export certification.’
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WRITTEN ANSWERS TO QUESTIONS

[English)
Export Processings Zones
*121. SHRI ANADI CHARAN DAS:

DR. KARTIKESWAR PATRA:

Will the Minister of COMMERCE bd
pleased to state:

(a) whether the Government have set
up Export Processing Zones In the country.

(b) if so, the details thereof; and

(c) the steps taken so far to set up one
such zone in Orissa?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): () Yes, Si.

_ (b) Details of the Export Processing
Zones. set up by the Government are as
below:-

1. Kandla Free Trade Zone,
Gandhidham, Gujarat.

2. Santacruz Electronics Export
Processing Zone,
(SEEPZ), Bombay.

3. Madras Export Processing Zone,
Madras.

4, Faha Export Proeessing Zone,
_ Falta (West Bangal).

5. . Noida Export Processing Zone,
. Noida (Uttar Pradesh).

6.  CochinExport Processing Zone,
Cochin (Kerala).
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7. Visakhapatnam Export Pro-
cessing Zone, Visakhapatnam
(presently under development).

(c) At present there is no proposal for
setting up an Export Processing Zone in
Orissa.

[Translation)
Assistance to SCs/STs and Backward

Classes

*123. SHRIARJUN SINGH YADAV:
SHRI HARI KEWAL PRASAD:

Willthe Ministerof FINANCE bepleased
to state:

(a) whether the Government have for-
mulated any scheme to provide assistance
or bank loans to the Scheduled Castes/
Scheduled Tribes and other backward
classes for removing poverty in various States
during the current year:

(b) if so, the details thereof; and

(c) the amount proposed to be spent by

the Governmenton this scheme, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (c). The
Public Sector Banks are under instructions
of the Government and Reserve Bank of
India (RBI) to extend financial assistance to
weaker sections of the society and to Sched-
uled Castes (SC)yScheduled Tribes (ST)
beneficiaries on an ongoing basis. In the
various Schemes/Programmes of the Gov-
emment to promote self-employment ven-
tures, the following targets have been pre-
scribed for weaker sections of the society
and SC/ST beneficiaries in the matter of

“lending by Public Sector Banks:
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1. Weaker Sections

10% of net bank creditto weaker sections. SC/ST

from part of Weaker Sections.

2. Differential Rate 1% of net bank credit of
of Interest at 4% previous year's advances, out of
rate of interest which 40% should be the share
(DRI) of SC/ST. ‘

4. ~ Self Employment 30% of the amount and account
Programme for should be for SC/ST.
Urban Poor (SEPUP)

5. Self Employment 30% of the beneficiaries should be SC/ST.
for Educated Unemployment
(SEEUY)

The Integrated Rural Development
Programme (IRDP) is the major programme
of the Government to assist selected fami-
lies of target groups in rural areas to cross
the poverty line by taking up self-employ-
ment ventures. For the year 1991-92, De-
partment of Rural Development of the Gov-

ernment, which administers the IRDP, have
allocated atargetof 22,51,519 familiestothe
various States and made the budgetary allo-
cation of Rs. 703.61 crores which will be
shared equally by Central and State Govern-
ments. The State-wise details are given in
the enclosed statement.
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[English)
Losses in Nationalised Banks

~ *124. SHRI CHITTA BASU: Will the
Minister of FINANCE be pleased to state:

(a) whether a report on the working of
the nationalised banks incurring losses is
under the consideration of the Govemment;

(b) whether the report has specifically
identified the reasons of losses;

(c) if so, the details thereof; and

{d) the action taken by the Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY. OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No report on
the working of nationalised banks incurring
losses is under the consideration of the
Government.

- (b) to (d). Do not arise in view of (a)
above.

Starvation Deaths of Handioom Weav-
ors

*125. SHRI DATTATRAYA
BANDARU:

SHRI SOBHANAD-

REESWARA RAO VADDE:

Willthe Minister of TEXTILES be pleased
to state:

(a) whether a number of starvation
deaths have been reported among the
handloom weavers in the country particu-
larly in Andhra Pradesh;

(b) if so, the number of such deaths
teported during the last three years; State-
wise;
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(c)the reasonsfor such starvationdeaths
among the handioom weavers'in Andhra
Pradesh;

(d) whether the Union Government have
given any financial assistance to the families
of the deceased;

(e) if so, how much; and
() i not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) The State Government to
Andhra Pradesh has reported a figure of 76
deaths in past few months but have attrib-
uted it to prolonged iliness and old age.

(b) Government of Andhra Pradesh had
also earlier reported 33 deaths from Novem-
ber 1988 to February 1989but had attributed
these also to illness, old age, suicide and
accidents. Noother State has reported deaths
specifically of weavers.

(c) Governn.ent of Andhra Pradesh got
each of the reported starvation deaths en-
quired and reported that the deaths (includ-
ing suicides) are not actually starvation
deaths but are due to various other reasons
like old age, prolonged iliness, addiction to
alcohol, accident, family problems, unsound
mind, etc.

(d) No Sir.
(e) Does not arise.

(f) The grant of financial assistance is
provided for in cases of people affected by
natural calamities, riots, etc. There is no
provision for any other kind of eventuality
under the present scheme financial assis-
tance is provided by State Governments

_only incases where deaths are directly due

to communal riots, accidents and natural
calamities. However, both the Central and
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the State Governments have taken a num-
ber of steps to help the weavers in the three
affetted districts of Andhra Pradesh viz.,
Krishma, Prakasam and Guntur. The Gov-
emment of Andhra Pradesh has agreed to

provide production oriented consumption-

loanthrough Banktothe affected weavers at
Rs. 1000/- per family repayabie in 20 monthly
instaiments with amoratorium of 4 months at
11.5% interest per annum. The State Gov-
emment also proposes to organise arreiiefof
Rs. 5000/- per family to the surviving mem-
bers of weavers through local organisations.
Sufficient amounts have been released by
the Central Government for providing sus-
tained employment to affected weavers un-
der the janata production programme, even
though an overall cut in janata production
programme has been imposed throughout
the country. Arrangementsforimproved yarn
supply at pre-budget prices have been tied
up through State agencies and National
Handloom Development Corporation.

Legal Aid Scheme for the Poor

*126. SHRI VIJAY NAVAL PATIL: Will

the Minister of LAW, JUSTICE AND COM- .

PANY AFFAIRS be pleased to state:

(a) whether the Government have as-
sessed the working of legal aid scheme for
the poor;

(b) if so, the shortcomings noted in the
working of the scheme; and

(c)-the reasons for the shoricomings
and the action taken to remove the same?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VWJAYA
BHASKARA REDDY): (a) to (c). Legal Aid
Programmes are organised by the State
Legal Aid & Advice Boards and District Legal
Aid Committees eic., whose working is over-
seen by the Chief Justices of the respective
State High Court and Judges of the High
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Court besides senior Judicial Officers in the
State, who are actively associated with the
State Boards and District Committees. Fur-
ther, such programmes, particularly Lok
Adalats, are often attended by the. Chief
Justice of India in his capacity as Patron-in
Chief CILAS and Executive Chairman,
CILAS, who is a sitting Judge of the Su-
preme Court. The working of the Legal Aid
Programme is reviewed as and when meet-
ings of the Members of the Committee for
Developmenting Legal Aid Schemes (CILAS)
are held. No shortcomings on the Legal Aid
Programmes have been brought to the no-
tice of the Government.

Foreign Exchange Immunity Scheme

*127. SHRI MUKUL BALKRISHNA
WASNIK: Will the Minister of FINANCE be
pleased to state:

(a) whether the Government are aware
thatthe Foreign Exchange immunity Scheme
formulated by the Reserve Bank of India has
givenriseto large scale hawala transactions
and under-invoicing of exports; and

(b) if so, the steps taken by the Govern-
ment to stop misuse of the Scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): (a) The Enforcement Directorate
and the Central Board of Direct Taxes have
informed that there is no indication that the
Foreign Exchange (Immunities) Scheme
formulated bythe Reserve Bank of india had
given rise to a large scale hawala transac-
tions and under invoicing of exports.

(b) Does not arise.
Smuggling of Electronic items
*128. SHRI BHAGWAN SHANKAR

RAWAT: Will the Minister of FINANCE be
pleased to state:
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(a) whether smuggling of electronicitems
such as V.C.Rs. V.C.Ps. etc. is on the in-
crease;

(b) # so, the reasons therefor and the
countries from where such electronic items
are being smuggled; and

(c) the steps taken or proposed to be
takento checkthe smuggling of these items?

THE MINISTER OF STATE IN THE

Written Answers 42

ports indicate that electronic goods such as
video cassefte recorders and video cas-
sette players, etc., continue tobe sensitiveto -
smuggling into India. The value of seizures
of electronic goods for the last four years as
given in the Table below, however, show an
increasing trend. A substantial part of this
value of seizures in 1991 is contributed by
computerparts and accessories and partly
by video cassettee players and video cas-

MINISTRY OF FINANCE (SHRI sette recorders.
RAMESHWAR THAKURY): (a) Available re-
Seizures of Electronic Goods
(Value in Rs. lakhs)
1988 1989 1990 1991 (till mid-November)
2424 2792 2945 4980 (provisional)
(b) Electronic goods of Japanese origin  as one of the measures for mobilisation of
continue to be favoured for smuggling into  resources; and
India by smuggling syndicates operating from

Dubai, Hong Kong and Singapore.

(c) The anti-smuggling agencies are on
the alert to check the smuggling of these
items. The emerging trends and new modus
operandi are being studied and dissemi-
nated to the field formations for obtaining
better results. close co-ordination is also
being maintained between all the agencies
concerned withthe detection and prevention

of smuggling.
Disinvestment in Public Sector Under-
~ takings
*129. SHRI CHITTA BASU:
SHRI INDRAJIT GUPTA:

Wilithe Minister of FINANCE pleasedto
state:

(a) whether the Planning Commission
has since finalised any scheme for
disinvestmentin Public Sector Undertakings

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) As announced
in the Budget Speech, Government have
decided to disinvest part of the equity in
selected public sector undertakings.

(b) The details of the scheme are under
finalisation.

Accidents on National Highways

*130. SHRI RAJVEER SINGH: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the number. of road accidents on
National Highways during the lastthree years
and the extent of loss of public property;

(b) whether most of accidents occurred
due to the absence of dividers on the roads; .
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{c) i so, whether the Government pro-

pose to construct dividers on the National
Highways; and

(d) if not, the reasons therefor.

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The reported
number of road accidents on National High-
ways during the last three years is given
below:-

‘NOVEMBER 29, 1991

Year No. of accidents

1988 61950

1989 70627

1990 72807
Details of loss of public property are not

being collected and as such are not avail-
able.

(b) No, Sir.
" (c) and (d). Road dividers are being
provided only on high traffic density National
Highways routes, subject to availability of

funds and other inter-se priorities.
Note:

1. The numberof road accidentson
National Highways in the State
of Haryana, Kerala and West
Bengal are estimated based on
the figures of road accidents on

the National Highways in these
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States during 1987.

2. The number of road accidents on
National Highways in Haryana,
WestBengaland Delhiare based
on the figures of road accidents
onthe National Highways inthese
States during 1987.

3. The number of road accidentson
National Highways in the States
of Bihar, Gujarat, West Bengal
and Orissa are their 1989 fig- .
ures.

Maintenance of National Highways
*131. SHRI MORESHWAR SAVE:

SHRI RAJENDRA KUMAR
SHARMA:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the length of each National Highway
passing through different States and Union
Territories; '

(b) the amount spent on the mainte-
nance of each Highway during each of the
last three years; and

(c) the steps proposed to be taken by
the Government for the proper maintenance
of the Highways?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER):
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amount spent on Maint enance and Reﬁairs

kept National Highway-wise. However, the last three years is furnished below:-
(Rs. in lakhs)

Name of the State 1988-89 1989-90 1990-91

1. Andhra Pradesh 1006.71 1308.33 1350.56
2. Arunachal Pradesh 5015 38.09 36.27
3. ' Assam , 618.02 683.70 986.64
4. Bihar 973.96 974.75 1147.50
5. Chandigarh 11.93 12.93 11.56
6. Delhi 158.29 190.22 127.76
7. Goa 166.36 237.20 218.87
8.. Gujarat 944.39 - 1107.81 1335.37
9. Haryana 322.48 289.69 254.72
10. Himaﬁhal Pradesh 499.07 733.36 606.96
11.  Jammu and Kashmir 189.00 225.04 86.44
12 Karnataka 793.64 847.94 883.32
13. Kerala 466.26 436.90 493.42
14, Madhya Pradesh 891.39 1097.90 1174.41
15. Maharashtra 1300.31 1388.87 1848.56
16. Manipur 66.94 94.04 78.28
17. Meghalaya 236.87 18148 181.19
18, - Mizoram ® _ _ _
19. ?!lagaland 466 3.26 2.00
20, Orissa 689.08 607.62 854.72
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 Name of the State 1968-89 198990 1990-91

21.  Pondicherry 7.29 3.62 7.87
22.  Punjab 564.04 652.90 515.38
23. Rajasthan 742.44 906.01 1064.87
24,  Sikkim* _ _ _
25. Tamil Nadu 706.99 871.00 967.90
26.  Tripura*® - - -
27.  Uttar Pradesh 1456.63 1265.66 1142.80
28. West Bengal 1335.00 1082.50 1 366.?3
29. BRDSB. 432.71 555.47 385.21
Total 14634.61 15796.29 16929.31

(c) The National Highway: are being
generally kept intraffic worthy conditior: within
the limited availability of funds.

Avallabllity of Constitution of Indla in
Various Languages

*132. SHRI SHANKERSINH
VAGHELA:
DR. AK. PATEL:

Willthe Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be.pleased to state:

(a)the languages in which the Constitu-
tion of India has been printed;

(b) the year in whichthe latest versionof
the Constitution in each such language was
printed; :

(é) ‘what airangements exist to ensure
that copies of the Constitution in a porating
the amendments made from time to time are

brought out in each sudi language expedi-
il usiy: and

(d) the language in which the copies of
the Constitution are at present available in
the market for the use of general public?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VJAYA
BHASKARA REDDY): (a) and (b). A State-
ment showing the languages in which the
Constitution of India has been printed and
the Year of the latest edition in each such
language is enclosed.

(c) Whenever a Constitution amend-
ment is made, its English and Hindi versions
are available simultaneously and these are
incorporated in anew edition or a supplement
is issued. The amendment is also translated
into all other languages included in the’En-
glish Schedule except Sindhi by the Official
Languages Wing of the Ministry in consulta-
tion with the State Governments concerned.
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Each of the State Governments is then ="~

requestedtobring it out as a supplement and
supply it free of cost along with the existing
edition or incorporate it in the subsequent
edition.
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ment are available in the market, except
Marathi. The fourth edition of Marathi is
under print. T

STATEMENT
Language Year of the latest edition
1.  Assamese 1985
2. Bengali 1987
3. English " 1989 (Supplement upto
68th amendment)
4.  Gujarati 1984
5. -Kannada 1985
6.  Malayalam 1985
7.  Marathi 1988
8. Orya 1981
9.  Punjabi 1976
10.  Sanskrit 1985
1. Tamil 1988
12.  Telugu 1980
13. Urdu 1985
14.  Diglot (English and Hindi) - 1991
Handing Over of Sick Public Sector hand over sick public sector units to the
Units to BIFR Board for Industrial and Financial Recon-
. ) struction (BIFR) for making them viable; and
*133. SHRI V. SREENIVASA :
PRASAD: _ (b) if so, the action taken or proposed to
SHRI M. V. CHANDRA-  betaken by the Govemment in this regard ?
. SHEKARA MURTHY:
‘Willthe Ministerof FINANCE bepleased THE MINISTER OF ‘STATE IN THE .
, MINISTRY OF FINANCE (SHRI

fo state: H]

() whether the Govemment propose o

RAMESHWAR THAKUR): (a) and (b) The
Govemnment has introduced-a Bill for an

(d) Alteditions mentioned in the State-".
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amendment to the Sick Industrial Compa-
nies (Special Provisions) Act, 1985 for bring-
ing sick industrial companies in the Public
Sector within the purview of the Act.

Iincrease in Exports

*134. SHRI KADAMBUR M.R.
JANARTHANAN: Wil the Minister of COM-
MERCE be pleased to state:

(a) the percentage increase in exports
after the announcement of new Exim policy;

(b) whether the exports have increased
as per expectations;

(c) if not, the reasons therefor; and

(d) the steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The Govemment has
announced an initial package of trade re-
forms on 4th July, 1991, followed by a
Statement on Trade Policy on 13th August
1991. According to provisional figures, the
monthly export growth rate increased from
11.2% in June 1991 to Rs. 32.2% in July
1991, 41.7% in August 1991 and 42,4% in
September 1991.

(b) and (c). Considering the uncertain-
_ties relating to developments in the Global
econoiny, deliberate policy to comprass ex-
ports to Rupee Payment Areas on accountof
difficulties being experienced by these
countries to supply necessary imports to
india on account of dislocation in the Soviet
Union, decline in global output and exports,
recession in major developed countries,
depressed world prices for some of our ag-
ricultural products, import curbe imposed on
account of critical Balance of Payments situ-
tion, steep hike in interest rates sn export
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credit, and the timelag for exporters to react
tothefar reaching reforms inthetrade policy,
the growth in exports has been more or less
according to expectations.

(d) The Government introduced a pack-
age of trade policy reforms aimed at
strengthening of export incentives, eliminat-
ing substantial volume of import licensing
and optimal import compression. REP Ii-
cences have béen replaced by a new instru-
ment named Eximscrips. These will be the
means of obtaining access to certain cat-
egories of imports of raw materials, compo-
nents and spares. The system of advance
licensing as aninstrumentof export promotion
has also been strengthened. Government

- has decided to allow established exporters

to open foreign currency accounts in ap-
proved banks and ailow exporters to raise
external credits, pay for export related imports
from such accounts, and credit export pro-
ceeds to such accounts. Besides, Govem-
ment have taken other steps which include
reducing controls through licensing, simpli-
ficationof procedures for exports, activisation
of Board of Trade, bilateral discusion with
selected countries, interaction with national
organisations of trade and industry, etc. -

Association of Private Sector in
Production of Light Combat Aircraft

*135. SHRIP.M. SAYEED: Will the Min-
ister of DEFENCE be pleased to state:

(a) whether the Government are con-
templating to associate private sector with
the proposal to induct light combat aircraft
into the Indian Air Force;

(b) if so, the details of thg scheme; and

(c) the main reasons for associating
private sector with the defence efforts ?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). LCA isin a
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development stage and is planned for pro-
duction in HAL. Private industry has been
utilised for fabrication of wind tunnel model
parts, tool design and manufacture, com-
puter facilities for simulation including hard-
ware and software, materials development
and supply, manufacture of printed circuit
boards etc. Further it is proposed to invoive
the private sector more in fabrication of air-
craft parts, sub-systems and test facilities
taking due care of quality and security.

(c) The main reasons for contemplating

association of private sector are:-

7)  Industrial base has vastly im-
proved and it would help in
building up of capability in de-
velopment of high technology
systems.

i)y  multiple sourcing fortechnology,
equipment, components, etc., in
addition to the traditional Gov-
emment sectors, would contrib-
ute to cgst reduction.

iif)  the investment of Government
funds in the Government sector
would be lowered.

v) research and development
teams could concentrate more
on systems design and engi-
neering rather than on produc-
tion.

v) dmsnondtasksandinvolvemem

of private sector would improve
productivity and cost effective-
ness; also enable the private
sector to be more innovative and

impact of Devaluation on Exports:

SHRI CHETAN P.S.
- SHRIMATI BHAVNA CHIKH

LIA:
mmumemfmmcsbepumd
fo state: ' )

© *136.
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(a) whether much of the intended com-
petitive edge to Indian exports has been lost
as a result of devaluation of rupee and high
rate of inflation; and C

(b) if so, the reaction of the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR) (a) and (b). No, Sir. The adjust-
ments inthe exchange rate of rupee interms
of the major currencies of the world were
effected in two-stages on the 1st and 3rd
July, 1991 as part of a package of policies

" aimed at restoring confidence and enhanc-

ing the international competitiveness of In-
dian exports. Although domestic inflation
might have eroded the price advantage to
exports provided by the exchange rate ad-
justment and the EXIM scrip policy, to some
extent, the total impact of the policy remains
highly favourable and India’s exports are
today much more competitive. Besides, sev-
eral structural reforms in the spheres of
industry and trade coupléd with a strict mon-
etary and fiscal discipline are expected to
dampen inflationary pressures, to increase
efficiency and productivity and impart dyna-
mism to the growth process and thereby
provide a solid foundation for higher exports
and overall growth.

[Trans/ation)

Losses incurred by Central Cooperative
Banks and Rogloml Rural Banks

*137. SHRL SANTOSH KUMAR

- GANGWAR: Will the Minister of FINANCE

be pleased to state:

(a) the average losses incurred by the
Central Cooperative Banks and the Regional
RuralBuksdunmeachloelutthree
years; and

(b) the action taken qr proposed to be
taken to check the losses? -
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THE MINISTER OF STATE IN TEH
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). The
National Bank for Agriculture and Rural De-
velopment (NABARD) based on data avail-
able with them in respect of a few loss
making ‘Central Cooperative Banks (CCBs)
in 16 States has reported the average losses
incurred by them during each of the three

years, namely, 1986-87, 1987-88 and 1988- .

89 (latest available) as under:

AGRAHAYANA 8, 1913 (SAKA)

(Rs. in lakhs)
1986-87 52.03
1987-88 51.30
1988-89 68.10

In the case of Regional Rural Banks
(RRBs) the average loss of ioss making
RRBs for the last three years was as under:

(Rs. in lakhs)
1988-89 4145
1989-90 57.50
1990-91 ‘ 61.45

The lossed incurred by the CCBs arise
on account of various factors like low busi-
ness turnover, high cost of management,
low operating margins, lack of diversification
of loan portfolio, failure to manage funds
prudently and low recovery. CCBs are under
the administrative control of the State Gov-
ernments/Union Territories and are governed
by the respective cooperative legislation of
the concerned States/Union Territories.
CCBs are inspected by the State Govemn-
ment and NABARD also conducts their
~ statutory inspections and suggests remedial
measures. The performance of the Regional
Rural Banks is monitored by NABARD and
the Government of india at regular intervals.
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The increase in establishment expenses on

" account of revised pay and allowances to

RRB staff as per the National Industrial Tri-
bunal Award has accentuated the viability
problems of these institutions. The Govern-
ment of India, NABARD and RBI are seized
of the problems and appropriate measures
are under consideration to improve their
functioning and viability.

Pension to Army Personnel on Retire-
ment before Completion of 15 Years’
Service

*138. SHRI BHUWAN CHANDRA
KHANDURI: Will the Minister of DEFENCE
be pleased to state:

(a) whether pension is notgrantedtothe
army personnel who do not complete 15
years' service in the Army;

(b) if so, the reasons therefor;

(c) whether the Government propose to
grant pension or provide jobs in the Director-
ate General of Resettlement or in other civil
services to such army personnel who are
injured in war or on duty during the service
period of 15 years;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a)to (e). Astatement is
enclosed.

STATEMENT

1.1 As per the provisions of Pension
Regulations for the Army (Part-l,
1961) the minimum qualifying ser-
vice without weightage for earning
a service pension is 15 years for
Junior Commissioned Officers and
Other Ranks and 20 years for Non-
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21

Combatants (Enrolled). The mini-
mum qualifying service without
weightage for admissibility of retir-
ing pension is 20 years for service
officers and 15 years for late en-
trants. However, exceptinthecase
of (i) anindividualwhois discharged
at his own request; (ii) an individual
who is eligible for special pension
or gratuity; and (iii) an individual
who is invalided with less than 15
years service, the deficiency in ser-
vice for eligibility to service pension
canbe condoned by the competent
authority upto six months.

War Injury Pension

Such Army personnel who are in-
jured in war or any duty during
military service are eligible for the
following types of pensionary ben-
efits.

Personnel below officer.rank

(JCOS/ORs)

Battle casualties and such other
cases as are specially notified by
the Government are entitied to War
Injury Pension, which is admissible
irrespective of the length of ser-
vice. For 100% disability, the rate is
equal 1o the reckonable emolu-
ments last drawn on the date of
invalidment (pay including classifi-
cation pay, if any, last drawn by the
individual). Where disability is less
than 100%, the amount is propor-
tionately reduced, subject to the
condition thas the minimum amount
admissible is not less than 80% of

drawn, irrespective of the degree of
disabiity at the time of invalidment
or & any subsequent re-assess-
ment stage.

NOVEMBER 29, 1991
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Service Officers

For Service Officers, War Injury
Pensionfor 100% disability is equal
to the reckonable emoluments last
drawn on the date of invaiidment
(pay plus Non practising Allowance
{for Doctors only) and rank pay, if
any). Where disability is less than
100%, the amount of War Injury
Pensionis reduced proportionately,
subject to the condition that the
minimum amount admissible is not
less than 60% of the reckonable
emoluments last drawn onthe date
of invalidment, irrespective of the
degree of disability at the time of
invalidment or at any subsequent
re-assessment state.

Retirement Gratuity

In addition to the War Injury Pen-
sion, Service Officers/Personnel
below Officer rank are entitled to
Retirement Gratuity equal to one
fourth of the reckonable emolu-
ments for each completed six
monthly period of qualifying ser-
vice, counting service upto the date
on which he would have normally
retired in that rank plus weightage
of 5§ years subject to maximum
qualifying service of 33 years in-
cluding weightage. This, however,
is subjectto a maximum of 161/2%
timesthree reckonable emoluments
and an upper ceiling of Rupeesone
lakh. Incaiculating the length of
qualifying service, fractionof ayear

- equal to 3 months and above but

less than 6 months shall be treated
as a completed half year and reck-.
oned as qualifying service.

Disabiiity Pension

. Disability pension is admissible to
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26

an Army personnel who is invalided
out of service on account of a dis-
ability in peace time irrespective of
length of service or who is found to
be suffering from a disability at the
time of retirement, which is attribut-
able to or aggravated by military
serviggvand is assessed at 20% or
over by the competent authority.
This has two elements viz: a ser-
vice element and a disability ele-
ment. For personnel below officer
rank the service element of the
Disability pension is equal to the
Service pension for the qualifying
service rendered, till the date of
invalidment. This will be applicable
to individuals with 15 years or more
of qualifying service (20 years of
NCs(E). But in no case the service
element shall be less than 2/3rd of
the minimum. service pension ad-
missible to the rank/pay group.
Presently, the rates of disability
elementfor 100% disability are Rs.
§50/-p.m. forJunior Commissioned
Officers and Rs. 450/- p.m.forOther
Ranks/NCs(E). Forlessthan 100%
but not less than 20%, the rate is
proportionately reduced.

In the case of officers, the rate of
disability element for, 100% dis-
abilnyispreaentlyRs 750/- p.m.
The amount of service element is
equal to the retiring pension calcu-

lated on the basis of the actual

service rendered by an officer plus
the full weightage appropriate to
the rank held at the time of
invalidment, irrespective of the
length of service. Retiring pension
in respect of.the officer is calcu-

 lated at 50% of the average

‘emoluments reckonable forpension
. {average of the basis pay, Non-
- Practising Allowance (NPA) and

-‘:'-~Mm.lw.mwmom-
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cerduring the last 10 months of his
service). Theamountsodetermined
shall be the retiring pension for 33
years of reckonable qualifying
service. For lesser years of quaii-
fying service, this amount will be

proportionately reduced.

Period of grant of disability pension when
the invaliding disability is incapable of

2.7

28

Improvement

If the disability.is accepted as at-
tributable to or aggravated by mili-
tary service and is certified on the
basis of an Invaliding or a Re-sur-
vey Medical Board to be incapable
of improvement, disability pension
Niay be granted for a period of 10
years in the first instance. During
this period, the pensioner will have
a right to claim re-assessment of
his pension on the basis of aggra-
vation, ‘if any. Where pension is
modified as a result of re-assess-
ment, the pension may again be
granted for a period of 10 years
from the date of the revised award,
provided the disability is still re-
garded as incapable of improve-
ment. Each successive assess-
ment, athigheror lower rate, willbe
for a 10 year period during which
the pensioner will be given an op-
portunity to have his pension re-
assessed on the basis of further
aggravation.

When the percentage of disable-
rgent has remained unmodified for
aperiod of 10 years, the pensioner
shallbe brought before a Resurvey
Medical Board and in the event of
the disability still being regarded by
the pension sanctioning authority
as incapable of improvement, his
pension may be sanctioned for life.
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Thereafter, no revision of pension
will be admissible.

In cases, where the invaliding dis-
ability is loss of iimb(s), total loss of
sight, loss of one eye, amputation,
etc, and when the question of im-
provement/worsening of physical
condition does not arise, the award
will be sanctioned for life.

Period of grant of disability pension when

the invaliding disability is capable of
improvement
2.10 Where the disability whether

211

attributable to or aggravated
by military service of an indi-
vidualis considered as capable
of change (improve or deterio-
rate), the period of the first
award calculated with refer-
ence to the date of medical
board will be in the range of
one to five years. The actual
period of award will, however,
be decided by the Medical
Board, having due regard to
the circumstances/conditions
of each case. Theperiod of the
award or resurvey will also be
for a period ranging from one
1o five years and will be de-
cided after taking into account
the circumstances of each
case.

Invalid P_ension

Invalid pension is admissible
toanindividualwhois invalided
out of service with a disability
neither attributable to nor ag-

" _gravated by military service, if

- the service actually rendered
is/10 years or more. It is equal
- to'the service element of dis-
ability pensionthat would have

NOVEMBER 29, 1991
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(a)
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been admissible had the
causes been attributable to or
aggravbated by service. If the
service actually rendered is
less than 10years, invalid gra-
tuity will be at half a month’s
reckonable emoluments (pay

including claggification pay, if

any last drawn by the indi-
vidual) for each six monthly
period of service.

Provision of Employment

As regards provision of jobs to
such Army Personnel, the po-
sition is explain hereunder.

For the purpose of appoint-
ment to Group ‘C’' and Group
‘D’ posts in the Central Gov-
ernment, filled through Em-
ployment Exchange, the dis-
abled ex-Servicemen, whether
disabled during warorinpeace
time but whose disability is at-
tributable to military service,
are accorded Priority-I
alongwith retrenched employ-
ees of the Government. They
are also eligible for relaxation
in age and educational qualifi-
cations. Concessions are also
being given by the Central
PSUS/Nationalised Banks to
such persons for employment
in their organisations. Certain
State Governments also have
their own schemes for the re-
habilitation of disabled ex-
Servicemen.

For appoimmeﬁt of disabled
ex-Servicemento Group Aand
Group B posts:-

~ otherwise than through
competitive examinations
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34

35

(b)

. conducted by the UPSC,

their cases will be consid-
erad by the UPSC pro-
vided they possess the
requisite qualifications
and experience and do
not exceed 45 years of
the age (50 years in the
case of disabled ex-Ser-
vicemen belongingto SC/
ST). They willbe accorded
first priority provided they
are found suitable by the
Commission;

through competitive ex-
aminations held by the
. UPSC provided they are
;- educationally qualified.
They are eligible for age
concession up to 3 years
(upto 8 years in the case

of SC/ST).

As regards medical standards,
the orders provide that a cer-
tificate of fitness granted by
the Demobilisation Medical
Board would be considered
adequate for the purpose of
employment of :such person-
nel in Group 'A’ to Group ‘D’
posts. :
In respect of IPKF casualties,
as a special dispensation,
Government have issued

‘guidelines’ to various Central

Govemment Departments and

* Public Sector Undertakings to

provide priority foremployment

tobegiventodisabledperson-

nel for employment under

_Government over other nor-

" mal cases of ex-Servicemen,

AWmnuesnsemdfor

:" .' v u;.x-SaMcamcn
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Free Trade Zone at Visakapatnam

*139. SHRI RAMA KRISHNA

" KONATHALA: Will the Minister of COM-

MERCE be pleased to state:

(a) the time schedule for commission-
ing of the Free Trade Zone at .
Visakhapatnam;

(b) the progress made so far in this
regard;

(c) whether the progress in developing
the Free Trade Zone is slow;

(d) if so, the reasons therefor; and

(e) the steps proposed to be taken by
the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (e). The basic
internal infrastructure of the Zone is likely to
be completed in the next financial year.

Development works could only be initi-
ated after acompact block of land was made
availabla in March, 1991. A quicker pace of
development would be possible with the
provision of additional funds this year. The
progress achieved so far is as under:-

1. Land for the Zone has ben ac-
quired and the Zone Administration
has taken possession of 360.51
acres of land '

2. The Andhra Pradesh Industrial in-
frastructure Corporation (APIIC)
“has been appointed as the Model
Agency for development of infra-
structure inside the Zone. M/s.

_ -APIC have prepared detailed de-
~ signs of buildings and utilities and
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invited pre-qualificationtendersand ' Action against Companles making

final tenders are under prepara-

3. Work order for construction of se-
curity boundary wall has already
_been placed on the contractor by
M/S.APIIC and the construction
work has begun.

4. Some preliminary work like the fol-
" lowing have been undertaken and
arebeing iﬂ,\plemntedintheZone:-

“(i) Construction of internal
roads has taken up and
culvert, approach road to
the culvert and another
road have been com-

 pleted.

(i) Storm water drain to the
‘extent of 560 mtrs. have
been completed and fur-
ther work is in progress.

" (iii) To meet the initial re-
quirements of water, tube

‘wells insida the Zone pre- -

"’mises'have been sunk
and pump houses con-
'stmcted

5. The V'sakhapa‘lnam Mumclpal
Covpordbn on'behalf of the State

- Goverament has- preparad a -
‘schemé for supply 'of 1 MGD of

'-»mimmmmwwe -

"upﬂlomm

madymilﬂdmnbr Gommis- - ;
WGWHWWM- ~ ‘made"

Excessive Profis

*140. SHREE JEEWAN SHARMA: Will

- the Minister of LAW, JUSTICE AND COM-

PANY AFFAIRS be pleased to state:

(a) whether the Government propose to
take action against the companies making
exceassive profits by bringing them under the
purview of the cost audit and by asking them
to make public the cost of pmductlon of their
industrial products;

(b) if s0, the precise details of the action
proposed o be taken in the matter;

(c) the number of companies subjected
to cost audit during the last one year and the
outcome thereof; and

(d) the steps the Government propose
1o take to ensure that the producers and™
manufactures do not exploit the consumers
at large by charging unwarranted profits?

THE MINISTER.OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VIJAYA

'BHASKARA REDDY): (a) and (b). Under

Section 2338 of the Companies Act, 1956
the CentralGovernment may, by orderdirect
that an audit of cost accounts of the comy
pany which is required 1o maintain cost
records ‘in the prescribed manner under

‘Section 209 (1) (d) of the Companies Act
- shall-be conducted by Cost Audilor. After
‘eonduwmmemu the cost auditors sub-

mitthe veponmﬁwoepanmentomompany

Aftairs. Acopy eachiof the cost audit reports
'mmmmmgmmxe
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bringing out spacific cases of excess profits
to their notice. Central Government has so
tarnotified 36 Cost Accounting Record Rules
covering 54 industrial products. The work of
prescribing cost accounting record rules for
more industries is a continuous exercise.

Central Government can direct the
company whose cost accounts have been
audited fo circulate to its shareholders,
alongwith notice of Annual General Meeting
to be held for the first time after the submis-
sion of such report, the whole or such part of
the said report as it may specily inthis behalf.
The cost audit report is not circulated to the
Members of the Public.

{c) During the year 1990-91, cost audit
was ordered on 604 companies. Of the cost

audit reports received so far, 200 have been -

reviewed. Instances of excass profit, imegu-
larities In import of raw materials, payment of
Duty Draw Back etc. wherever noticed as a
part of review have been communicated to
the administrative and other concerned Min-
istries for appropriate action.

" {d) In addition to taking action under

- ment can also take steps to ensure that
'pmdueersmdmnufadumdomtepri
the consumers at large by charging undue

:profﬂ.bymd(mardermtomc:;m-
mission under Section 10 (a) (if) of MRTP Act

“in regaid to restrictive trade practice (RTP).
Roestrictive Trade Practice has been defined

mdorudionz(o)whhhhcbdesam

practice which has the effect of preventing,

‘restricting or distorting competition in any
manner and in-particular by bringing about

v manbuhmnofpﬁmaoasbmon

’ qammmmmﬁndwuam
~.81°(1) and take such necessary steps as

;:‘W\tﬁtwmodyurmm miwhht“

. Cantral Government can also appoint
Inspectors under Section 44 of the MRTP
Act o conduct an investigation into Restric-
tive of Monopolistic Practices indulged in by
an undertaking, and after taking into consid-

“eration investigation report take action to

prevent exploitation of consumers by the
undertaking. ‘

Review of import Policy on Books

*141. SHRIMATI MALINI
BHATTACHARYA: Will the Minister of
COMMERCE be pleasedto refer to the reply
given on August, 23, 1991 to Unstarred -
Question No. 4126 and state:

(a) whether the import policy on books
has been recently reviewed and any correc-
tive measures taken to facilitate import of
specialised scholarly books, classics and
mmm

(b)whotherﬂwnoemhikemmmy

deposns 10 be made by prospective import-
"ersis prohibitive for smallerbooksellers; and

() it so, whether the Government pro-

pose to reduce the money-deposit for book-
sellers who may be accredited by Universi-
ties and educational and research institu-
tions?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). import of edu-
cational/Scientific and technical books on
the subjects as specified and teaching aids
cominuosbboalbmdunduOG.Lbyme
mdmmm
keeping in view of the balance of payment

_ ‘and exchange reserves position'of the coun-
try, RBI has introduced a system of money
-dopcsu to be made by-the prospective

importers with their barikers before opening

Letters: d endls. Thero is presently no
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Uruguay Round of GATT Proposais

*22. DR. ASIM BALA: Will the Minister
of COMMERCE be pleased to state:

(a) whether the Govemment have de-
cided to accept the Uruguay Ropund of
- GATT proposals on trade related intellectual
property rights;

(b) if so, the reasons therelfor; and

(c)melrl(elyimpaaonttndwgmls-
try in India? .

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The Uruguay Round
negotiations are still continuing and there is
no finality so far in respect of the various
proposals under consideration concerning
Trade-Related Aspect of Intellectual Prop-
erty Rights.

NOVEMBER 29, 1991
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(b) and (c). Do not arise.

UNDP Assisted Development

1347. SHRI DHARMABHIKSHAM: Wil
the Minister of FINANCE be pleased to state:

(c) the various development
programmes undertaken with the assistance
of UNDP, State-wise; and

{b) the quantum of assistance provided
by UNDP for each of these ptogmmmes.
State-wise? -

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). A list
of UNDP assisted central development
projects and the quantum of assistance for
each one currently being implemented, with
theirlocations (given State-wise) is enclosed
at Statement.
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~ 1348. SHRI GOPI NATH GAJAPATHL:
WiﬂthemmstorofFlNANCEbepbasedh
state:

{a) whether Japan has agreed to grant
concessional loan to India;

(b) i so, the amount thereof and the

purpose for which the loan is beingobtained;

Written Answers 118
(c) the terms and conditions for repay-
ment of the loan?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

'RAMESHWAR THAKURY): (a) Yes, Sir.

(b) For the year 1991-92, the Gowt. of
Japan have pledged a loan assistance of
106,594 million to India for the following

and projaects:-
Projects Amount in
Million Yen
1.  Gandhar Gas Based Combined Cyclo 42,599
: Power Project (Il) '
2. National Highway No. 2 |;np}ovemem Project 4,855
3. Urban City Water Supply Project 6,788
4. Amvali Hil'Aﬁoras‘taﬁ Project 8,095
5.  Ajanta-Ellora Conservation and Tourism 3,745
Development Project -
6.  Emergency Loans | '40',512‘
Total 106,594
(¢) The above OECF loan’is repayable (c) whether in order to encourage sav-

msoyea:sindudngamomonumof‘lo
f"yearsandeamsanmrestatﬂmmteofza
“per cent: porannum

on i "
savmsam :

'MINISTRY OF FINANCE
, fRAMESHWAR THAKURY): (a) There' is a_
"lockhperbdoﬂyoars Bu(therelsnoﬁxed

ings the Government propose to allow the

* inferest 1o accrue after maturity?

THE' MlNISTER OF STATE IN THE
(SHRI

matuﬁyperbdmereaﬂer So long asperson

‘ doasmtmakeawithdrawal.hewlﬁcommo :
‘10 earn interest at 11% per annum on the
:balaneeiududingﬂmm«estcmdﬂedtoﬂre :

nt. _

(b)and(c) BOesnolarlse
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[Translation]
" Export of Wheat and Rice

1350. SHRI DAU DAYAL JOSHI: Will

the Minister of COMMERCE be pleased to
state: .

(a) the quantity and prices of various
varieties of wheat and rice exported during
the last three years alongwith the names of

the countries to which exported and the

amount of foreign exchange eamed there-
from; ’

(b) whether export of basmati rice pro-
duced in Kota district of Rajasthan is picking
up; :

(©) f 50, whether any incentives are

NOVEMBER 29, 1991
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proposed to be given to the growers of this
variety of paddy; and '

(d) if o, the details thereof?

. THE DEPUTY MINISTER OF THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHID): (a) Astatement. each
of exports of wheat and rice during the last
three years, indicating country-wise exports
- quantity and value - along with unit value
realisation, is enclosed.

(b) Region-wise information is not avail-
{c) and (d). There is no proposal to

provide incentives to Basmatirice growers in
Kota district of Rajasthan.
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Rise and Fall In Price index

1351. SHRI GURUDAS KAMAT: Will

the Minister of FINANCE be pleased to state

the number of commodities whose price
index has risen and those whose price index

has declined during the quarter ending Sep- -

tember, 19917

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (RAMESHWAR
THAKUR): Outof 447, commodities covered
inthe Wholesale price Index (Base: 1981-82
= 100), the price index of 349 commodities
registered an increasa, 55 commodities reg-
-istered a decrease and 43 commodities re-
mained stable during the quarter ending
September, 1991.

Trafficking of Chemical Drugs

1352. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether attention of the Govern-
ment has been drawn to the news item
captioned *Trafficking of chemical drugs on
the rise” appearing in the Indian Express
dated'November 5, 1991;

(b) if so, the facts in this regard;’ and

NOVEMBER 29, 1991
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(c) the steps taken or proposed to be
taken by the Governmentto check the illegal
trafficking of chemical drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHIR
RAMESHWAR THAKUR): (a) Yes, Sir.

(b) and (c). From the seizure data of
methaqualone given below which shows a
steep rise in the quantity as well as number
of seizures in 1991, it can be observed that
the multi-pronged attack of enforcement
agencies against the increased smuggling
of this chemical drug has proved effective. A
number of African nationals carrying this
drug were intercepted and arrested and in-
telligence effort specially directed to
Methaqualon is being intensified.

The Narcotic Drugs and Psychotropic
Substances Act 1985 provides for a mini-
mum punishment of 10 years rigorous im-
prisonment extendable upto 20 years and
minimum fine of Rupees one lakh for traf-

. ficking of such drugs. For repeat offences of

certain nature, death penalty has been made
mandatory. The Central and State Govern-
mentenforcement agencies have been asked
to keep vigilance in the matter.

Quantity of Methaqualone seized (in Kgs.) with number of cases.

Year Quantity seized Number of cases
1987 1500 A 59

1988 1649- 40
1989 887 75
1890 . 21 41 | 60

1891 (Upto October) 3051 70
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Agreement with Forolgn‘éwmry for
Supply of Fertilizers

' 1353, SHRI GEORGE FERNANDES:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether any agreement has been

signed with any foreign country for the sup- -
ply of fertllizers during the lasttwoyears and

-1ill date;-and

(b) i 50, the details and the terms and
conditions thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHIR P.
CHIDAMBARAM): (a) and (b(. Trade Proto-
cols singed under rupee payment arrange-
ments with some of the countries, namely,
USSR, GDR, Czechoslovakia, Poland and
Romania provided, inter alia, for supply of
fertilizers and fertilizer raw materials during
1989, 1990 and 1991. Pertilizers and fertil-
izerraw materials imported from these;:oun-
tries during these years are Sulphy MOP,
DAP, Ammonia and urea. Purchases are
made by the MMTC from rupee payment
area countries through direct negotiations in
their best commercial judgment.

Apart from this, MMTC also imports

fertilizer and its raw materials from commer- -

cial organisations/agencies from CCA
countries. Such purchases are done through
tenders, followed by negotiations inthe event

offers are not in line with the international -

market, or through negotiations alone.

Marketing and other facliities provided
to Handloom Weavers of Blhar

1354. SHRISYED SHAHABUDDIN: Will

the Minister of TEXTILES be pleased to

(a)the quantlty of hank yam providedto
han@loom weavers of Bihar during 1990-91
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through Govemmerit and semi-Govemment
agencies; ‘

(b) the financial assistance provided.to
yam manufacturing units in Bihar during

1990-01;

(c)theptoﬁo_rtiondfrequiremeﬁofdysa

‘chemicals and other inputs, apart from yam,

by handioom weavers provided by the Na--

" tional,Handloom Development Oomoratlon

during 1990-91;

(d) the financial ass:stanee provided to
apex cooperative societies in Bihar under ..

"the Market Development Scheme dunng
1990-91;

(e) the amount of central loan or grant-
in-aid released during 1990-91, by the Gov-
emment of Bihar under various schemes,
scheme-wise, forimproving the marketability
of handloom products, increasing employ-
ment opportunities for handloom weavers
and imptoving their working and Iiving condi-
tions; and : :

(f) the value of handioom productsqnge-
nating in Bihar purchased by the Govemn-
ment or semi-Government agencies for
marketing outside the State during 1990-
91? - :

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) During 1990-91, the National
Handloom Development Corporation sup- .
plied yam worth Rs. 379.61 lakh to the
handioom weavers and their agencies in
Bihar. :

(b) Govemméht of India have not pro- -
vided any financial assistance to the spin-
ning mills in Bihar during 1990-91.

(c) Supply of dyes.and chemicals is in
the decentralised sector and Government of

_ India does not maintain data on total con-
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sumption of dyes and chemicals in the con-
sumption of dyes and chemicals in the
handloom sector. During 1990-91 NHDC
supplied dyesandehemuls wonhRs 256
lakhs to Bihar.

NOVEMBER 29, 1991
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handioom agency in Bihar during 1990-91
under Market Development Assistance
Scheme.

(e) The following are the scheme-wise
released made by Central Government-to

(d)No rqlems havebeen madetoany - Government of Bihar during 1990-91:-
Name of the Scheme ' ~ Amount released
(Rs. in lakhs)

Loan assistance for creating 20
pre-loom/post-loom processing

-“tacilities.

 Grant-in-aid for rehabiltation'of 110.00
riot affected handioom weavers.
of Bhagalpur.
Grant-in-aid for production ot 409.75
Janata cloth.

(f) The data on procurement/sales of
handioom products for inter-State transac-
tion is not maintained by Government of
India.

[ Translation)

Exponofﬁoumdﬁummdm
Products

1355. SHRI GOVINb RAO NIKAM: Wil
the Minister of COMMERCE be pleased to
state: :

(a) whether anumber of processed fruits
and other products are exported;

(b) it so, whether the Government moni-
tors the quality control of these goods;

(c)ho.ﬁddaibﬂmod;
(d) i not, the reasons therefor; and
(o)ﬂnuipspmodbbotdmby

the Government to monitor the quality con-
trol of the goods to be exported? -

THE DEPUTY MINISTER"OF THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHID): (a) Yes, Sir.

(b) to (e). The quality is monitored in -
respect of items notified for compulsory pre-
shipmentinspection under the Export (Qual-
ity Control and Inspection) Act, 1963 as
amended from time to time and arise as per
AGMARK specifications notified in respect
of certain specified commodities under vari-
ous Grading & Marketing Rules. Compul-
sory pre-shipment inspection is, however,
not insisted upon in respect of the items
notified under the Export (Quality Control &
Inspection) Act, provided the exporter has a
firm lettter from overseas buyer stating that
the overseas buyer does not want pre-ship- .
ment inspection from any official-Indian in-
spection agency. Also, the Star Trading
Houses, Trading Houses, Export Hosues,
units set up in EPZ, FTZ and 100% EOUs
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have been exempted from the purview of
compulsory pre-shipmentinspection of items
notified under the Export (Quality Control &
Inspection) Act. This facility has been made

available with the objective of facilatating -

exports and procedural simplification.
[English]

White Marking of Speed Breakers on
National Highways in Maharashtra

1356. PROF AHOK ANANDRAO
DESHMUKH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether there are a large number of
speed breakers on the National Highways in
Maharashtra without white marking on them
which result in accidents during night; and

(b) if so, the steps taken by the Govern-
ment in this regard?

THE MINISTER FOR SURFACE
TRANSPROT (SHRI JAGDISH TYTLERY):
(a) and (b). Though as per policy no speed
breaker is permitted on the National High-

ways, these are some time being constructed’

unauthorisedly at some locations. Instruc-
tions have beenissuedtothe State Govern-
ment a number of times advising them to
remove the.same and instead adopt alterna-
tive engineering measures recommended
by the Ministry.

Neutralization of All india Consumer
Rice Index

1357.SHRIC.P. MUDALAGIRIYAPPA:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Government propose to
give hundred per cent neutralization of the
All India Consumer Price Index to the all the

employees;

Written Answers 138
(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

'RAMESHWARTHAKUR): (a)to (c). Thereis

no proposal under consideration of the Gov-
emment to give 100 per cant neutralization -
of the increase in.the ‘All india Consumer
Price Index Numbers for Industrial Workers
(AICPI) to all employees. As per the rec- .
ommendations of the Fourth Pay Commis-
sion, 100 per cent neutralization of the in-
crease in 12-monthly average of the AICPI
(Base, 1960=100Q) over the average index ot"
608 is admissible to employees drawing as
basic pay upto Rs..3,500, 75 per cent neu-
tralization to those drawing pay above Rs.
3,500 and upto Rs. 6,000 and 65 per cent to

" those drawing pay above Rs. 6,000 per

month.
Development of Cochin Port

1358. SHRI V.S. VWAYARAGHAVAN:
Willthe Minister of SURFACE TRANSPROT
be pleased to state:

. (a) whether the Government have re-
ceived any proposals from the Cochin Port
Trust for the development of Cochin Port;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHIR. JAGDISH TYTLER): (a) Yes, Sir..

(b) and (c). Schemes for the develop-
ment of Cochin Port have been received for
inclusion in the 8th Plan which is yet to be
finalised.
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' Ro-oponlhj of Closed Textile Mills in
Coimbatore (Tamil Nadu)

1359. SHRI C.K. KUPPUSWAMY: Will
the Minister of TEXTILES be pleased to
state: :

. (a) whether a number of textile nills in
time;

(b) if so, the details thereof, and

(c) the action Government propose to

take to reopen the sick textile mills with a
view to reducing the unemployment problem

NOVEMBER 29, 1991

Coimbatore have remained closed for along
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among the labourers in Coimban':ro?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTIELS (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) A Statement is attached.

(c) Steps taken by Government to re-
vive these mills includes creation of a Nodal
Agency to determine viability of a sick mill,
setting up of a Textile Modemisation Fund
for modernisation assistance, setting up the
Board for Industrial and Financial Recon-
struction-{BIFR) to draw revival packages.

STATEMENT

Name of the Mill Date of Closure
1. Jayalakshmi Mills (P) Ld., Coimbatore 17.10.87
2. Madhu Spg. & Wg. Mills (P) Lid., 7.3.68
3. KC.S.Spinners - 1.4.85
4. Subbaih Texiiles ' 22.401
5.  SuryaSpg. Mills (P) Ltd., 15.11.90
6.  Kalyani Yarn Processors (P) Ltd. 25691
7. Sulochna Cotton Spg. Mills 5.7.91
8.  Radhakrishna Mills 108.86
8. Vasantha Mills Ltd., 13.11.84

Cases and Writ Petitions pending Iin
Supreme Court and High Courts

1360. SHRI GANGADHARA
SANIPALLI: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be pleased
fostate: .

(a)me.numboroimosandwﬂtpoti-

tions pending in various Hihg Courts and the
Supreme Court as on October 31, 1991;
Court-wise;

(b) the steps taken by the Government
to tackle the problem of arrears in the Su-
preme Corut/High Courts;

(c) the results achieved so far; and
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(d) further measures contemplated by
the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MININISTRY OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI. RANGARAJAN
KUMARAMANGALAM): (a) The informatlon
is being collected and will be laid on the
Table of the House.

(b) to (d). The Judge strength has been
increased form time to time. Procedural and
Jurisdictional improvements and modifica-
tions to speed up disposal of cases have
been made. The various Courts are taking
suitable steps such as grouping of cases
involving common question of law, giving
priority to cases requiring quick disposal,
constitution of specilised benches, etc. The
Benches are being so constituted in the
Supreme Courtthat theyfunctionforalonger
period and work so allocated that similar
matters are posted before the same Bench.
The various recommendations of the Ar-
‘rears Committee's Report which went into

the problem of arrears in the High Courts..

have been forwarded to all concetned such
as the State Governments, the concerned
central Ministries and allthe High Courts for
follow up action. It is difficult to quantify
precisely the results achieved from the
various steps taken. However it may be
pointed outthatthere has been aperceptible
improvement. In the case of Supreme Court
of India, the number of pending cases which
" was 201383 as on 1.1.90 has come down to
135374 as on 1.10.91. As regards the High
Courts, although the pendency of cases has
increased due to institution of larger number
of cases, the rate of disposal and quantum of
disposal has increased during the last few
years. The number of cases disposed in
1989 were 770946 as compared to 605698
in 1985. The ongoing multipronged exercise
to tackle the problem of arrears has neces-
sarily to be taken on a continuing basis.

AGRAHAYANA 8, 1913 (SAKA)
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Unauthorised Encroachments into
Cantonment Lands

1361. SHRIINDRAJIT GUPTA: Willthe
Minister of DEFENCE be pleased to state:

(a) whether the Defence Estate Office
(DEO), Central Command, has prepared a
comprehensive report on the question of
unauthorised encroachments into various
defence lands within cantonment areas un-
der the Central Command;

(b) if so, whether the orders and instruc-
tions to various Cantonment Boards under
the Central Command to safeguard various
parks and public utility centres on defence
lands have been largely defined by some
Contonment Boards under the Command;

(c) whether déspite strict instructions
against encroachments by the DEQ, Central

- Command, some of the boards and officers

have allowed permanent constructions of

hotels and buildings on defence lands and

parks; . .
(d) if so, the facts and details thereof;

(e) whether it is proposed to refer the
matter to CBI; and

(f) if so, when and if not, the reasons
therefor? .

THE MINISTER OF DEFENCE (SHR!

" SHARAD PAWAR): (a) No such report has
- been prepared by the Defence Estates au-

thorities in the Central Command.

(b) No such case has come to
Government's notice. :

(c) No such instance has come to the
notice of the Government.

(d) to (f). Does not arise.
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[Translation]
Setting up of Ordnance Factory and

Sainik School at Ghazipur (Uttar
Pradesh)

1362. SHRI VISHWANATH SHASTRI:

Will the Minister of DEFENCE be pleased to
state:

{a) whether the Governmant propose to
set up an ordnance factory and a Saink
school in Ghazipur district in Uttar Pradesh
in the memory of Paramvir Chakra recipiant
‘Hawaldar Abdual Hamir; and

(b) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) No, Sir.

NOVEMBER 29, 1991
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Effect of Import of Rubber on Domestic
Prices

1363 SHRITHAYILJOHN ANJALOSE:
Willthe Minister ot COMMERCE be pleased
o state: - v :

(a) whether the imbon of rubber has
affected its domestic prices; and

(b) if so, the domestic prices of rubber
vis a vis the prices of imported rubber from
January, 1991 to October, 1991, month-
wise?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). No rubber
has beenimported since January, 1991. The
domesticprices of natural rubber (both RMA-

(b) Does not arise. 4 and RMA-5) from January, 1991 to Octo-
ber, 1991, month-wise, are given below:-
RMA-4 AMA-5
(Rs. / Quintal)

January, 1991 2047 | 1988
Fabruary, 1991 2096 2024

March, 1991 2114 2027

Apil, 1991 2113 2042

May, 1991 2115 2075

June, 1991 2115 1061

July, 1991 2166 2079 -
August, 1991 2285 2188
September, 1991 2174 ' 2107
October, 1991 2115 2015
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Procedure for Registration of Contracts
for Export of Non-Basmati Rice

1364. SHRIPARASRAM BHARDWAJ:
Wilithe Ministar of COMMERCE be pleased
to state.

(a) whether the Agricultural and Pro-
cessed Food Products Export Development
Authority has recently announced the new
procedure for registration of contracts and
issue of registration-cum-allocation certifi-
cates for export of non-Basmati rice; and

(b) if so, the details thereof?

" THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b). The Agricultural
and Processed Food Products Export De-
velopment Authority (APEDA) has recently
announced the Procedure vide trade notice
No. APEDA/TN/NBR/01/91 dated 15th Oc-
tober, 1991. This was in pursuance of Ex-
ports (Control) (22nd Amendment) Order
1991 dated 14th October, 1991 allowing
exports of non-Basmati rice against registra-
tion-cum-allocation certificates issued by
APEDA. A copy of these documents is avail-
able in the Parliament Library.

Raising of Resources

1365. SHRI ARJUN CHARAN SETHI:
Will the Minister of FINANCE be pleased to
state:

(a) the steps taken by the Government
for entry of multinationals and foreign invest-
ment in the country;

(b) whether the Government have also
taken stepsfor raising resources from within

the country; and
(c) it so, the detalils thereol?
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THE MINISTER OF STATE IN THE
MINITRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The New In-
dustrial Policy announced recently has ai-
lowed approval for foreign direct investment
upto 51% foreign equity in 34 high priority
industries. It also provides thatforeign equity
proposals need not necessarily be accom-
panied by foreign technology agreements,
Maijority foreign holding upto 51% equity has
also been allowed for trading companies
primarily engaged in export activities. .

(b) and (cj. Step for raising resources
within the country have been indicated in the
Finance Act, 1991. -

Export of Chemicals

1366. SHRIMATI VASUNDHARA
RAJE: Will the Minister of COMMERCE be
pleased to state:

(a) whether there is a great scope to
boost the export of chemicals; and

(b) it so, the steps taken by the Govem-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir.

(b) The package of policy reforms intro-
duced by the Government will give consider-
able impetus to exports. Drugs and drug
intermediates, which constitute a majorpart
of the chemicals being exported from the
country, have been made eligible with
additional Exim Scrips entitlement to 10%
points. An inter-Ministerial Committee, with
Additional Secretary (Commerce) as Chair-
man has been constituted with a view to
removing constraints being faced by the
exporters of this sector.

Cost of Living Index

1367. SHRIJ. CHOKKA RAO: Will the
Minister of FINANCE be pleased to state:
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(a) the cost of living Index before the

presentation of the Union budget, 1991-92
and as on 31 October, 1991; and

(b) the steps taken or proposed to be
takonbymeGovemmenttocurbsud\ spiral-
ling prices? .

THE MINISTER QF STATE IN THE
MINISTRY OF FINANCE, (SHRI
. RAMESHWAR.THAKUR): (a) 1110 cost of
living index measured in terms of the All-
India Consumer Price Index Numbers for
Industrial Workers (Base: 1982=100) was
209 in June, 1991 (before the presentation
for the Union Budget, 1991-92) and 221 in
September, 1991 (latest available).

(b) The steps taken or proposed to be
taken by the Government to curb the rise in
prices include: (i) planned reduction of fiscal
deficit by 2 percentage points of Gross Do-
mestic Product (GDP), from about 8.4 per
cent of GDP In 1990-91 to 6.5 per cent in
1991-92; (ii) check on expansion of money
supply to curb effective demand; and (jii)
more effective management of supply and
demand of essential/sensitive commodities,
streamlining of the Public Distribution Sys-
tem, providing incentives for higher pro-
duction and savings and strict action against
hoarders and profiteers.

Reorganisation of Banking Sector

" 1368. SHRI
PANIGRAHI:
SHRI SURYA NARAYAN
YADAV:

SRIBALLAV

_ Willthe Ministerof FINACE bole
to state:

(a) whetherthe Government proposeto
reorganise the banking sector to make it

(6) i 80, the detalls theredf; and

NOVEMBER 29, 1991
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(c) the steps proposed to be taken by
the Government to make the existing bank'’s
operations efficient instead of allowing new
banks to come up?

THE MlNlTER OF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI RAMESHWAR
THAKUR): (a) to (c). A High Level Commit-
tee under the Chairmanship of Shri M.
Narasimham was set up by the Government
to examine all aspects relating to the struc-
ture, organisation, functions and pro re
of the financial system. The Committee has

. submitted its report to the Government on

20.11.1991. The report of the Committee will
be processed on the basis of detailed ex-
amination of its recommendations in con-
sultation with Reserve Bank of India and
other concerned agencies.

[Transiation)
Lok Adalats in Delhi

1369. SHRIARVIND TRIVEDI: Willthe
Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Lok Adalats are being
organised in Delhi for resoumon of public
disputes;

(b) if so, when the next Lok Adalat is

 scheduled 1o be held;

(c) whether Lok Adalats are likely to be
organised in other parts of the county in the
near future;

(d) if so, the details in this regard; and
* (e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS:
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJaN
KUMARAMANGALAM): (a) Yes, Sir.
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(b) The next Lok Adalat in Dethi is likely
to be held on 11th January, 1992,

. (c) to (e). Lok Adaiats are not formally
constituted Law Courts. They are meant for
settiement of disputes through congiliation
process and are being organised by the
State Legal Aid & Advice boards and District
Legal Aid Committees etc. in different parts
of the country quite frequently.

[English)

"Assistance to Industrial Units of Banks

In Himachal Pradesh

"1370. SHRI D.D KHANORIA: Will the

Minister of FINACE be pleased to state:

' (a)thenumberof branchesofthe Punjab
National Bank, State Bank of Patiala, State

AGRAHAYANA 8, 1913 (SAKA)
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Bank of India in Himachal Pradesh;

(b) the number of small industries in’
Himachal Pradesh financed by the above
banks duringthe lasttwo years, bank-wise;

(c) the number of small industries in
Himachal Pradesh which have sought addi-
tionaifinance or the benefits of revival of sick
units; and

(d) the number of cases where revival
benefits have been granted by these banks
during the last two year, bank-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMEHWAR THAKUR): (a) The number of
branches of Punjab Natlonal Bank, State
Bank of Patiala, State Bank of India and
Bank of India as on 30.6.1991 in Himachal

Bankof India, Kangra CooperativeBankand  Pradesh are given below:-
Name of Bank No. of Branches
Punjab National Bank 186
State Bank of Patiala 67
State Bank of India . 138
 Bank of India 6

" Resetve Bank of India (RBI) has re-
ported that Kangra Cooperative Bank, New
 Delhi has rio branch in Himachal Pradesh.

 (b)to (d). The existing reporting system
of RBI does not collect data in the manner
asked for. However, as on the last Friday of

September, 1989 (latest data available),
23,991 small scale units were financed in
Himachal Pradesh involving outstanding
balances of Rs. 74 crores. The data on sick
SSlunitin Himachal Pradesh as onthatdata
is as under:- :

(Rs. in crores)
No. of Units Wm
D yoplsuhm o2 8:39
il) Powmalym ' 3’4 3.35 .
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{No. of Units Amount
iii) Non-viable 917 491
iv)  Viability yet to be decided. 1 T
v)  Units put under nursing :
programme 20 2.66
Cargo Support to Shipping Corporation THE MINISTER OF STATE OF THE
of india MINISTRY OF COMMERCE (SHRI P.

1371. KUMARIDIPIKA CHIKHLIA: Will
the Minister of SURFACE TRANSPORT be

pleased to state:

(a) whether the Shipping Corporation of
India has requested the Union Government
for Cargo support; and

(b) if so, the reaction of the Union Gov-
emment thereto? .

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Yes, Sir.

(b) A proposal to secure suitable cargo
support for Indian ships is under consider-
ation.

[Transtation]
imports by Pepsi Foods

1372. SHRI SHIV SHARAN VERMA:
Willthe Minister of COMMERCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 2347 on August 9, 1991 and state:

(a) whether the requisite information
has since been collected;

(b) if so, the details thereof; and

(c) inot, the reasons for delay and the

time by which it will be collected and laid on
the Table? .

CHIDAMBARAM): (a) No, Sir.

(b) Time for the collection of this infor- -
mation has been sought upto Sth February,
1992. On receipt of this information, it will be
laid on the Table of the House.

Hal Kanpur

1374. SHRIKESRI LAL: Will the Minis-
ter of DEFENCE be pleased to state:

(a) the details of aircraft manufactured
and repaired at the Hindustan Aeronautics
Limited, Kanpur;

(b) the organisations whose require-
ments are met by this unit;

{c) the business done by the unit during
1990-91 and 1991-92 so far;

(d) whether any new works are pro-
posed to be undertaken there; and

(e) if s0, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) Presently HPT-32
(Trainer aircraft) and Dornier-228 aircraft

are being manufactured and repacrod at
HAL; Kanpur.

(b) Therequirements of IAF, Indian Navy,
Coast Guard and Vayudoot are being met by
this unit.
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(c) In 1990-91 and 1991-92 (upto 31st
October), sales tumover has been Rs. 66.63
crores and Rs. 21.32 crores respectivaly.

(d) No decision has been taken on new
works to be under-taken there.

(e) Does not arise.

[English)

Deposits in Branches of U.T.L in
Goa

1375. SHR! HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of Fl-
NANCE be pleased to state the total amount
of deposits lying with the branches of the
Unit Trustof India in Goa for various schemes
at the end of each of the last three financial
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): The Goa branch
office of Unit Trust of india commenced its
operations from July 20, 1989. The aggre-
gate sales mobilised under various schemes
during 1989-90 and 1990-91 (July - June)
were Rs. 6.67 crores and Rs. 12.75 crore

respectively. :
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import of Copra

1376. SHRIK.H. MUNIYAPPA: Willthe
Minister of COMMERC be pleased to state:

(a) the quantity of Copra imported dur-
ing each of the last two years;

(b) whether import of Copra is still con-
tinuing;

(c) whether there is @ persistent de-
mand from coconut growers not on import
copre; and

(d) if so, the action taken by the Gov-
emment thereon? '

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (d). In terms of the
import & Export Policy, 1990-93 (Vol.i) im-
port of Copra is canalised through the State
Trading Corporation/Hindustan Vegetables
Qils Corporation, New Delhi. These agen-
cies have not made any import of Copra
during'the last two years. Besides this, there
is a limited provision for import of Copra
against the export of fatty acidsAatty amines,
As per the data available, some imports of
tha item were made during 1986-87, 1987-
88 and 1988-89. Detail of these imports are
given in the enclosed statement.
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[ Translation)

Free Trade Zone in Andaman and
Nicobar islands

1377. SHRI MOHAN SINGH: Will the
Minister of COMMERCE be pleased to
state: ’

(a) whether the Government propose to
set up a Free Trade Zone in Andaman and
Nicobar Islands; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No, Sir.

Written Answers 158
[English)

Ban on Export of lvory and its
Handicraft Products

1378. SHRI PRITVIRAJ B. CHAVAN:
Willthe Minister of COMMERCE be pleased
1o state:

(a) whether the Government propose to
ban export of ivory and handicraft products
made of ivory; and

(b) if so, the approximate loss of foreign
exchange per year as a result thereof? -

THE MINITER OF STATE OF THE
MINITRY OF COMMERCE  (SHRI P
CHIDAMBARAM): (a) and (b).Exportof ivory
and product made therefrom has been
banned from 30.3.1990.

The export made during the preceding 3
years, indicate the/likely loss of foreign ex-

-1379. SHRI R. SUREENDER REDDY:
Willtha Minister of COMMERCE be pleased
tostate: '

(b) Does not arise. change on account of the ban:-
Qty. in Kgs. Value in Rs. lakhs.
Sl Description of items 1987-88 1988-89 1989-90
No. .
Qty. Value Qty. Value Qty. Value
1 2 3 4 5 6 7 8 .
1. Ivory unworked or —_ —_— -— —_ — —
supply prepared.
2. Powder and whole 93 0.18 -— _ —_ -—
of ivory. .
3. lvory manufactures N.A. 7566 — 5855 -— 44.68
of artware.
. Source : Monthly statistics of Foreign Trade of India Vol.l 87-89 (Exports), published by
87-89 * Director General, Commercial Intelligence & Statistics, Calcutta.
89-90 _Office of the Development Commissioner (Handicrafts), West Block ViI, R.K
Puram, New Delhi-66.
New Norms of Exports (a) whetherthe Union Government have

laid down new norms of exports with a view
to liberalise th policy framework for the 100
per cent export-oriented Units and Export
Processing zones;
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(b) if so, the details thereof; and

(c)hooxmtowhbhttmommswﬂl
be helpful for exports?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). A revised
procedure of considering applications under
100% EOUs and EPZ Schemes had been
introduced a longwith dalegation of some

specific powers of Board of Approvals/Ad--

ministrative Ministrias to Devalopment
Commissioners of EPZs. Certain procedural
simplifications have also been effected.

(c). With the procedural simplification
and delecation of powers, tha units working
under the two Schemes are expected to give
better performance.

[Transfatiop]

Setting up of an A’pmyto&mrvlu
Functioning of Sick Public Sector Unita

1380. SHRIMATISUMITRAMAHAJAN:
Wil the Minister. of FINANCE be pleased to
state:

(a) whether the workioad and the juris-
didiondﬂnBoudbrlndu;uialandFim
cial Reconstruction has increased manifoid;

() if 30, whether any paraliel agency is
proposed to be set up to supervise the func-
tioning of the sick public sector units; and

(c) i so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) and (). Does not arise.
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Selling Price of VSF and HWM FIBRE.

1381. SHRI KARIYA MUNDA: Will the
Minister of TEXTILES be pleased to state:

(a) the names of the companies manu-
facturing viscose staple fibre and High
Wiscosity Manomer fibre in the country and
the prices at which these fibres were sold in
January, 1990;

(b) whether the price of Viscose Staple
Fibre has been increased a number of times
during tfue last two years;

(c) if so, the steps taken by the Govern-
ment to check price rise thereof;

(d) whether the Government propose to
take over distribution of indigenous Viscose
Staple Fibre and also fix the price thereof;
and .

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK

'GEHLOT): (a) A Statement is aftached.

(b) Yes, Sir.

(c) There s no statutory price controlon
V.S.F. The price increases can be attributed
to the overall increase in the prices of almost
all commodities, raw materials/input used in
the manufacture of V.S.F. , Government
levies, wages, etc.

(d) At present tr;efe is no such proposal
under consideration of the Government.

(e) Does not arise in view of (d) above.
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STATEMENT -

Names of companies manufacturing
regular Viscose Staple Fibre and High
Wiscosity Manomer fiber are use under:-

Regular Viscose
1. M/s Grasim Industries Ltd. -
2. WsSouth India Viscose Ltd.
High Wiscosity Manomor
1. M/s Century Rayon. .

2. M/s Grasim Industries.
3. M/s Tungbhadra Fibre Ltd.

Manufacture of H.W.M. Fibre has been
discontinued since December, 1988. The
selling price of V.S.F. was Rs. 38.63 par kg.
during January, 1990.

Iimplementation of Award of National
industrial Tribunal for RRBs

1382. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state:
(a) the specific recommendations inthe
Award of the National Industrial Tribunal for
Regional Rural Banks given on 30.4.1990;

(b) whether all the recommendations of
the award have been implemented after
acceptace of the Award by the Government;

(G114 so; the details thereof; and

(d) I not, the reasons for delay and the
time frame for full implementation of the
Award?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a). to (d). The
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main features of the Award of the National
Industrial Tribunal for Regional Rural Banks
(RRBs) given-on 30.4.1990 are as follows:-

() Before 1.9.1987 the empioy-
ees of the RRBs should be
given pay, allowances and
benefits to which the ‘employ-
ees of the State Govemnment
are entitled. -

(i)  Witheffect from 1.9.1987, the

officers and employees of the

RRBs should get the same

pay, aliowances and other

benefits as are payable to their

.counter parts in the sponsor
banks. ’

(i) Govemment may decide the
actual equation of posts and
consequent fixation of new
scales of pay, allowances and
other benefits admissible to
the officers and employees of
the RRBs. Governmentorders
allowing sponsor bank pay
scales for equated posts,
based on the recommenda-
tions of the Equation Commit-
tee appointed by Government
have been issued on 22nd
February, 1991. The RRBs
have been advised to pay ar-
rears of pay and allowances
consequent to the re-fixation
of pay in the new pay scale
w.ef 1.1.1991. The total fi-
nancial implications of pay-
ment of arrears for the period
prior to 1.1.1991 have been
estimated at about Rs. 200
crores. Since RRBs do not
have funds of this order to
make the payments, the
mechanism for the paymentof
arrears are being worked out
by NABARD, RB! and Gov-
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emment. AWorkingGrouphas

been constituted in NABARD
to frame service rules, finalise
promotion policy and also at-
tend to othar matters arising
out of the implementation of
the Award of the National In-
dustrial Tribunal.

Violation of Company Law by
MWs. Mohan Meakin Ltd. -

1383. SHRI TARA CHAND
KHANDELWAL: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether the Company Law Board
has received any complaint against M/s.
Mohan Meakin Limited for mismanagement
as well as violation of Company Law;

(b) if s0, the details thereof;

(c) whether any action has been taken
by the Government in this regard; and

(d)if 30, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-

PANY AFFAIRS (SHRI RANGARAJAN -

KUMARAMANGALAM): (a) to (d). The
Company Law Board has Intimated that it
has not received an complaint against Ws.
Mohan Meakin Limited. However, the Gov-
emment has made a reference to the Com-
pany Law Board under Section 408(1) of the
Companies Act, 1956 in the light of certain
points noticed during inspection of the books
of the Company and the matter is sub-judice
before the Company Law Board, which is a
quasi-judicial authority.

NOVEMBER 29, 1991
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Opening of New Branches of Primary-
Urban Cooperative Banks,

1384. SHRI RAM KAPSE: Will the
Minister of FINANCE be pleased to state:

(a) the number of Primary Urban Coop-

' erative Banks in the country;

(b) the number of new branches allo-
cated during the Seventh Plan period;

(c) whetherthe Reserve Banks of India
had invited proposals for new branches from
the Primary Urban Cooperative Banks in
April, 1991 for the years 1991-92 to 1993-
94;

(d) if so, the policy of the Government in
this regard; and ’

(e) the number of branches likely to be
opened duringthe above period, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR: (a) As at the end
of October, 1991, 1351 Rrimary Urban Co-
operative Banks were functioning in the
country.

(b) During the branch expansion
programme for Seventh Plan (1985-90), 344
Urban Co-operative banks were ailotted 395
branches.

(c) te (e). The Reserve Bank of India
(RBI) had asked Primary Urban Co-opera-
tive Banks to submit proposals for opening
of branches during 1991-92 to 1993-94 by
30th April, 1991. RBI's policy inthis regard is
to grant need based branches which are
viable and comply with RBI discipline. The
proposals submitted by Urban Co-operative
Banks will be scrutinised by RBI and based
on the prescribed eligibility criteria and the
established need of a new bank office at the
centre, the branches will be allotted.
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Prices of Synthetic and Blended
Fabrics

1385. SHRI CHHITUBHAI GAMIT: Will

the Minister of TEXTILES be. plaased to
state: .
(a) the prices of major varieties syn-
thetic and blended fabrics during the iast
one year;

(b) the actual increase in prices in com-
parison to the last three years, year-wise?

(c) the increase in cost of raw materials
during each of the last three years;

(d) whether the price rise is justified; and
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(e) if not, the action proposed to be
taken by the Government to bring down the
prices?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (e) to (c). As per the attached
Statement |, Il and lil attached.

(d) There has been-anoverallrise in the
general price level as relfected in all com-
modities price index. This increase has also
been reflected in the prices of the basic raw
material.

(e) Does not arise in view of (d) above.‘

STATEMENT-I

Average thail Showroom Price of Synthetic (Rs. /Metre) Cloth for certain varieties

Period Suiting Shirting/Poplin Saree/ Overall
Dress Material Dhoty Average
Sept. 90 87.73 34.14 39.77 53.88
Dec. 90 87.89 34.14 40.00 54.01
m. 91 89.87 34.14 40.10 55.04
April. 91 89.87 34.14 40.10 54.70
May. 91 89.87 34.14 40,62 54.87
June. 91 89.87 3454 40.62 §5.01
July. 91 89.87 3454 4091 55.11
Aug. 91 89.87 34.54 40.91 55.1'1
Sept. 9T 89.87 3454 40.91 55.11
Actual increase in price in Rs. per metre.
Sept. 91 Rs. 10.23 Rs. 3.00° Rs. 6.35 Rs. 6.54
Over

Sept.88
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Peviod Sulting Shirting/Poplin Saree/ Overal

Dress Material Dhoty Average
Sept. 91 . Rs.2.76 Rs. 1.40 Rs. 2.25 Rs.2.14
Over
Sept. 89
Sept.91 Rs.2.14 Rs. 0.40 Rs.1.14  Rs.1.23
Over :

Sept. 90
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STATEMENT-Hl

AnrygoRaﬁalShowmomPrbodeodCloﬂ:forcemh varieties.

[ Translation]

" Funds for Development of National
Highways in Uttar Pradesh

+1386. SHRI RAM BADAN: Will the
Minister of SURFACE TRANSPORT be

pleased to state:

(a) the funds allocated by the Govern-
ment for development and widening of Na-
tional Highways in Uttar Pradesh; during
1991-92;

(b) the total length of National Highways
being covered in the programme; and

(Rs. Matre)
Period Suiting Shirting/ Dress Saree Overal
: Poplin Material Dhoty Ayg.

March. 90 §7.95 27.46 30.73 32.67 37.20
June, 90 60.80 30.04 30.90 32.85 38.65
Sept, 90 61.24 30.53 31.90 33.28 39.24
Dec., 90 | 64.13 30.38 32.02 32.35 39.72
March.91  65.25 30.91 33.20 33.61 40.74

May., 91 65.25 31.44 33.37 33.61 40.81
June., 91 65.43 31.44 33.53 34.36 41.19
Aug. 91 65.43 31.44 33.53 34.§6 41.19
Sept, 91 6577 31.44 3353 34.:}6 41.27

(c) the names of such Highways and the

agencies entrusted with this work?

THE MINISTER OF THE MINISTRY
OF SURFACE TRANSPORT (SHRI
JAGDISH TYTLER): (a) to (c). An amount of
Rs. 60,00 crores has been allocated during
1991-92 for various development works on
the National Highways system in Uttar
Pradesh, having a total length of 2613 kms.

The State Public Works Development,
Uttar Pradesh, is the executive agency for
National Highway works in Uttar Pradesh. A
Statement giving the names of National
Highways with their lengths is attached.
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[English)

Regularisation of Casual Labourers At
505 Army Base Workshop

1387. SHRI RAMESHRAY PRASAD
SINGH: Will the Minister of DEFENCE be
pleasedto refartothe reply givento Unstarred
Question No. 440 onJuly 19, 1991 and state:

(a) whether the case of regularisation of
105 casual labourers of 505 Army Base
Workshop has been settied;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the action taken by the Govarnment
to regularise them?

THE MINISTER OF DEFENCE (SHR!
" SHARAD PAWAR): (a) to (d). Yes, Sir. A
Government sanction regularising the ir-
regular appointments of 105 Workers of the
505 Army ase Workshop, Dethi Cantt. was
issued 0n 20.9.91. Thisorder has sincebeen

implemented.
[ Transiation)
D.T.C. Buses

+1388. SHRI  MRUTYUNJAYA
NAYAK:
SHRI MADAN LAL KHURANA:

SHRI BARE LAL JATAV:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the number of buses required by
D.T.C. to meet the needs of the commuters.

(b) the number of buses added in the

flestof D.T.C. hdudngpdvaomwmg
the last three months; and

NOVEMBER 29, 1991
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(c)mstepspmposedbbetakanto
meet demand in full?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) The Working
Group of Road Transport for tha 8th Five
Year Plan had projected the following fleet
requirements of DTC buses and private buses
for the year 1991-92:

DTC Private Total
Operations
6019 2408 8427

(b) During tha period, Augustto October
1991, 172 buses were added to the DTC
fleet on replacement account.

(c) Due to financial constraint, DTC at
present is not in a position to add to its fleet.
Government have recommended to Delhi
Administration a scheme for the introduction
of special Stage carriaje permits to be given
to the private operators at a fare structure
higher that of DTC.

[English]
Debt and interest to be Paid

1389. SHRI AMAR ROYPRADHAN:

Will the Minister of FINANCE be pleased to

state:
(a) the internal debt to be repaid in next
three years, year-wise; and

(b) the interest of the debt paid or to be
paid, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) The
amounts falling due in normal course for
repayment of outstanding internal debt hav-
ing fixed maturity period during the next
three years are as follows:



177  Written Answers

AGRAHAYANA 8, 1913 (SAKA) Written Answers 178

(Rs. crores)

1992-93 1993-93 1994-95
Market Loans 919.86 1148.03 953.67
9% Relief Bonds 1987 94.30 135.15 161.62
ﬂ Capital Investment 76.38 32.83 33.96
Bonds
National Rural Development
Bonds (Second Issue) 5.00 1.50 0.75

1095.54 1317.51 1150.20

Other items of internal public debt like,
91 day treasury bills, 182 day treasury bills
are repaid after 91 days and 182 days re-
spectively from the data these are raised.

(d) According to Budget estimates for
the current year interest payable on internal
Public Debt is Rs. 11582.44 crores. Interest
payable inthe subsequentyears depend not
only onthe borrowings already made and
outstanding but also the fresh dobt raised in
the current year.

Allocation of Funds for IRDP by
Nationalised Banks

1390. SHRI SUDHIR SAWANT: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Government have fixed
any time frame for demand and release of
funds for Integrated Rural Dovolopmom
Programme by banks;

(b) if so, the details thereot;
(c) whether the nationalised banks de-

lay the aliocation of funds for IRDP espe-
cially in remote and hilly areas;

(d) if so, the reasons therefor; and

" {e) the steps taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTEY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (e). The
Reserve Bank of India (RBI) has enjoined
upon all the banks that loan applications
under Integrated Rural Development
Programme (IRDP) must be disposed of
within a fortnight after receiving the same
from the sponsoring authority.

In term of the guidelines regarding
implementation of IRDP, it has also been
provided that the banks should debit the
subsidy amount of the District Rural Devel-
opment Agency (DRDA) at the time of the
disbursement of the package of assistance.
The adjustment of subsidy by debiting the
account of the DRDA is to take place only at
the time of disbursement, which will coincide
with the handing over of assat/cash to the
beneficiary. As and when complaints are
received from any quarter regarding sanc-
tioning and disbursal of loans under the
Programme by Government/RBI and banks
concerned, the same and enquired into for

taking corrective measures.
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lllegai Forelgn Exchange Transactions
in Delhi.

1391. SHRI PIUS TIRKEY:

SHRI GOVINDA CHANDRA

MUNDA:

Wilithe Ministerof FINANCE bopleased
to state:

(a) whether the Government are aw&e
of the rise in the illegal foreign exchange
transactions in Delhi;

. (b) if so, the steps taken or proposed to
be taken by the Government to prevent
illegal transfer of foreign exchange;

. (c) whether the Government have
formed a special task force to check such
transactions;

(d) if so, the details of the raids con-
ducted and arrests made in this connection
during 1991 so far; and

(6)the details of the awards being given

to the informers of such transactions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). Thére
is no Information to indicate a rise in the
illegalforeign exchangetransactions in Dethi.
However the Enforcement Directorate re-
mains alive to the situation and takes
appiopriate action by way of searches/
seizeres launching adjudication arid pros-
ecution proceedings and ordering arrests
and detention under the relevant laws.

(c) No, Sir.

(d) In the current year, Enforcement
Directorate conducted 189 searchesin Delhi
and seized Rs. 49,29,661 and foreign cur-
rency worth Rs. 80,68,855. 31 persons were
armested in this connection.

NOVEMBER 29, 1991
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(e) Informers are given rewards on the
basis of the outcome of the information sup-
plied by them.

Steps for Economic Reforms to
Promote Exports

1392. SHRI SHRAVAN KUMAR
PATEL: Willthe Minister of COMMERCE be
pleased to state:

(a) whetherthe Government have taken
or propose to take some more steps for
economic reforms to promote exports with
special emphasis to agricultural; exports;
and

(b) if s0, the details thereof?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SHRI SALMAN
KHURSHEED): (a) and (b). The Govern-
ment introduced a package of trade policy
reforms aimed at strengthening of export
incentives, eliminating substantial volume of
import licensing and optimal import com-
pression. REP licences have been replaced
by a new instrument named Exim Scrips.
These will- be the means of obtaining
access to certain categories of imports of
raw materials, components and spares. The
system of advancelicensing as aninstrument
of export promotion has also been
strengthened. Government has decided to
allow established exporters to open foreign
currency accounts in approved banks and
aliow exporters to raise external credits
export proceeds to such accounts. Besides,
Government have taken other steps which
include reducing controls through licensing,
simplification of procedures for export,
activisation of Board of Trade, bilateral
discussion with selected countries, interac-
tion with national organisations of trade and
industry, etc.

Export Policy in tespect of certain agri- -
cultural commodities have been liberalised

by shifting of items were earlier subject to
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ceiling to the list of items allowed for export -

under OGL, and also by da-controlling the

* export of selected agricultural commodities.
The exchange rate adjustments will benefit
agricultural exports also.

Withdrawal if Jite Packaging Matariais

(Compuisory Use in Packaging Com-
modities) Act, 1987.

1393. . SHRI HANNAN MOLLAH: Will
the Minister of TEXTILES be pleased to
state: '

(a) whether the Government have re-
celved any memorandum from the Jute
Laminators Association, Calcutta regarding
withdrawal of the Jute Packaging Materials
(Compuilsory Use in Packaging Conimodi-
ties) Act, 1987;

(b) if so, the details therefor; and

(c)the steps proposetobetakenby the
Govemment to protect the Jute Packaging
industry?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir.

(b) and (c). Representations have been
received from time to time regerding with-
drewal of the Jute Packaging Materials
(Compulsory Use in packaging Commodi-
ties) Act, 1987. Government are of the view
that the interests of the traditional jute pack-
aging sector and the synthetic plastic should
be harmonised and both of them should
conexist by having alegitimate share of the
economy. Keeping this objective in view the
Reservation Orders and reviewed from time

to time.

Construction of Filyovers in Delhi

1394. SHRI MADAN LAL KHURANA:
Willthe Minister of SURFACE TRANSPORT
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be pleased to refer to the reply given to
Unstarred Question No. 694 on August 9,

‘1990 and state:

(a) whether flyovers that were under

~ construction have since been completedand

opened to pubiic;
(b) if so, the details thereof;

(c) if nat, the reasons for the delay and
when these are expected to be opened to
4affic;

(d) whether clearance in respect of the
remaining projects pending with Delhi De-
velopment Authority and Delhi Urban Arts
Commission have since been given;

(e) if so, the details thereof; and

(f) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): Constitutionally
this Ministry is responsible for development
& maintenance of National Highways only
and all roads/bridges other than National
Highways are essentially the responsibility

. of the State Government/Union Territories

concerned. As perinformationreceived from

. various executing agencies in Delhi viz.

Delhi Administration, New Delhi Municipal
Committee (NDMC), Municipal Corporation
of Delhi (MCD) and Delhi Tourism and
Transport Development Corporation (DTDC),
the replies are as under:-

)

(a) and (b). The flyovers mentioned in
Annexure li (b) of the reply given to Unstarred
Question No. §94 dated 9.8.90 have not
been completed. However, flyover at Loni-
Wazirabed road intersection mentioned as -
S.No. 32 of Annexure lll to that answer has
since been completed and opened to traffic
on 13.8.91.
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(c) The delay is completion of the works
are on account of (i) increase in scope of
work, (ii) delay in shitting/removal of reli-
gious buildings & services, and (jii) removal
of encroachments. No firm date of comple-
tion of these works can be indicated at this

stage.

(d)to {f). Outof the five proposals which
required clearance of Delhi Urban Arts
Commission mentioned in part (d) of the
reply to the Unstarred Question No. 694
dated 9.8.90, the following two proposals
have been approved by tham in November,
1990;

(i) Flyover at Outer Ring Road-J.B. Tito
Marg at Chirag Delhi;

(W) Fiyover atOuter Ring Road Aurobindo
Marg at indian Instituta of Technology;

The remaining proposals for flyovers at
Safdarjung, Dhaula Kuan and Raja Garden
Crossings on Ring Road have been cleared
by Delhi Development Authority. Delhi
Urban Arts Commission (DUAC) have not
yetcleared these schemes as these are still
under discussions between Dethi Urban Arts
Commission andthe concemed authorities.
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[ Translation}

MM“MMMWM
Banks in Blhar and Gujarst

1395. SHRI RAM
CHOUDHARY:
SHRI KASHIRAM RANA:
Will tha Minister of FINACNE be
pleased to state:

TAHAL

(a) the number of branches of
nationalised banks inthe ruralareas of Ranchi
district in Bihar ad Surat and Vadodara
districts in Gujarat, bank-wise;

(b) whether the Government propose to
open some new branches of these banks in
the rural areas of these districts;

(c) i so, the locations thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Bank-wise
number of branches of Public Sector Banks
functioning in rural ereas of District Ranchi
in Bihar and Districts Surat and Vadodara in
Gujarat as on 30.6.1991 are indicated be-
low:-

Name of Banks Ranchi Surat Vadodara
State Bank of India 14 9 32
Aliahsbad Bank 1 - .
Bank of Baroda - 51 50
Bank of India 17 6 8
Bank of Maharashtra . 2 2
Canara Bank 1 - -
Central Bank of india 1 6 12
Dena Bank . 21 10
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Name of Banks

Ranchi Surat Vadodara

indian Bank

Indian Overseas Bank
Punjab National Bank
Syndicate Bank

UCO Bank

Union Bank of India
United Bank of India

Vijaya Bank

7 - .

- - 1

(b) to (d). Under the extant Policy of
Reserve Bank of India (RBI) for opening of
branches in rural areas, the lis of identified
centres with necessary particulars in each
district has to be given to the lead bank of
that district. The lead bank after consolidat-
ing the list received from all banks submits
it to the District Collector for recommenda-
tions and onward transmission to RBlthrough
the concemed State Government. Underthe
Branch Licensing Policy (1990-95), opening
of branches of Public Sector Banks is a
continuous process and hence it is not pos-
sible to project the number of branches that
will be opened in the rural areas of these
districts.

(English]
Ald from Ald indla Consortium

1396. SHRIDILEEP SINGH BHURIA:

Will the Minister of FINANCE be pleased to

state:

. (a) the financial aid sought by india from
Aild India Consortium;

(b) the amount sanctioned by the Con-
sortium at its recent meeting; and

(c) the details of the projects for which
the aid has been earmarked?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) It is not the
practice for Government of India to make a
spacific request in terms of a precise figure
of aid, asthe India Consortium is aGroup sat
up under the aegis of the World Bank to
consider availability of aid to India in the
context of the country’s requirements.

(b) At the Aid India Consortium Meeting
held on 19-20 September, 1991 the mem-
bers of the Consortium pledged aid assis-.
tance of US $ 6.7 billion.

(c) The details of projects for which the
ald is likely to be utilised will be determined
after aid negotiations with each donor
agency are finalised. :

‘Trade Deficit

1397. SHRI K.P. UNNIKRISHNAN:
SHRI SHIV SHARAN VERMA:

Will the Minister pf COMMERCE be
pleased to state:
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(a) India's trade deficit in terms of US
dollars as on September 30, 1991;

(b) tha corresponding figures for the
previous throg years; and

(c) the reasons for increase.in deficit?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The details of
trade deficit, in dollar terms, during the pe-
riod April-September 1991 and correspond-
ing period of 1990-1989 and 1988 are given
below:

(Value: US$ Million)

Period Trade Deficit
April-Sept.91 1021
April-Sept.90 2426
April-Sept.89 1916
April-Sept.88 3013

{(c) As may be seen, the trade deficit at
US$ 1021 million during April-September
1991 was lowest as compared to the corre-
sponding period of previous three years.

Reward to Informants of Contraband
Gold and Sliver

1398. SHRI HARI KISHORE SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) the policy of the Govemment with
regardto rewarding the informants of contra-

(b) whether the public is also given the
same banefits as are given to the Customs
officials; and
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) to (c). Mem-
bers of the general public giving information
leading to the seizure of contraband gold
and silver are eligible for monetary reward
upto a maximum of Rs. 500 per 10 grams of
gold and Rs. 1000 perkg. of silver. However,
such monetary rewards are purely ex-gratia
payments and cannotbe claimed as a matter
of right. The competent authority deciding
upon grant of amount as rewards has to
keep in mind various factors such as the
specificity and accuracy of the information,
the risk and trouble undertaken, the extent
and nature of help rendered by the informer,
whether informations gives clues to persons
involved in smuggling or their associates,
etc.

Similarly, Govemment servants Includ-
ing Customs officials are also eligible for
monetary rewards uptoonly the same limits.
Here too, the amounts granted are ex-gratia
payments and cannot be claimed as a
matter of right. The authority competent to
grant amounts as reward has to keep vari-
ous factors in mind such as the risk involved
to the Government servants in working out
the case, the difficulty in securing the -
information, the extent to which the vigi-
lance of the staff led to the seizure, special
Initiative, efforts and ingenuity displayed,
otc. and whether, besides the seizure of
contraband goods, the owners/organisers/
financiers/racketeers as well as cariers have
‘been apprehended or not.

Linking of National Highways Nos. 47
and«lnloma

1399. SHRI P.C. THOMAS: Will the

Minister of SURFACE TRANSPORT be

pleased to state:
(a) whether the Government of Kerala
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has submitted any proposal for allocation of
funds for construction of a highway from
Alleppey to Muvattupuzha in Kerala to link
National Highway No. 49 with National High-
way No. 47; '

(b) if so, the details thereof; and

(c) the reaction of the Union Govem-
ment thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (c). Pre-
sumably the Hon’ ble Member is referring to
the scheme relating to development of road
link from Alleppy Port to Cohin-Madurai
Road (National Highway) at Muvatupuzha
touching Sherthallai-Thannermukkom-
Vaikom-Kaduthuruthy. This scheme was
. sponsored bythe State Governmentof Kerala
under their Central Road Fund Programme
for 8th Plan period at an estimated cost of
Rs. 797.00 lakhs. However, since actual
augmentation of the Central Road Fund
against which the proposals were invited
has not yet taken place, it has not been
possible to process the scheme for ap-
proval.

[Translation]

Financlal Assietance by NABARD for
Rurai Electrification in Gujarat

1400. SHRIKASHIRAMRANA: Willthe
Minister of FINANCE be pleased 1o state:

(a) the amount allocated by National
Bank for Agriculture and Rural Development
for rural electrification in'Gujarat during the
Sevenith Plan period, district-wise;

(b) the amount spent o far; and

(c) the details of the proposals for rural
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electrification in Gujarat during the Eighth
Plan which have been under consideration
of the NABARD, district-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). The
Special Project Agriculture (SPA) is a
programme of Rural Electrification Corpora-

‘tion (REC) to provide finance to State

Electricity Board (SEBs) to draw transmis-
sion lines and other infrastructure support
for pumpsets energisation in rural areas.
The Programme is financed by REC, Com-
mercial Banks and National Bank for Agri-
culture and Rural Development. (NABARD)
by providing financial supportto SEBs in the
State. District-wise allocation is done by the
SEBs. The amount allocated by NABARD
under the Programme during the 7th Plan
from 1987-88 to 1989-90 and the achieve-

--ments made in Gujarat is as under:

(Rs. in lakhs)
Year Allocation  Achievement
1985-86 . 704
198687 . @ °* 1143
1987-88 500 918
1988-89 454 592
1989-90 578 381

*(No separate allocation for REC/SPA
programme was made as the same
was clubbed with allocation made under

Minor lrrigation).

(c). NABARD have reported that they
have not worked out aliocations for indi-
vidual States for the Vill Plan period.
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Special Courts to deal with Tax Matters.

1401. SHRI ANNA JOSHI:

SHRIPANKAJ CHOWDHARY:

Willthe Ministerof FINANCE bepleased
to state:

(a) the amount of direct and indirect
taxes recovered during last three years,
year-wise;

(b) the amount held up in disputes
relating to these taxes;

(c) the number of court cases pending
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in this regard for the last three years, year-
wise;

(d) whether the Government propose to
set up special courts to deal with matters
relating to taxes;

(o) if so, the action taken in this regard;
and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The amount
of Direct and Indirect taxes collections dur-
ing the last three years were as follows:-

(Rs. in Crores)
(Direct Tax) (Indirect Tax)
1988-89 8825.14 34646.00
1989-90 9984.47 40442.00
1990-91 11012.59 40924.00

(b) and (c). The amount held up in
respect of Direct Taxes as on 31.3.91 is Rs.
1680 crores.

The number of pending Court cases in
respact of Direct Taxes is as follows:-

High Courts Supreme Court

1987-88 33494 2818
1988-89 31939 2751
1989-90 35349 3482
Information regarding Indirect Taxes is IMF Office in New Delhl

being collected and will be laid on the T:
of the House. :

(d) to (f). A proposal is under consider-
ation 10 set’'up Tribunals for direct and
indirect taxés.

1402. KUMARI UMA BHARTI: Will the
Minister of FINANCE be pleased to state:

(a) whether an office of International
Monetary Fund has started functioning in
New Delhi;
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(b) if so, the purpose for which the office
has been established;

(c) the officials who would man this
office:

(d) whether prior consultations with
officials of IMF posted in New Delhi office
would be required before taking major eco-
nomic decisions having fiscal implications;
and

(e) if so, whether it would not amountto
interference inthe free economic functioning
of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir. A
Resident Representative Office has started
functioning in New Delhi from November 1,
1991.

(b) The purpose of the Office is to

enhance and improve understanding be- .

tween the IMF and the Government of India.

(c) Two officials of the IMF will man this
office.

(d) No, Sir.

AGRAHAYANA 8, 1913 (SAKA)
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(e) Does not arise.
Software Export

1403. SHRISOMJIBHAI DAMOR: Will
the Minister of COMMERCE be pleased to
state:

(a) the value of export of software during
the last one year;

(b) the Companies engaged in export of
software and accounting for more than 2 per
cent of overall software export with their
contribution to foreign exchange;

(c) whether the Government propose to
give adequate incentives to such exporters
at par with others; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHILAMBALAM): (a) The export during the
year 1990-91 was Rs. 250 crores.

(b) The following companies are ac-
counting for more than 2% of overall soft-
ware exports:

Name of the Co. Export in 1990-91
(Rs. Crores).

Tata Consultancy 75.00

Services

Tata Unisys Ltd. 28.50

Citicorp Overseas Software 10.67

L.

Digital Equipment (India) 9.13

Lid.

PSI Data Systems 8.59
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Name of the Co. Export in 1990-91
(Rs. Crores).

Patni Computers 6.00

Siemens 525

(c) and (d) A number of incentives have
been extended to software exporters in the
recent past and the incentives are appli-
cable to all exporters including those that
accountfor more than 2% of overall software
exports.

Raids conducted by Revenue Enforce-
ment Authorities

1404. SHRICHANDRESH PATEL: Will
the Minister of FINANCE be pleased to
state: :

(a) whether a number of raids were
conducted by various revenue enforcement
authorites during January 1, 1991 to Octo-
ber 31, 1991;

. (b)ifso,the details thereof, collectorate-
wise;

(c) the details of illegal benami bank
accounts found, collectorate-wise; and

(d) the details of gold, silver, cash for-
eign currency and other illegal items and
material fund and seized in these raids
coilectorate-wise?

THE MINISTER OF STATE INTHE
MINISTRY OF FINANCE (SHRI
RAKESHWAR THAKURO): (a) to (d). Yes,
Sir. The details of number of searches con-
ducted by the Income-tax Department dur-
ing January 1, 1991 to October 31, 1991 and
value of cash, jewellery and other assets
seized are tabulated below:-
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No separate statistics of illegal benemi
bank accounts found during searches are
available. Whenever, such accounts are
found, the balances are seized/appropri-
ated for realisation of tax dues.

The information about other enfbree-
ment agencies is being collected and willbe
laid on the Table of the House.

[Translation)

Development of National Highways In
Orissa

+1405. SHRI SRIKANTA JENA: Wil
the Minister of SURFACE TRANSPORT be
pleased to state:
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(a) the total number of National High-
waye passing through Orissa and their
length; and

(b) the details of expenditure incurred
on the development of national Highways in
the State during the last three years?

THE MINISTE OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): (a) There are six
National Highways passing through the State
of Orissa having an aggregate length of
‘1649 kms.

(b) Details of expenditure incurred on
the development of National Highways in
Orissa during last three years are as below:-

Year Expenditure on Development
works (Rs. in lakhs).
. 1988-89 1202.02
1989-90 1293.51
1990-91 1050.03
Tea Export declined;
1406. SHRI RAM LAKHAN SINGH (b) if so, the reasons therefor; and
YADAV:
SHRI RAM TAHAL (c) the steps taken or proposed to be
CHOUDHARY: takenbythe Governmentto boostteaexport?

Will the Minister of COMMERCE be
pleased to state:

(a) whetherthe export of Indiantea has

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Figures for exports of
tea during last five years are as follows:

Year Quantity Value Unit Value
M. Kgs. Rs. Crores Rs. perkg. -

1986-87 196.23 579.48 30.25

1987-88 201.83 627.77 29.53
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Year Quantity Value Unit Value
M. Kgs. Rs. Crores Rs. per kg.
1988-89 204.08 635.28 31.13
1989-90 210.62 904.72 4286
1990-91* 199.48 1045.41 52.40
*Estimated

It may be seen that the value realisation
as well as unit value realisation has shown
an increase while the quantity exported has
stagnated at the level of around 200 M. Kgs.

(b) The rising domestic demand is the
major reason for tagnation in the quantity of
tea exports.

(c). The measures taken by the Gov-
ernment to boost exports include:-

(] Enhancing production
and productivity to in-
crease availability for ex-
ports;

Devaluation of the Indian
Rupee which has made
ourtea more competitive;

(i)

Providing exith scrips
against exports to en-
' courage exportoftea;and

- (i)

Promotion of Indian tea
throughtheforeignoffices
and participation in trade
fairs.

v) -

[English}

Widening of National Highway No. 1 to
Four Lanes

1407. SHRIPAWAN KUMARBANSAL.:
Will the Minister of SURFACE TRANS-

PORT be pleased to state:

(a) whether the Government propose to
widen the National Highway No. 1 between
Sonipat and Amritsar to four lanes;

(b) if so, when the work is likely to be
started; and

(c)the time schedule forits completion?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). Na-
tional Highway No. 1 links Delhi with Amritsar.
Stretches of this National Highway, viz. from
Delhi upto Murthal (near Sonepat)inHaryana,
and Ludhiana) to Goraya in Punjab, are
already 4 lane. In addition, work of widening
“is in progress from Murthal to Kamal in
Haryana, and from Sirhind to Ludhiana and
Goraya to Jalandhar in Punjab. Widening
from Kamal to Sirhind is proposed to be
carried out under the Second World Bank
Loan which is yet to be signed with the Bank.
There is at present no proposal to widen
Jalandhar-Amritsar section.

(c) ltistoo early to give time schedule for
4 laning of entire reach of the National High-
way from Sonepat to Amritsar.

SLPs on service matters pending in
_Supumeourt

1408. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of LAW, JUS-
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TICE AND COMPANY AFFAIRSbophaaad
to state:

(a) whether the Government propose to
undertake a review of all pending Special
Leave Petitions on service matters from the
Supreme Court to withdraw all such SLPs
where neither any substantial question of
law nor question of public importance is
involved;

(b) if not, the reasons therefor and how

the Government propose to provide speedy
justice to the Government servants; and

~ (c) the details of the SLPs pending in
the Supreme Court till date?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMANTRAY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS AND PARLIAMENTARY
AFFAIRS: (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and (b). The
matter is under consideration of the Govern-
ment.

(c) As on 27th November, 1991, 9238
SLPsonuwieomauonmpondm inthe
Sq:womo Court.

(Transiation)
Trade with France

1409. SHRISIMON MARANDI: Willthe
Ministerof COMMERCE be pleased to state:

(a) whether India has urged France in
October, 1991 to double the trade between
the two countries;

(b) if 50, the action taken in this regard
by the Indo-French Joint Trade Council; and

(c) the names of the commodities likely
to be imported from France and exported
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from India, their prices and mutually agreed
rates and the details of other conditions laid
down in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P
CHIDAMBARAM): (a) The scope foraquan-
tum jump in Indo-French bilateral trade was
referred to in the meeting of the Joint Busi-
ness Council held on 23rd October, 1991 in
New Delhi.

(b) Tho Indo-French Joint Business
Council is promoting greater interaction be-
tween businessman on both sides and dis-
seminating relevant information.

(c) The commodities involved in two-
way frade and their prices are determined by
importers and exporters on either side.

Licences for Oplum Farming

1410. DR. LAXMINARAYAN
PANDEYA: Willthe Ministerof FINANCE be
pleased to state: -

_ (a)whether farmers growing opium had
to suffer heavy losses last year due to opium
crops being afflicted with diseases;

(b) whether the farmers have to give a
fixed proportion of their produce to the
Govemnment failing which their licences are
cancelled; and

(c) it s0, the action taken by the Govern-
mentto ensurethatthe licences ofthefarmers
are not cancelled for not supplying the fixed
proportion of their produce because of the
disease-afflicted opium crops last year so
that the may continue to grow opium?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) to (c). During
crop year 1990-1991, poppy crop was ad-
versely affected by pests, insects and hail-
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storms in Madhya Pradesh and Rajasthan
and by untimely rains and gusty winds in
Uttar Pradesh resulting in fall in yield of
opium.

The opium cultivators are required to
tender their entire produce of opium to the
Central Government. Government also pre-
scribes every year minimum qualifying yield
which a cultivator must havetendered to the
Government in the previous year to become
eligible for licence to cultivate opium poppy.
* The minimum qualifying yield fixed for
granting licences for 1991-92 has been fixed
at34 kgs. per hectare inthe case of M.P. and
Rajasthan and 32 kgs. per hectare in the
case of U.P. To ensure that cultivators in
whose village there was some damage/
widespread damage to their crops are not
delicensed, a provision has been made in
the licensing policy thatthe licences of such
cultivators will be renewed even if they had
tendered opium less than the prescribed

qualifying yield. o
Roplaeomont of Oid DTC Buses

1411. SHRIBARE LALJATAV: Willthe
Minister of SURFACE TRANSPORT be

pleased to state:

(a) the number of D.T.C. buses which
have over lived their life;

(b)the reasons for notwithdrawing these
buses from operation; and

(c)tﬁoﬁmbywmmmbummdd
be replaced by new buses?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT:
(SHRI JAGDISH TYTLER): (a) As on
31.10.91 DTC had 1, 520 buses which are
-over 8 year old.

(b) and (c). Replacement of overaged
buses is a continuing process. During the
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year 1991-92, there is a provision of Rs.
43.25 crores for purchase of buses on re-
placement account. In the meantime with a
view to ensure continuity of services and to
avoid publiccomplains through disruption of
services, DTC has been constrained to op-
erate these buses.

Closed and Under-Utilised NTC Miils In
Uttar Pradesh

1412. SHRIRAJENDRA AGNIHOTRI:
Will the Minister of TEXTILES be pleased to
state:

(a) the details of the NTC mills in Uttar
Pradesh which have been lying closed or
have been under-utilising their capacity at
present;

(b) the losses incurred and number of
workers rendered unemployed due to elo—
sure of these mills;

(c) whether the Government propose to
transfer the management of these mills to
the private sector; and

(d) i not, the remedial measures pro-
posed to be taken by the Government in this
regard?

THE MINISTER OF STATE OF TEX-
TILES (SHRI ASHOK GEHLOT): (a) There
is a lock-out in Lord Krishna Textile Mills,
Saharanpur for more than 2 months as a
consequence of widespread labour unrest.
However, negotiations are in progress with
the trade unions so that lock-out in this mill,
may be lifted.

As regards under-utilisation of the mills
inNTC (U.P), the average utilisation is to the
extent of 59.7%. The capacity utilisation is
below average in the case of 6 mills in NTC
(U.P).

(b) Due to lock out in Lord Krishna
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Textile Mills there has been no additional
losses incurred by NTC. All the 11 mills of
NTC (U.P) have incurred losses during the
first 7 months, i.e., April-October, 1991 ofthe
order of Rs. 24.65 crores. No worker has
been rendered out of job due to lock out of
Lord Krishna Textile Mills.

(c) and (d). Various alternatives are
under consideration of the Government as a
long term solution to curtail heavy losses
incurred by NTC (UP) and to revitalise them.

Opening of Brm of RRBS at
Panchayat Hudquarurs_

1413. SHRI RAM NARAIN BERWA:
Will the Minister of FINANCE be pleased to
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(a) the number of branches of Rogional

Rural Banks opened during the last three
years, State-wise; ’

' (b) whether the Government propose to

‘open branches of Regional Rural Banks at

every Panchayat headquarter inthe country;
and
(c) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) State-wise
number of branches of Regional Rural Banks
opened during the last three calender years
upto November, 1991 are given below:-

Name of State

No. of branches

opened during

last three years
Andhra Pradesh 31
Arunachal Pradesh 4
Assam 41
Bihar 7
Gu)arat 50 .
Haryana 4
Himachal Pradesh 4
Jammu & Kashmir 12
Kamataka | 20
Madhya Pradesh 32
Maharashtra 4

Manipur
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Name of State No. of branches
opened during
last three years

Meghalaya 4

Mizoram 6

Orissa 20

Punjab 47

Raiastha_n 27

Tamil Mu 14

Uttar Pradesh 72

West Bo@ 69

Tripura 6

(b) and (c). There is no such policy.
However, applications, if received, for open-
ing branches at such centres will be consid-

ered by Reserve Bank of indiaon meritsand -

the norms of their extant branch Licensing
policy.

[English)
Income Tax on mﬂm
1414, PROF. UMMAREDDY

VENKATESWARLU: Will the Minister of Fl-
NANCE be pleased to state:

(a) whether income tax is charged from
co-operatives on their interest earnings;

(b) if so, the detalils thereof;

(c) whether it has an adverse effect on

the co-operative movement in the country
and in turn the agricultural sector; and

(d) if so, the action taken or proposed to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) and (b). Un-
der section 80P of the Income-tax Act, 1961,
the whole of the amount of profits and gains
of business attributable to a variety of activi-
ties of co-operative societies is not liable to
income-tax. The whole of the profits and
gains of co-operative societies engaged In
specified business is exempt from tax. In
addition, income of consumers’ co-operative
societies is exempt from tax upto Rs. 40,000
and in the case of other co-operative societ-
ies upto 20,000.

(c) Since, the income of co-operative
societies is, by and large, exempt from tax,
income-tax does not have an adverse effect.

(d) In view of answer to part (c) of the
quod;on.nplydo@notuho. :
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Assistance by NABARD to Andhra
Pradesh and Maharashtra

1415. SHRI M.V.V.S. MURTHY: Will
the Minister of FINANCE be pleasedto state:

(a) tha financial assistance provided to
Andhra Pradesh and Maharashtra by
NABARD from 1988 to 1990, year-wise; and

NOVEMBER 29, 1991
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(b) the rate of interest charged thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Tharéfinance
disbursaments for schematic lendings by
National Banks for Agriculture and Rural
Developmeént (NABARD) in respect of
Andhra Pradesh and Maharashtra for the
years 1988-89, 1989-90 and 1990-91 are as
under: )

(Rs. in crores)
Year Andhra Pradesh Mabharashtra
1988-89 137.58 23256
(July- June)
1989-90 180.81 192.81
(July-June)
(for © months)
1990-91 190.53 239.50
(April-March)

(b)MMudmnsténNABARD's
refinance charged purpose-wise till 22nd

September, 1990, were as under:

S.No  Purpose » Rate of interest on re-finance
1. Minor lrigation and 8.5%
land Development
2. Diversified Purpose-
a) IRDP A 6.5%
b) Small farmers (as per
NABARD’s Definition) 6.5%
c). Gobar Gas 6.5%
d) Others 8.0%
3.  Wasteland Development
a) Individuals or group - 8.5%
of individuais such

as cooperatives. -
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S.No  Purmpose Rate of interest on re-finance
4. Corporate and other
borrowings 8.0%

Consequent upon the revision in the
lending rates,. by Reserve Bank of India
(RBI) on 22.9.1990 which are related fo the

size of the loans, the interest rate on
refinance has alsobeenrevised by NABARD
as under:

Size of loan sanctioned Rate of interest
on refinance
1) Upto and inclusive of 6.5% p.a
Rs.50.000.
2) Above Rs. 50.000 9.5% p.a.

The interest rates were further revised
by RBI with effect from 9th October, 1991.
However, NABARD are yet to re-fix their
refinance rate consequent to the revised
interest rare structure announced by the
RBI.

Soft Loan to UCO Bank from R.B.l,

1416. SHRI RABI RAY: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether the UCO Bank has ap-
pmachedttnRoumBarkoﬂndiafora
soft loan; and

(b) if so, the details and the purpose
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): -(a) UCO Bank
has reported that it has not approached the
Reserve Bank of India (RBI) for any “Soft
Loan" assistance. However, it has made a
request for a waiver of 15% in Statutory
Liquidity Ratio (SLR) requirement involving
an amount of Rs. 383 crores and release of
balance amount of Rs. 103.25 crores and

Agricultural and Rural Debt Relief (ARDR)
Scheme claim on priority basis.

(b) UCO Bank has further reported that
the purpose for which for request has been
made in to avoid the bank’s borrowing from
the cali money market at an exorbitant rate
of interest. The above assistance will also
enable the bank to meet the genuine and
immediate credit requirements of it's bor-
rowers particularly those belonging to the

Take over of Private Sector Banks

1417. SHRI BIOY KRISHNA
HANDIQUE:
SHRI PALA K.M. MATHEW:

V\ﬁllthoMinistorofFlNANCEbepleaud
to state:

(a) whether there is any proposal to
take oversomeprivate sectorbanksormerge .

_them with public sector banks;

. (b) if s0, the details thereof; and

(c) the time by which final decision in
this regard is likely to be taken?
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THE MINISTER OF STATE IN THE
MINISTRY .OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, sir.

(b) and (c). Do not arise.

Loss to Exchequer due to Hawala
Transactions.

1418. SHRIRAM VILAS PASWAN: Will
the Minister of FINANCE be pleasedto state:

(a) whether the Governmenthave made
any estimate of the annual loss to the Exche-
quer due to ‘Hawala’ transactions induiged
inbythe exporters, importers and smugglers;

(b) if 50, the details thereof; and

(c) the measures taken by the Govém-
ment to check hawala transactions and the
results achieved so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) in view of (a) above, does not arise.

(c) The enforcement agencies remain
vigilant and taken appropriate action against
persons found violating FERA, and other
similar laws. In the current year, Indian
currency of Rs. 872.36 lakhs and foreign
exchange worth Rs. 230.74 lakhs were seized
during searches by the Enforcement Direc-

. torate. 270 persons were arrested in this
connection and 100 persons were ordered
to be detained under COFEPOSA.

Enforcement of Section 30 of Advo-
cates Act, 1961

1419. SHRIGUMAN MAL LODHA: Wilt

the Wmtorqf LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a)munsmrmcou&‘m

NOVEMBER 29, 1991
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given any direction to the Union Govem-
ment to take decision about enforcing Sec-
tion 30 of the Advocates Act, 1961; and

(b) if so, the decision taken by the Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Government decided to defer
the matter.

[ Translation)

 Loans given by Nationalised Banks in
Maharashtra

1420. SHRI VILASRAO NAGNTHRAO
GUNDEWAR: Will the Minister of FINANCE

be pleased 1o state: -

(a) the number of branches of

_Nahonahsodbanksmmhamhtm.dlstrh

wise and bank-wiu.

(b) the amount deposited in various
branches of these banks during each of the
last two years, district-wise;

(c) the amount of loans given by these
branches for varioue purpose during the
above period;

(d) whether the amount of loans sanc-
tioned by these banks commensurate with
the targets laid down in this regard; and

(e) if not, the reasons therefor?
THE MINISTER OF STATE IN THE

MINISTRY OF FINACNE = (SHRI
RAMESHWAR THAKUR): (a) The number
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of branchas of Public Sector Banks in
Maharashtra, district-wisa and bank-wise
are given in the attached Statement-I

(b) and (c). Details of district-wise ag-
gregate deposits and gross bank credit
given by all Scheduled Commarcial Banks
as on last Friday of March, 1990 end 1991

Written Answers 218
are given in the attached Statement-II.

(d) and (e). Under the Service Area
Approach, tha banks prepara Annual Credit
Plans fortha advances to tha priority sector
in rural and semi-urban areas. The data on
targets and achievements for the financial
years 1989-90 and 1990-91 ara given be-
low:-

(Rupees in crores)
1989-90 1990-91 '
Target .Achieve- Target  Achieve-
ment ment
Agriculture & 339.40 280.07 35595 337.33
Allied Activities. '
Small Scale. Ind- 94.08 82.55 104.78  104.58
Services 11843 10044 12103 12201
Total 551.91 472.06 581.76  563.92
Percentage of A
achievement 85.53% ' 96.93%

The achievements of the banks under Annual Credit Plans is considered satisfactory.
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Credit
5
242
17
120
238
89
60

(Amount in crores of Rupees)
March, 1991

Credit
3
234
1M
114
213
79
56

STATEMENT - &
March, 1990

Deposits
2
255
146
208
213
113
80

Aurangabad
3 Bhandara
. ' Beed (Bhir)

Name of District
1
. Ahmednagar
Amaravati

76

Buldhana

7.

187
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144
13
23528

212

144
26
29596
274

;@ﬁge‘é
» & & ¥
- g(\l

Dhule
Greater Bombay
. Jaigaon’

9.
10
11"
12

69

Jaina

13.
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- Closure of Handloom Units

1421. SHRI YASHWANTRAO PATL:
Will the Minister of TEXTILES be pleased
to state:

(a) the number of handioom units lying
closed in the country; State-wise;

(b) whetherthe Government have con-
ducted a study in respect of the miserable
condition of this industry;

(c) if so, the details thonof, ‘

(d) if not, whether the Govemment pro-
pose 10 conduct a study in this regard;

(e) whether bank loans are not dis-
bursed to the handloom weavers at the
appropriate time; and

Q)Wso.ﬂnﬂopspropoudbbomn
by the Govemment to make to bank loans
easily available to them?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a)to(c)- ACensusof Handlooms
at the national level covering inter-alia cer-

tain data on the soclo-economic aspect of
handioom weavers was conducted by the
Government of indiathrough the State Gov-
emnments during 1987-88. The State-wise
dataonworking status/idieness ofthe looms
is attached. One of the findings of the
Census on the economic status of the
weavers revealed that weaving house-holds
supplemented their monthly eamings by
undertakings non-weaving activities to im-
prove their position significantly. 54%of the
weaver households eamed only up to Rs.
200/- per month from weaving, but only 7%
were left in this class after including non-
weaving activities. The eaming class, Rs.
201 to Rs. 500/- from all sources contained
43% of the weavers.

(d) Does ot arise.

" (o) and (). NABARD provides refi-
nance facilities to State Cooperative Banks
for financing inter-alia production and mar-
keting activities of primary weavers coop-
erative societies at concessional rate of in-
1erest and procurement, marketing and trad-
ing in yam activities by apex/ regional weav-
ers cooperative societies. NABARD has
also formulated schemes for giving assis-
tance for modernisation of looms mdfor
construction of workshed.

STATEMENT

smmahommo statewise number of working and idle handiooms in the country.

Namie of the Number of loans
StateUTs,

Working idle Total
Andhra Pradesh 213404 6311 219715
Arunachal Pradesh 45060 456 45516
Assam o 1298731 110437 1409168
Bihar 72965 9682 82657
Goa 4 54 95
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Name of the Number of loans
State/UTs.
Working Idle Total
Gujarat - 21165 1408 22573
Haryana 4 - 17378 2894 20272
Himachal Pradesh 30091 - 373 434
Jammu & Kashmir 25253 19 25272
Kamataka ’ 76719 4866 81585
Kerala | 41904 9725 - 51620
Madhya Pradesh 31380 16051 . 47431
Maharashtra 66437 1205 67642
Manipur 266915 3346 270261
Meghalaya 7783 418 8201
Mizoram , 94388 9406 103794
Nagaland 71636 5867 77503
Orissa 92316 26689 119005
Punjab 11292 - 936 ' 42228
Rajasthan ) 31604 1562 33256
Tamil Nadu 402046 26499 428545
Tripura 116659 2413 119072
" Utar Pradesh 243675 17039 260714
Wast Bengal 318514 19085 338499
Dehi = 8238 1010 9336
Pdndiehmy» 4841 402 5243

Total ' 3611513 . 279063 3890576
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[Translation]
Central Assistance for Shimsha Bridge
in Karnataka
1422. SHRIG.MADE GOWDA: Willthe

Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether the Government of
Karnataka has sought Central assistance
for the construction of Shimsha bridge in
Mandya District of Karnataka;

(b)ifso,the amountof assistance sought;

(c) whether the Union Government
have sanctioned any assistance to the Gov-
emment of Karnataka;

(d) if so, the details thereof;

(e) if not, when it is likely to be sanc-
tioned; and

(f)thetime by which this bridge is likely
to be constructed?

THE MINISTER OF STATE OF THE -

MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) and (b). Yes,
Sir. The proposal for construction of bridge
across Shimsha river in Mandya District
costing Rs. 85 lakhs was received from the
State Government under Central Road Fund
Programme for 8th Plan period.

(c) No, Sir.
(d) Does not arise.

(e) and (f) As actual augmentation of
Central Road Fund has not yet taken place;
it is too early to indicate when tha proposal
would be considered fot sanction and the
time by which the bridge is likely to be
constructed.
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Export of Sea Foods

1423. DR. C. SILVERA: Will the Minis-
ter of COMMERCE be pleased to state:

(a) whether there is any proposal to
export sea foods; .

(b) if so, the details thereof;

(c) whether such a step will ensure the
protection of interests of small fishermen;
and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
SALMAN KHURSHEED): (a) and (b). India
exported seafood of the value of Rs. 890
crores in 1990-91. The target for 1991-92is
Rs. 1500 Crores. Frozen shrimp, Lobster/
lobstertails, cuttlefish/fiilets, squids, frash and
frozen fish, driedfish, shark andfins andfish
maws etc. are the main items of our seafood
exports. The main markets are Japan, USA,
Waest Europe etc.

(c) and (d). Yes, Sir. Because of the
export of seafood, fisherman get a better unit
value relation for their catch.

Rubber Prices.

1424. PROF. K.V. THOMAS:
SHRI KODIKKUNNIL
SURESH:
SHRI  THAYIL
ANJALOSE:

JOHN

Will the Minister of GOMMERCE be
pleased to state:

(a) the rates per kilogram at which im-
ported and upgraded rubber is sold by the
State Trading Corpotation;

(b) the minimum rubber price fixed by
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the Government for rubber growers;

(c) whether the Government are aware
thatthe rubber growers do not get even the
minimum fixed price;

(d) if so, the reasons therefor and the
action taken by the Government in this re-

gard;

(e) whether. the Government have re-
ceived represeritations from various sectors
to increase the floor price of natural rubber;
and

{f) f so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) In August, 1991, STC
sold imported natural rubber (RSS-3 grade
and SMR-20 grade) at Rs. 27.90 per kg. ex-
godown Madras. No ungraded rubber has
been sold by the State Trading Corporation
of india.

(b) The Bench Mark Price fixed by the
Govemment for the fair average quality
RMA-4 grade of natural rubber is Rs. 21.45
perkg. and the lower ceiling of the price band
is Rs. 20. 95 per kg.

(c) and (d). The present market price for
RMA-4 grade is Rs. 21.15 per kg. k is higher
than the lower ceiling price of Rs. 20.95 fixed
forthegrade. Slightfall in price is due to peak
production season. The STC is already
carrying out price support operations by
procuring RMA-5 grade of natural rubber
from the domestic market. STC has also
" been instructed nowtoprocure RMA-4 grade
of natural rubber from the domestic market.

(e) & (f). Representations have been
received regarding increase in the Bench
Mark Price of natural Rubber indicating that
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there have been increases in the inputs for
cultivation of natural rubber since the an-
nouncementof the revised Bench Mark Price
on 15th January, 1991. Any action in this,
regard will be possible only after a revised
cost study is conducted in the matter by the
concerned agency.

[Transiation)

Strike In indian banks Operating in
Britaln

1425. SHRI RAM SAGAR: Will the
Minister of FINANCE be pleased to state: -

(e). whether the employees of Indian

~ banks operating in Britain want on partial

mu-s.mm. 1991;
(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by the Govemment to check the
recurrence of such incidents in future?

THE MINISTER OF STATE IN THE
MINISTRTY OF FINANCE (SHRI
RAMESHWARY): (a) Yes, Sir.

(b) and (c). A dispute on the terms of
reference for arbitration of wage claims led
to the situation. Negotiations were held with

+1426. SHRI CHHEDI PASWAN: Will
the Minister of SURFACE TRANSPORT be

pleased to state:

(a)the places where truck lay byes have
been constructed on National Highways in
Bihar to provide way side amenities for driv-
ers comfort on long routes; and
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(b) the target fixed therefor during the
last three years and the progress mada so
far?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (@) One laybye
has been constructed at km. 373on National
Highway 2 near Topchanchi in Bihar.

(b) During the lastthree years, viz 1.4.88
to 31.3.91 thare was no provision in the
Annual Programmes of Bihar for construc-
tion of further laybyes.

Ordnance Factorles

1427. SHRI SUSHIL CHANDRA
VERMA: Will the Minister of DEFENCE be
pleased to state:

(a) the number of ordnance factories in
the country, their location and the number of
workers employed in each of them;

(b) the details of ordnance factories
running in losses;

(c) the factories producing redundant
kems and whether there is any proposal to
close down these factories; and

(d)outofthetotal requirement of defence
material of the Indian Army, the percentage
being manufactured in the public sector as
well as the private sector, separately?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) A Statement is at-
tached. .

(b) The Ordnance Factories are depart-
mentafundertakings primarily catering to the
Services’ requirements on a ‘no-profit no-
loss’ basis.

(c) There are no such factories.

(d) it would not be in the public interest
to disclose the Information.

STATEMENT
No. of workers

Andhra Pradesh

1.  Ordnance of Fa.:tory. Medak 1550
Madhya Pradesh

1. Gun Carriage factory, Jabalpur 7042

2.  Ordnance Factory, Khamaria 9093

3.  Vehicle Factory, Jabalpur 8499

4.  Ordnance factory, Katni 1984

5.  Grey lron Foundry, Jabalpur 1816

"6.  Ordnance Factory, tarsi

1730
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No. of workers
Mabharashtra
1. Ammunition Factory, Kirkee 7879
2. High Explosives factory, Kirkee 1000
3.  Ordnance Factory, Ambamath | 2896
4. Ordnance Factory, Bhusawal 1437
5.  Machine Tools Proto-Type Factory, ,
Ambamath _ . 1489
8.  Ordnance Factory, Ambajhari 6378
7."  Ordnance Factory, Varangaon 2627
6. Ordnance Facory, Bhandara 2724
9.  Ordnance Factory, Chanda 4468
10.  Ordnance Factory, Doh-u Road 869
Orissa
1. Ordnance Factory, Bolangir 229
Union Territory - Chandigarh
1. Ordnance Cable Factory, Chandigarh | 518
Tamil Nadu
1. Cordite Factory, Arvunkadu 3019
2. Ordnance Factory, Tiruchirapalli 1740
3. Ordnance Clothing Factory, Avadi 3152
4. Heavy Vehide Factory, Avadi , 4208
5. Gombined Engine Plant, Avadi  (Project Siage) |
6. Happ, Tiuchirapali 342
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No. of workers
Uattar Pradesh
1.  Ordnance Factory, Hazratpur 468
2.  Ordnance Equipment Factory, Kanpur 5403
3. .Ordnanos Prachute Fa&ory, Kanpur 3063
4.  Ordnance Factory, Kanpur 5975
5. Ordnance Clothing Factory,

: Shahjahanpur 6718
6.  Ordnance factory, Dehra Dun 1300
7.  Opto-Electronics Factory, Dehra Dun 1124
8.  Ordnance Factory, Muradnagar 3044
o.  Small Ams Factory, Kanpur 3390

10. Field Gun Factory, Kanpur 1482

West Bengal
1.  Gun and Shell Factory, Cossipore 5615
2.  Ordnance Factory, Dumdum 1648
3.  Metal and Steel factory, ichapur 5300
4.  Rifle Factory, Ichapur 6134

[English}
Rubber Prices.
1428. SHRIPALAIK.M. MATHEW: Will
the Minister of COMMERCE be pleased to
state: .

(a) whetherthe rubberprices have allen
below the floor price;

(b) i s0, the reasons therefor;

(c) whether the Government propose to
export surplus rubber and stop all imports to
maintain the floor price; and

* " (d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) and (b). The price of
rubber has fallen slightly due to the on-set of
the peak producticn season. The curmrent

market price of fair average quality RMA-4
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grade of natural rubber is Rs. 21.15 per kg.
as againstthe Bench mark Priceof Rs. 21.45
per kg. and the lower celling - of the price
band viz. Rs. 20.95 per kg.

(c) and (d). indian has been & net im-
porter of natural rubber so far. Only during
the current financial year, it has not been
found necessary to import rubber to meet
the demand-supply gap. Price protection is
ensured to tha rubber growers through
STC'’s procurement operations in the do-
mestic market. However a decision on ex-
pon, if any, would be taken atthe appropriate
time.

[ Translation}
Export of Lesther Goods
1429. SHRI SURYA NARAYAN
YADAV: Will the Minister of COMMERCE be
pleased to state:

(a) the foreign exchange eamed by ex-
port of leather goods during 1990-91;

(b) the countries to which leather goods
are being exported; and

(c)ﬁnwpopvnpooodbﬁomnby'

the Govemment to export leather goods to
mora countries?

) THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) The value of exports
and hence foreign axchange earned of
leather goods (including footwear, footwear

_components, garments but excluding semi
andfinishedleather) was Rs. 1800.20 crores
during 1990-91.

(b) Garmany, USSR, USA, UK, France,
Denmark, ltaly, Japan and Canada are main

‘ to which leather goods are being
exported. V
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(c) Market promotion measures abroad
and product development efforts to make
indian Leather goods competitive in world
markets have helped in increasing exports

. and these measures are proposed to be

continued and intensified, wherever required.

Repalr of Ganganagar-Blkaner Nationel
Highway

+1430. SHRIMANPHOOL SINGH: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(o) whether the Ganganagar-Bikaner
National Highway is not in a road-worthy
condition;

(b) if so, the steps taken by the Govemn-
ment for development and repair of this
Highway;

(c) the emount sanctioned by the
Govemnment for the repair of this National
Highway during each of the last three years;

(d) whether the funds sanctioned for
this purpose have lapsed; end

(a) if so, the reasons therefor and the
action taken by the Govemment against the
delinquent officials?

THE MINISTER OF STATE OF THE
MINISTRY OF SURACE TRANSPORT
(SHRI JAGDISH TYTLER): (e) No, Sir.
National Highwey No. 15 from Genganagar
to Bikaner is being kept generally in traffic
worthy condition.

(b) and (c). Development and mainte-
nance of National Highways is e continuous
process. Duringthe lastthreeyears, 1.4.1988
1031.3.1991, Rs. 175.35 lakhs were allotted
for maintenance of this section, and as per
information received from the State, actual
expenditure was Rs. 175.22 iakhs, In addi-
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tion, development works amounting to Rs.
908 lakhs are in various stages of progress
in this stretch.

(d) No, Sir.

(o)Doanotatiio.
[English)]

Expansion of Rubber Research Institute
at Kottayam.

1431, SHRIRAMESH CHENNITHALA:
Wilithe Minister of COMMERCE be pleased
to state:

(e) whether the Government have re-
ceived any proposal for expansion of Rub-
ber Research Institute at Kottayam;

(b) if so, the details thereof; and

(c) the achievements of this Institute
during the last five year?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) No separate proposal
for expansion of the Rubber Research Insti-
iute of india (RBIl) at Kottayam has been
received by the Government except the
general proposals of Rubber Board for inclu-
sion in the 8th Plan which includes expan-
sion of the activities of the RRIl aiso.

" (b) The maln proposals for expansionof
the RRIl during the 8th Plan include the

following:-

)] Expansion of experimetal sta-
tions: E

-Traditional area
-Non-traditional area

i)  Strengthening of existing fa-
cliities: :

-North-East' Research Com-
plex
A-Exiuknnogbnalsm.

i)  Strengthening of Germplasm
- Centre.

i)  Strengthening of Biotechnol-
ogy Research and Tissue
Culture.

v)  Strengthening of Technical
and Supportting Services for

Research
vi) Strengthening of Agricultural
. Economics Division.
vi)  Strengthening of Soils and
Agricultural Chemistry.

viii)  Establishment of a Division of
on farm evaluation and dem-
onstration.

ix)  Establishment of a Division of
Product improvement.

(c) The achievements of the RRll during
the last five years include the following:- -

i) Evolved and Commercialised
many high yielding clones of
rubber.

ii) A Protocol for production of -

and plants thus derived were
field planted.

i)  Rationalised the policy for
planting material recommen-
dation.

iv) Recommendationsformulated
for control of all diseases and
pests for rubber.
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v)  Region-wise package of prac-
tices including fomlizet
schedule issued.

vi) Recommendations for opri-
tation systems clone-wise and
region-wise issued based on
long-term experiments.

vi)  Pupularised discriminatory
fertilizer recommendations
system with support of regional
and mobile laboratories.

vii)  Fundamental studies on pro-
ductivity were given due em-

phasis and many useful in-
formation obtained.

ix) Introduced Brazilian
Cermplasm for evaluation and
cataloguing and for incorpora-
tion in breeding programme.

x) Economics of intercropping
and rainguarding, etc. was
extensively studied.

xi)  Agrotechnology for growing
rubber successfully in non-
traditional areas presenting
different environmental con-

strains was developed.

xii)  Cheapercoagulantsforrubber
latex have been introduced.

xiii) Production methods for
epoxidised natural rubber have
been standardised.

xiv)  Blends of NR and EVA have

Joint Ventures under indo-Swiss

1432, SHE‘I GOPI NATH GAJAPATHL:
Willthe Minister of COMMERCE be pleased
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10 state the various joint ventures proposed

~ tobe established by the Government under

Indo-Swiss agreement during the coming
year?

THE MINISTER OF STATE OF THE |

"MINISTRY OF COMMERCE (SHRI P.

CHIDAMBARAM): There is no separate
agreement with Switzerland for establish-
ment of joint ventures.

Motor Accident Claims Tribunals in
Delhi

1433. SHRI JEEWAN SHARMA: Will -
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) Whether some of the motor accident
claims Tribunals in Delhi are not having
judges;

(d) if so, since when and the reasons
therefor;

(c) the number of cases pending the
Tribunals, Tribunal-wise;

(d) since when these cases pending
and the steps taken for their expeditious
disposal; and

(e) the number of cases finalised during
1991 so far?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLERY): (a) and (b). Three
our of six Motor Accident Claims Tribunals
in Delhi are not having judges since they
waere relieved of their duties on promotion to
Delhi HigherJudicial Service inthe first week
of June, 1991. The Dethi Administration have
taken up the matter with the High Court

.regarding thefilling upof these vacant poste.

In the meantime the judges of the other
three courts have been entrusted with the
responsibilities to look after the work of va-

_cant tribunals.
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- (c) Total number of cases pending with
the Tribunals as on 31/7/1991 was 13, 285.
The Tribunal-wise position is given below:-

1.  Shahdara 1332
2. TisHazarid 1924
a3 T Hazari-l 2513
4. TisHazarii 2520
5.  Patiala House-l 3207
6.  Patiala House-l 1789

13285

(d) More than half the number of cases
are less than 2 years old. A little over 2500
cases are pending for more than 5 years.
These cases are being settled in Lok Adalats
and through conciliation proceaedings, be-
sides being settled in the regular courts.

(e) During the year 1991 upto 31st July,
as many as 1242 cases have been disposed
off. .
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[Translation] -

Construction of Roads and Brides in
Rajasthan

*1434. SHRI DAU DAYAL JOSHI: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) the projects for the construction of

. roads and bridges in Rajasthan proposed for

financial assistance from Internationalfinan-
cial institutions;

~ (b) whaether these projects have been
cleared by the financial institutions;

(c) if so, the names of such financial
institutions and amount of assistance pro-
posed to be given by t!wm; and

(d) the details of reads and bridges
proposed to be constructed with such assis-
tance?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) to (d). State-
ment is annexed.
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[English]

. Revenue Loss in Cantonment Areas
Under Central Command

" 1434.SHRIV. SREENIVASAPRASAD:
Will the Minister of DEFENCE be pleased to
state: . L .

(a) whetherthere has been great loss of
Government revenue due to failure of the
Cantonment Boards within Central Com-
mand to reaiise Standard Table of Rents
before renewal of land lease of building sites
in civil araas of various Cantonments under
the Command;

. (b) whether most of the Boards have
been violating the provisions of Cantonment
Code Leases and old Grant, Cantonment
Land Administration Rules, 1937 and the
Cantonment Act, 1924;

. (c) whether the Central Cémmand has
received several representations and no-
tices in this regard;

(d) whetharthe estimate of revenue loss
by each Cantonmant under the Central
Command has been determined;

() if 30, the details thereof;

(f) the action taken against the defauit-
ing Cantonment Officials; and

(G)the stepstaken by the govermnmentto

prevent such losses of revenue?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) There has been no
loss of revenue as lease rants are revised at
the time of renewal as per the terms of the
lease and noton the basis of Standard Table
of Rents.

. (b) Gowvt. have not received reports to
suggest that Cantonment Boards are violat-
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ing such provisions of Law/Rules.

(c) Acomplaintfrom one ShriRam Babu
Misra, Advocate, Kanpur, dated 20.11.91,
addressed to Director of Defence Estates,
Central Command, has been received by
the Director General of Defence Estates
alleging, inter-alia, the matters listed in the
Question.

(d) to (g). Do not arise in view of (a)

Modemisation of spinning Mills in
Andhra Pradesh

1436. SHRI DHARMABHIKSHAM: Will
the Minister of TEXTILES be pleased to
state:

(a) whether the government of Andhra
Pradesh has submitted eny proposal to the
Union government for the modemisation of
some spinning mills including the Ajamjahi
milis; end

(b) if so, the steps taken by the Union
government in this regard?

. THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) No proposal regarding
modemisation of spinning mills from Andhra
Pradesh has been pending with the Union
Government. However, industrial develop-
ment Bank of India has informed that as on
25.11.91 applications of 3 milis viz. Shri
Maruthi Textiles Ltd., Chitoor, Feno Fibre
Lid., Nizamabad and Sree Kumara Swamy
Spinning Mills Ltd., Nellore excluding that of
Ajamjahi Mill are pending for modemisation
assistance.

(b) In pursuance of Textile Policy, 1985
Textile Modernisation Fund was created by
gowt. of india under Industrial Development
Bank of India in September, 1986 by ear-
marking a sum of Rs 750 crores for a five
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year period, to meet the modernisation re-
quirements of textile mills. A part of the fund
was earmarked to provide special loans to
week but viable units as a major part (upto
80%) of their promoter’s contribution to en-
able them to avail of the modemisation as-
sistance. The special loans carry interest at
the rate of 6% per annum and are repayable
over a period of 12 years, including a mora-
torium of 6 years.

Multinational investment guarantee
Agency

1437. SHRISANAT KUMAR MANDAL:

Will the Minister of FINANCE be pleased to
state: '

(a) whether the government propose to
join the Multilateral Investment Guarantee
Agency (MIGA), the World Bank affiliate;
and

(b) if so, the advantages likely to accrue
from joing the MIGA?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
. RAMESHWAR THAKUR): (a) The question
of Government of India ]oininu the MIGA is
under consideration

(b) MIGA has been established to offer
investment quarantees to investors against
non commercial risks in member countries
and to give promotional and advisoty ser-
vices - with a view to promoting the flow of
investment .resources for productive pur-
poses 1o developing countries.

krreguiarities at Sahar international
Alrport ’
1438. SHRISANAT KUMAR MANDAL:
Wil the Minister of FINANCE be pleased to

(i)mibnﬁond the government
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hésbeendrawnhﬂnmwsitnmcaptbmd
“Sahar Gangport® appearing in the Bombay
weekly ‘BLTZ dated October 5, 1991;

(b) if so, the facts in this regard; and

(c) the steps being taken by the govem-
ment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, Sir,

(b) and (c). As far as Customs are
concerned, no involvement of Customs offi-
cials-in any such activity as alleged in the
news item been found. Besides surprise
checks by senior Customs Officers, Central
Intelligence Unit of the Custom House also
makes discreet visits to Airport to check any
malpractices. Entryof persons notconnected
with airport operations is controlled.

. Asfar as allegations against police and
other agencies are concerned, the facts are

-being ascertained from the Ministry of Home

affairs and other concerned organisations
and will be laid on the Taple of the House.

Steps to check smuggling

1439. SHRI GEORGE FERNANDES:
Will the Minister of FINANCE be pleased to
state:-

(a) whether any fresh steps have been
taken to check smuggling and apprehend
smugglers; and

(b) it 50, the details thereoi?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE . (SHRI
RAMESHWAR THAKUR): (a) and (b). The
Customs authorities remain vigilant against
smuggling activities. The field formations
have been equipped with vessels, vehicles,
fire-arms and telecommunication network.
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Sophisticated equipment such as X-ray bag-
gage machines, night-vision binoculars and
metal detectors are being increasingly
utilised. Sub-Collectorates underthe charge
of Additional collectors have been recently
created with headquarters at Jodhpur and
Amritsar for combating smuggling across

the vuinerable indo-Pakistan border. Close .

co-ordination is being maintained by all the
agencies concerned such as Customs, Coast
Guard, BSF, Police in the detection and
prevention of smuggling.

Claims of Indian Nationals for Property
left in the Erstwhile East Pakistan

1440. SHRISYED SHAHABUDDIN: Will
the Minister of COMMERCE be pleased to
state:

(a) the number of claims registered with
the government for property left by Indian
nationals in the erstwhile east Pakistan; -

(b) thetotalvalue of the admitted claims;

(c) when the compensation is likely to
be paid;

(d) the number of cases of enemy prop-
erty pending with the Custodian of Enemy
Property as on April 1, 1991, State-wise;

" (e) whether the Government have pre-
scribed a cut-off date for taking custody of
properties alleged to be enemy property?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF COMMERCE (SNRI SALMAN
KHURSHEED): (a) in all 57,493 ex-gratia
claim applications were registered with the
custodian of Enemy Property. The majority
of the claim cases registered appears to
pertain to erstwhile East Pakistan.

(b) Total value of admitted and paid Ex-
‘gratia claim cases upto September, 1891, is
Rs. 88.41 crores. The value in respect of the

Written Answers _278'

pending claims, which are under verification,
is difficult to assess.

(c) Custodian of Enemy Property has
been asked to expeditiously finalise the
pending ex-gratia claims by the end of the
first quarter of next year.

(d) There are 538 immovable property
cases consisting of land and buildings re-
corded in the office of the Custodian of
Enemy Property. State-wise break-up is at-
tached statement.

(e) No, s,
STATEMENT

immovable Enemy Properties in vari-
ous states in India

Name of state No. of properties
Income receiving
cases

Andhra Pradesh

Assam 2

Andaman 1

Bihar 3

Calcutta 93

Delhi 9

Gujarat 6

Goa .3

Kamataka ' 1

Madhya Pradesh 1

Rajasthan 4 -

Tamil Nadu 6
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Name of state 4 No. of properties
income receiving
cases .
Maharashtra . 13
U.P. 329
Haryana -
Korala .
West Bengal 69
© 538
NRI Remittances

1441. SHRISYED SHAHABUDDIN: Will
the Minister of FINANCE be pleased o state:

(2) the quantum of quarterly inflow of

-remittances by non-resident Indians as well

as outflow of their deposits during 1989,

(b) tha break-up of total remittances
during 1989 and 1990 by country-of-origin;
and

(c)the stepstaken by the governmentto

promote the inflow and to decelerate the
outflow?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): (a) A Statement
is attached.

(b) According to Reserve Bank of India,
such information is not compiled.

(c) Government has initiated several
steps to promote the inflow of remittances by
Non-Resident Indians, the most important of
which was the exchange rata adjustment.
Other measures taken to restore the confi-
dence of Non-Resident Indians include, In-
ter-alia, structural reforms in trade and in-
dustrial policy.

Quarterly inflow/outflow of remittances

1990 and 1991 so far; from Non-resident Indians (NRIs).

STATEMENT )
 (Figures in brackets are in US Dollar million based on Intemational Financial Statistics

exchange rates )
(Rupees in Crores)
Year " Foreign cur- Non-Resident Total
rency Non- (Extemal)
. Account
1989-90 1150 -1 1118
ApriJune @20) (-25) ' (695)
July-September 229 23 208
(138) 14) (124)
October o 501 -70 521
December (349) (41) : (308)
January-March /' 186 130 318
! (108) (76). (185)
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Year

CBI Report on lrregularities in CCI LTD.
1442. SHRIM.V. CHANDRASHEKARA

MURTHY: Will the Minister of TEXTILESbe

pleased to state:

(a) whether the Government had re-
ceived more than two years ago a CBl report
on various irregularities committed by the
Cotton Corporation of India Limited and the
Senior Government dﬁdals in the expoit
deal of 1988;

~ (b) whether the examination of the re-
puthabonnahtmmlydﬂa/od

(c) ¥ 0, the reasons therefor;

Foreign cur- Non-Resident Total
rency Non- (External)
Resident Ak,
Account
1990-91 385 8 377
Aprikupe (222) (-5) 217)
July-September 815 27 642
(350) (15) (365)
October- 318 34 284
December (-178) (19) (-157)
© Jonuary 428 102 : 324
March (-227) (54) (-173)
1990-91 -1180 42 1922
AprilJune (-916) (-20) - (-836)
*July- -882 88 -980
September (-348) (-34) (-382)
" *October 376 60 436
(-146) (-23) (-169)
*Novermber 68 NA NA
*Provisional
NA not available

(d) whether due to delay some of the
indicted officials have been taking advan-
tage of their position; and

(@) if so, the facts and details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Yes, Sir,

(b) to (e). The report of the CBl is under
examination in consultation with Department
of Personnel and Training.

* Muslim Women (Rights on Divorce) Act,
1986

1443. SHRISYED SHAHABUDDIN: Will
the Minister of LAW, JUSTICE AND COM-
PANY be pleased to states:
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(a) the number of applications made by
muslim divorcees for maintenance and/or
provision undar the Musiim Women (Rights
on Divorce) Act, 1986, Year-wise and state-
wise;

(b) the number of cases for which the
payment of maintenance/provision was or-
dared against.the former husband, against
blood relations or against State Wakf Board,
separately;

(c) whether the constitutionality of the
Act has been chailenged before the Su-
preme Court and if so, the present status of
the case;

(d) whether the All-india Muslim Per-

sonal Law Board has suggested some .

amendments to the Act; and

() i 80, the present status of the pro-
MMmM?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI RANGARAJAN
KUMARAMANGLAM): (a) and (b). The in-
formation is not readily available. The same
will be collected -from the State Govein-
ments/ Union territory administrations and
wili be laid on tha Table of the House.

(c) to (e). A number of petitions chal-
lenging the provisions of the Muslim Women
(protection of Rights on Divorce) Act, 1986
have been filed in the Supreme Court and

these are pending before the constitutional -

bench for hearing. The All India Muslim
Personal Law Board have suggestad some
amendments 10 the Act. Since the matter is

sub-judice no action has been taken on the

suggestions.
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Accident of MIG 23 Alrcraft near
Mohangarh

1444, SHRIRAJVEER SINGH: Will the
Minister of DEFENCE be pleased to state:

(a) whether a MIG 23 aircraft of Indian
Air Force met with an accident near

Mahangarh while doing exercise;

(b) if so, whether an enquiry has been
conducted into the causes of the accident;

(c) whether the aircraft was not thor-
oughiy checked before sending it for exer-
cise;

(d) whether such accidents have taken
place in the past also; and

(e) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWARY): (a) Yes, Sir. There was
an accident involving a MIG 23 aircraft near
Mohangarh on 21 Oct 91, during an exer-
cise

(b) Yes, Sir.

(c) The aircraft was thoroughly checked
and certified serviceable before the exer-
cise.

(d) and (e). An accident involving.a MIG
23 aircraft in a similar exercise had taken
place in March 1983. It was caused on
account of technical failure.

[Englsh)

Alr Strips for Gliding Training of N.C.C.
Cadets in Madhya Pradesh

- 1445.SHRIDATTATRAYA BANDARU:
Will the Minister of DEFENCE be pleased to
state:
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(a) whether the National Airports Au-
thority provide air stirps for gliding traiging of
N.C.C. (Air Wing) cadets In MadhyaPradesh;

(b) if not, the reasons therefor;

(c) whether the non-fulfilment of gliding
training affects the cadets in getting the ‘C’
certificate and commissioning in the LA.F;
and

(d) if so, the action taken by the Govem-
ment to overcome this problem?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b). At present
gliding training facilities exist at Bhopal and
Raipur in Madhya Pradesh. While training
continues to be given at Raipur, it has been
suspended at Bhopal pending settiement of
claim by the National Airports Authority. At
Indore a new gliding strip, already sanc-
tioned by the State Government, is to be
constructed before gliding can be resumed.

(c) Gﬁdlng forms a part of N.C.C. train-
ing in Air Squadrons but is not mandatory for
obtaining ‘C’ Certificate or for Commission in
the LAF.

(d) Does not arise.

Surpius staff

. 1448, SHRI VIJAY NAVAL PATIL: Wili
the Minister of FINANCE be pleased to state:

(a) whether the Govemment propose to
reduce surplus staff in various departments;

(b) if so, the details thereof;

(c) whether the govemment have iden-
tified particular wings in various departments
which have become redundant or whose
functions are considerably reduced; and

(d) if 0, the details thereof and the time

frame within which these wings are likely to
be closed and the surplus staff deployed for
other useful work?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SHANTARAM POTDUKHE): (a) to (d). It
hasbeenthe consistent policy of Govemment
to ensure that the staff strength in each
Ministry/Department is maintained strictly
within the norms and its functional require-
ments. For this purpose, every Ministry/
Department is required to conduct staffing
studies through Internal Work Study Units to
assess man-power needs as per norms and
to identify surplus staff, if any. The Staff
Inspection Unit of the Ministry of Finance
also conducts studies suo-moto or at the
requestof the various Ministries/Departments
to determine the staff strength commensu-

_rate with the work-load. The studies relating

to man power requirements also take into
account the activities of the concerned
Ministries/Departments so asto recommend
areas of work which have become redundant
and for which the man-power requirement
cannot be justified. The identification of
surplus staff is, therefore an on-going and
continuous activity and no time frame canbe
indicated. The stafffound surplus is absorbed
againstthe existing vacancies orre-deployed
through the Surplus cell of the Department of
Personnel & Training.

Co-ownership right in property to
women

1447. SHRI GURUDAS KAMAT: Wil
the Minister of LAW JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a)Mmﬂnmnmtho
provide co-ownership rights to women;

®) lfso.ﬂn'rouom‘ﬂnrdor;‘

(c) whether the Government propose to
bering forward legislation to amend therights
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of women with regard to property; and
(d) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF .LAW, JUSTICE AND
COMPNAY. AFFAIRS(SHRI P.R.
KUMARAMANGALAM): (a) to (d). No pro-
posal for undartaking any legislation in this
behalf is under the consideration of the Gov-
emment at present.

Cabinet committes on trade and
~ Investment

1448. SHRI R. SURENDER REDDY:

Willthe Minister of COMMERCE be pleased
to state:

(a) whether the government have re- '

constituted the Cabinet committee on Trade
and investment to strengthen the curment
export drive;

() if so, whether the Committee has
formulated a policy on the export-front and
has suggested import comprehension mea-
sures without affecting exports; and

{c) ¥ so, whether the recommendations
made by the investment panel so far have
been implemented by the govemment?

~ THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) Yes, Sir,

(b) The Committee headed by the Prime
Minister and including the Finance Minister,
the Minister of Agriculture and the Ministerof
State for Commerce reviews proposals re-
lated to foreign trade and investment from
the concemed administrative Ministries.

*(¢) The degisions of the Committee are
implemented. ;"
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Software Export to USA

1449. SHRI DHARMANNA
MONDAYYA SADUL:
.SHRI SHRAVAN KUMAR
PATEL:

Will the Mnmstor of OOMMEROE be
pleased to state:

(a) whether software export from India
have been restricted by the U.S.A.; )

(b) i so, the details thereof and the
reasons therefor;

(c)mestepstahnorprbposedbbe :
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM): (a) No, Sir.

(®) and (c). Do not arise.
Infiation Rate

1450. SHRI DHARMANNA
MONDAYYA SADUL: Will the minister of
FINANCE be pleased to state the rate of
inflation based on the wholesale price index
during the last six months till the ond of
October, 1991?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKURY): The annuairates
of inflation in tirms of wholesale Price Index

- on a point-to-point basis for the last six

months till the end of Ombor. 1991 are
given below:

Annual Rate of Inflation in Wholesale
Price Index (Base: 1981-82=100)

Month Rate of Infiation (%)

Last wedk

April, 1991 11.4
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Rate of Infiation (%)

Month
May, 1991 124
June,1991 123
July, 1991 145
August, 1991 16.4
September, 1991 15.1
October, 1991 133
Joint Ventures with US
. 1451, SHRI DHARMANNA
MONDAYYA SADUL: Will the Minister of
COMMERCE be pleased to state:

(a) whether during his visit of United
States in September, 1991 agreements were
signed for setting up Joint Ventures in India;

(b) if 50, the details thereof; and

(c) the period by which such Joint Ven-
tures are proposed to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
P.CHIDAMBARAM): (a) No, Sir.

(b) and (c). Does not arise.
[Translation)

Irregularities in Advancing and waiving
of loans by Nationalised Banks

1452. SHRI ARJUN SINGH YADAV:
SHRI KASHIRAM RANA:

SHRI RAM LAKHAN SINGH

YADAV:

Willthe Ministerof FINANCE be pleased
to state: : .

(a) whether the Government have re-
ceived complaints regarding irregularities in
grant and waiving or loans by the Nationalised
banks In Jaunpur district of Uttar Pradesh,
Surat and Vadodara districts of Gujarat and
Patna, Rohtas and Bhojpur districts of Bihar
during the last five years;

(b) if so, the detalls thereof;

(c) whether the government have con-
ducted any enquiry in this regard;

(d) if so, the outcome thereof;

(e) the number of officials found guilty;
and

() the action taken orwbbo
taken against them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE ' (SHRI
REMESHWAR THAKURY): (a) to (f). The
complaints relating to sanctioning, disburse-
ment and waiver of loans and alleged ir-
regularities by nationalised banks received
from various parts of the country including
those from Jaunpur (Uttar Pradesh), Surat
and Vadodra (Gujarat), Patna, Rohtas and
Bhojpur(Bihar), by Government and Reserve
Bank of india are taken up with the con-
cemed public sector banks for remedial -
action. As regards write off of bad debts and
losses and compromise proposals, RBI has
advised the banks to delegate powers to its
various functionaries for speedier disposal
of such cases. The banks inspect their
branches at periodic intervals. RB! also
conducts statutory inpsection of banks.
During such courses of inspections, various
deficiencies come across regarding credit
appraisal and other matter. Appropriate ac-
tion in accordance with the laid down rules
and procedures is taken by banks against
the employees including officers who are
found guilty.
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Development of National Highways

1453. SHRI ARJUN SINGH YADAV:
SHRI HARI KEWAL PRASAD:
SHRI RAM BADAN:

Will the Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the total number of National High-
ways passing through Uttar Pradesh and the
length thereof; and

(b) the details of expenditure incurred
on their development during the last three
years?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) Eleven Na-
tional Highways pass through the State of
Uttar Pradesh andthe lengththereof is about
2613 kms.

(b) An expenditure of Rs. 159.46 crores
has been incurred on their development
during the last three years as detailed be-
low:-

Year Expenditure on
development
works (Rs. in crores)
1988-89 28.70
1989-90 55.60
1990-91 65.16
Total 159.46 crores

Cotton Yarn Mills in Uttar Pradesh-and
Bihar under Cooperative Sector

1454. SHRI ARJUN SINGH YADAV:
- SHRI RAM LAKHAN SINGH
: , YADAV: '
Willthe Minister of TEXTILES be pleased
to state:

NOVEMBER 29, 1991
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(a) the number of cotton yarn mills un-
der cooperative sector in the country at
present, State-wise; '

{b) whether these mills are able to fulfil
the demands of handioom and powerloom
industries;

(c) whetherthe Government propose to
set up newcotton/cotton yarn millsinJaunpur
Districtof Uttar Pradesh and in Patng, Rohtas
and Bhojpur Districts of Bihar;

(d) if so, the number of mills likely to be
setup during the Eighth five Year Plan; and

(e) the time by which these mills are
likely %o be set-up?

THE MINISTER OF STATE OF THE
MINISTRY TEXTILES (SHRI ASHOK
GEHLOT): (a) There are 115 mills as per
statement attached.

(b) Apart from the Mills in Co-operative
Sectordemand of Handlbom and Powerloom
Industries is also met by Mills in other sec-
tors; private, public sector mills etc.

(c) There is no proposal at present.
(d) and (e). do not arise.
STATEMENT
State-wise Number of Cotton/Man-made
Fibre Textile Mills producing yam in the Co-

operative Sector as on 30th Sepl. "91 has
been as below:

State No. of Cooperative
, Mills
Andhra Pradesh 0

Assam 1

Bihar 3.
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State No. of Cooperauvo Bank stoF
Milks 1455. SHRI ARJUN SINGH YADAV:
SHRIMATI SUMITRA
Gujarat 5 | MAHAJAN:
Haryana t SHRI KASHIRAM RANA:
SHR! HARI KEWAL PRASAD:
Karnataka 8
Willthe Minister of FINANCE be pleased
Kerala 4 to state:
Madhya Pradesh 2 (a) the amount of loans given by the
scheduled banks to the farmers in Uttar
Maharashtra 35 Pradesh, Gujarat and Madhya Pradesh dur-
ing the last three years, district-wise; and
Orissa 6 '
. (b) the amount of loans recovered dur- -
Punjab 6 ing this period?
Rajasthan 3
THE MINISTER OF STATE IN THE
Tamil Nadu 19 MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The amount
Uttar Pradesh n of direct agricultural advances given by all
scheduled commercial banks during the last
West Bengal 1 three years ending June 1987, June 1988
. and June 1989 (latest available) inthe States
Pondicherry ! of Uttar Pradesh, Gujarat and Madhya
Pradesh is as under:
115
(Rs. in crores)
" State Year ended (June) Amount
~ Uttar Pradesh 1987 235
1988 ‘ 259
1989 310
Gujarat , 1987 ' 162
1988 , 186
1989 181
Madhya Pradesh 1987 154
1988 194

1989 . - 200
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_ (b) The recovery of direct agricultural  Madhya Pradesh during tha corresponding
advances of allscheduled commercialbanks  period is indicated below:
in the States of Uttar Pradesh, Gujarat and
(Rs. in crores)
State Year ended Demand Recovery
Uttar Pradesh 1987 436 253
1988 458 263
1989 560 324
Gujarat 1087 251 120
1988 241 128
1989 349 204
Madhya Pradesh 1987 221 102
1968 247 ' 129
1989 327 188

The data reporting systam of NABARD
and RBldoanotgamratodlstﬂct-wlso data
for the above Idomatbn :

deﬂkhgofForﬂgan

1456. SHRI CHITTA BASU: Will tha
Minister of FINANCE be pleased to state:

(a) whethar the government have re-
viewed the working of the foreign banks in
the country; .

(b) if 30, whether it has been decided to
liberalise the activities of thase banks; and

" {c) i so, the details thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE
n»ssuwmnw(un) (a)the working of

(SHRI

the foreign banks in India is reviewed inthe
RBI each year with referencs to their March
end position.

(b) and (c). Liberalisation of the activi-
ties of foreign banks has engaged the atten-
tion of the Narasimhan Committee, which
submitted its report to the Government on
20.11.91. The report of the committee will be
processed in consultation with RBl and other ‘
concerned agencies.

Secunderabad Cantonment
1457. SHRIDATTATRAYA BANDARU:

Will the Minister of DEFENCE be pleased to
state:

(a) whether the strength of the
Secunderabad Cantonment in Andhra
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Pradesh is inadequate to moet the require-
ment of the State:

(b) If so, whether there is any proposal

to increase the strength of the Cantonment;

(c) it so, the number of new divisions or
units proposed to be set up there: apd.

(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) o (d). The location
and strength of any Cantonment have no
relation to the requirement of the concerned

State. Such decisions aretakenonthebasis

of operational considerations, availability of
adequate land and infrastructure and acces-
‘sibility of the site by rail/road.

There is presently no proposal for locat-
ing additional military formations/units in
Secunderabad. ,

Reparyment of credit to USSR

1458. SHRI VIJAY NAVAL PATIL: Will
the Minister of FINANCE be pleased to State:

(a) the amount to be repaid to USSR on
account of substantial earlier credit;

(b) whether the Government have as-

sured that the repayment of credit would be-

in rupees;

(c) if so, the vires of the USSR in this
regard due to change in its configuration;
and

"(d) the arrangement proposed to be
made in the matter of foreign exchange in
future dealings with USSR?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The amount
of credit repayable to USSR as on 31st

March, 1991 works outto Rs, 2204.34 crores

atthethen prevalling exchange rate of Rouble
1=Rs. 23.4019

(b) to (d). According to agreements in
force, Soviet credits are denominated in
Roubles and the repayment of principal and
payment of interest are made in non-con-
vertibie Indian rupees, which are utilised by
the soviet authorities for purchase of Indian
goods for exportto USSR. Hence there is no
outgo of free foreign exchange involved by
way of debt servicing payments under the
credits.

Financial assistance to new Coopera-
tive sugar factories In Maharashtra

- 1459. SHRI MUKUL BALKRISHNA
WASNIK: Will the MINISTER of FINANCE
be pleased to state:

(a) whether a large number of proposal
for financial assistance to new cooperative

_ sugar factories in Maharashtra are pending

with the Industrial Finance Corporation of
India and other financial institutions;

(b) it so, the details thereof and the
reasons therefor; and

-(c) the steps proposed to be taken by

" the Government to expedite grant of finan-

cial assistance to these new co-oprerative
sugar factories?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) The Industrial
Finance Corporation of India (IFCl) have
reported that 27 applications envisaging
setting up of grass root new sugar projects of
2500 TCD in the Cooperative Sector from
Maharashtra arepending with the institutions
as on date.

(b) Details of these cases are given in
the enclosed statement. Insfitutions have
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with them applications for a number of grass
root sugar projects from other States be-
sides modernisation/expansion projects from
Maharashtra seeking assistance of consid-
erable magnitude. NCDC, which is required
to contribute 50% of the equity of the new
cooperative societies, has expressed its in-
ability to support more than a few units on an
all india basis due to resources constraints.
A recent study of the financial institutions on
the sugar industry has aiso revealed that in
view of the sharp increase in the cost of
setting up grass root plants in recent years,
the increase in the cost of sugarcane without
~correspondingincreasein the prices of sugar
and the incentives available under the
Government’s Incentive Scheme, the viabil-
ity of new plants has become doubtful. To
improve their viability it may be necessary to
raise the incentives which were worked out
on the basis of a normative cost of Rs.21
crores as against present day cost of Rs.35

{(c) Formulation of a new incentive
scheme for licences granted/to be granted
for the period from 7th September, 1990 to
the end of 8th Five Year Plan period is under
consideration of Government. ’

STATEMENT

Pending applications for financial assis-
tance for setting up of grass rodt new sugar
plants of 2500 NTCD in Maharashtra

1. Shivahahkt! Adivasi SSK Ltd.
Buldhana District.

2. Akola SSK Lid.,
Barshitali, District Akola,

© 3. Sant Muktabai SSK Ltd.
Edilabad, District Jalgaon.

NOVEMBER 29, 1991
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Shetkari SSK Ltd., Hinganghat,
District Wardha.

Amba SSK Ltd., Anjangaon
District Amravati.

Shri Kondeshwar SSK Lid.
Village Nandgaon Khandeshwar
District Amravati.

Jarandeshwar SSK Ltd.
Taluka Koregaon, District Satara.

Sangola Taluka SSK Ltd.,
Waki, District Solapur.

Kedareshawar SSK Ltd.,
Bodhegaon, District Ahmednagar.

Vidarbha SSK Lid.,
District Nagpur.

Shree Bageshwari SSK Ltd.,
Warpal, District Jalna.

Indira SSK Ltd. -
Akkalkot, District Solapur.

Indira SSK Ltd., Pusegaon,
District Parbhani

Jai Ambika SSK Ltd.,Kanthur,
District Nanded.

Shri Sant Tukaram SSK Ltd.,
Hinjanwadi, District Pune.

Shrivajirao Patil Nilangekar SSK
Ltd., Kajnur, District Latur.

Ghodganga SSK Ltd..

Shriasgonkata,
District Pune.

Balaghat Shetkari SSK Ltd.,
Ujana District Latur.
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+ 20. Ajara SSK Ltd.,
Gavase, District Kolhapur.

21. Pushpadanteshwar SSK Ltd.,
. Samsherpur, District Dhule.

22. Padam ShriDr. Vithalrao Vikhe
- Patil, SSK Ltd., Kaij Taluka,
District Beed.

23. Narsimha SSK Ltd.
Lohgaon, Ahmedpur Taluka,
District Parbhani.

24. Bhaurao Chauhun SSK Ltd.,
District Babhulgaon.

25. Jat Taluka SSK Ltd.,
District Sangli.

26. Pshpawati SSK Ltd.,
District Yavatmai.

27. Jaiwantrao Patil SSK Ltd.,
District Nanded.

Transfer of cantonment areas to
Municipal Committees

1460. SHRI MUKUL BALKRISHNA
WASNIK:

DR. VASANT NIWRUTTI
PAWAR:

Will the Minister of DEFENCE be
pleased to state:

(a) whether the Government propose to
transfer the cantonment areas to the munici-
pal committees; and

(b) if so, the details thereof and the
reasons therefor?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) and (b).
Govemnment have not as yet initiated any
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proposal to transfer Cantonment areas to
Municipal Committees.

[Transiation]

Import of goods through stolen REP
licences.

1461. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of COMMERCE
be pleased to state:

(a) the value of REP licences reported
stolen during the period from January, 1,
1991 to August 31, 1991, region-wise;

(b) the number of certified copies of
licences issued to importers whose licences
waere stolen;

(c) if certified copies have not been
given'to them, the reasons therefore;

(d) whether the Government have re-
ceived any complaints from the importers in
this regard; ’

(e) if so, the action taken thereof;

(f) the estimated value of imports made
through the stolen import licences during the
above period; and

" (g) the action taken by the govemment
against those importing goods through the
stolen import licences?

THE MINISTER OF STATE IN THE

"MINISTRY OF COMMERCE (SHRI P.

CHIDAMBARAM): (a) to (c) and (g). infor-
mation is being collected and will be laid on
the Table of the House.

(d) Yes, Sir.

(e) Instructions have been issued to the
licensing authorities that Exim Scrip/Addi-
tional Exim Scrip/Special Additional Exim
Scrip licences, at the time of their initial-
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issue, shall in no case be despatched by
post to the exporters. The exporters shall
make their own arrangemenis fo collect the
same either in person or through their duly
authorised agents/Bankers from the con-
cemed licensing office against proper re-
ceipt and on production of an evidence/
authorisation for this purpose.

[English}
Private non-Banking Institutions

1462. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be

pleased to state:

(a) whether instances of functioning of
some private non-banking Institutions/Com-
panies as full fledged banks in various parts
of the country have come to the notice of the
Uniongovernmentduring the lastthree years
and till date:

(b) i 50, the details thereof; and

(c) the action taken or proposed to be
taken by the government in this regard?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) reserve Bank
of India have reported that no instance of
non-banking institutions/companies func-
tioning as full-fledged banks has come to
their notice.

(b) and (c). Do not arise in view of (a)

[Transtation]
incidents of theft in C.0.D. Agra

1483. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of DEFENCE be
pleased 10 state:
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(a) the number of incidents of theft in
Central Ordnance Depot Agraduring the last
three years;

() the estimated cost of the equip-
ments stolen during this period, year-wise.

(c) whether any investigation has been
conducted into the incidents of theft;

(d) if so, the outcome thereof;

(e) whether the govemment have taken

any action against the persons responsible
for such incidents;

(f) whether any froeign agency has also
been found invoived in these thefts;

(g) if so, the details thereof; and

~ (h) the action taken by the govemment
o check the incidents of theft in future?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) to (h). A statement is
attached.

STATEMENT

While there were no thefts reported in
the COD Agra in 1989, one attempted theft
was reported in 1990 and two attempt in
1991. In the incident in 1990, two prismatic
compasses were found on the person of a
female mazdoor. The female mazdoor, two
of hermale accomplices and the Store Keeper
ofthe concerned shed were suspended after
preliminary investigations. A Staff Court of
Inquiry is in progress.

2. Inthe first incident relating to 1981 a
theft was attempted by breaking a wall of a
shed on 3.1.1991. Although no article was
lost, a First information Report was lodged
with the Police.

3. In the second incident relating to
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1991, there was an attempted theft of 88
prismatic compasses on the night of 17t/
18th September, 1991. The suspected em-
ployees were apprehended and a First Infor-
mation Report lodged with the Police. A
detalled stock Verification undertaken has
shown a shortage of 1908 serviceable Com-
passes and 859 repairable Compasses. The
value of the missing Compassesis 13,40,634/
- approximately. A staff Court of inquiry is in
progress.

4. There is no information so far of
involvement of any foreign agency.

S.Wfolﬁwingdepshavobeonhkon
to strengthen the security of the depot:-
()  patroliing interval infout side the
depot has been reduced;

(i) provision of wakieftakies at the

guard posts has been recently
made;

(i) surveillance devices, such as
hand held detector/door metal
frame have been put to use;

(iv) search of personnel at gate while
- mustering infout has been inten-
sified

“(v)  a Quick Reaction Team, with
arms and ammn, has been de-
ployed and carries out combing
operations are regular intervals.

Export of blended Yarn

1464. SHRI RAJVEER SINGH: Willthe
MWMTEXTIL‘ESI”MI}M'

(a)mwmmb
.export blended yarn;

(b) ¥ s0, the target fixed in this regard;
and

(c)ttutimobywhbhthotagdblkoly'
to be achieved?

THE MINISTER OF STATE OF THE -
. MINISTRY OF TEXTILES (SHR! ASHOK
- GEHLOT): (a) India is already exporting

blended yam and its exports during 1990-91
amounted to Rs. 41.50 crores.

{b) and (c). The Synthetic & Rayon
Textiles Export Promotion Council has fixed
an export target of Re. 75 crores for blended
yam during 1991-92. The exports have al-
ready reached Rs. 40.35 crores during the
period April-September, 1991.

[English}
Top 25 Tax Payers

1465. SHRI MORESHWAR SAVE: Wil
the Minister of FINANCE be pleased to state:
the top 25 income tax payers with details of
their occupation and the amount of tax paid
by each of them during each of the lastthree

yoars?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): Information re-
garding the top 20 income tax payers in the
country, ranked in the order of their retumed
income (annualised)forthe assessmentyear
1989-90, the income tax paid by them in
respect of the assessment years 1988-89 1o
1990-91 and their occupation, is enclosed
as statement. This is information in respect
of top 20 income tax payers, which is com-
piled every year, normally takes a long time
for compilation. Collecting & compiling infor-
mation regarding to 25 income tax payers
will require further time and effort, which may
not be commensurate with the objective

sought 10 be achieved.
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Loan from IMF

1486. SHRI V. SREENIVASA
PRASAD:
SHRI M.V. CHANDRA
SHEKARA MURTHY:
SHRI SOBHANAD-
REESWARA RAO
VADDE:

WﬂlﬂanlﬂnroiFNANCEbopbaud
to state:

(@) whether he had recently held a
meeting with the Director of the Fiscal Re-
search Department of the IMF at New Delhi;

(b) if so, the details of the discussions
held;

(c) whether the IMF has agreed to give
loans to India; and

(d) if so, how much and under what
terms and conditions?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Director, Fis-
cal Affairs Department of the IMF, during his
visit to India, called on the Finance Minister
on 21-10-1991. ’

(b) Discussions focussed on the on-
going efforts at fiscal consolidation.

(c) and (d). An amount of SDR 1656
million was approved by the IMF Board on
31.10.1991 undar a Stand-by Arrangement.
Outof this, an amount of SDR 85 million was
drawn on 15.11.1991. Theterms and condi-
tions for access to the resources of the IMF
have been negotiated and it has been en-
eured that the measures proposed to be
adopted are those considered 10 be in the
oountry’s best economic interest.

Bottienecks in foreign investments

1467. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHANDRA-
SHEKARA MURTHY:

Willthe Ministerof FINANCE be pleased
fo state:

s (@) whether the Managing Director of
the Intemational Monetary Fund during his
recentvisitto New Delhihas described India’s
economic policy initiatives as an irreversible
strategy and asked the Govemment to re-
move bottlenecks in the way of foreign in-
vestment;

(b) i so, the detaiis of the bottlenecks
pointed out by tha Managing Director of IMF;

(c) whoﬂwﬂngovemmom have since
chalked out any strategy to remove bottle-
necks to boost foreign investments; and

(d) if 80, the details thereof?

THE MINISTER OF STATE N THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) to (d). Does not arise.

Study group report on establishment of

new Stock Exchanges

1468. SHRI CHETAN P.S.

CHAUHAN:
SHRIMATI BHAVNA

CHIKHLIA:
Wilithe Minister of FINANCE be pleased

to state:

(a) whether the study Group sat up for

suggesting apolicy for establishment of new
Stock Exchanges has submitted its report;
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(b) i so, the details of the recommenda-
tions made by the Study Group; and

(c) if not, the time by which the Study
Group is likely to submit its report?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) Yes, sir.

(b) The main recommendations made
by the Study Group are given in the attached
statement.

(c) Tha question does not arise in view
of reply to (a) above.

STATEMENT
The main recommendations made by the

Study Group set up for suggesting a policy
for establishment of new stock exchanges

‘) Approval of the locations for

new Stock Exchanges and
Additional trading Floors
should be based on both
macro-economic and micro-
economic criteria;

()] A National Stock Market Sys-
tem should be created along
with support agencies for pro-
viding high quality trading,
settiement, clearing and de-
pository services;

(W) Govemment may accord ap-

proval for the promotion of five
Stock Exchanges at New

NOVEMBER 29, 1991

anAnsm 316

Bombay, Nagpur, Gwalior,
Chandigarh and Shimla;

{v) Theproposed Stock Exchange
at New Bombay should act as
the National Stock Exchange.

Launching of new lmrlm Instruments
by IDBI

1489. SHRI CHETAN
CHAUHAN:
SHRIMATI
CHIKHLIA:

P.S.

BHAVNA

Will the MINISTER OF FINANCE be
pleased to state:

(a) whether the Industrial Development

~Bank of India (IDBI) propose to launch new

marker instruments;
(b) if so, the details thereof;

(c) the rate of interest proposed to be
offered by IDBI; and

(d) the amount proposed to be collected
by IDBI from these instruments?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) and (b). The
Industrial Davelopment Bank of india (IDBI)
proposes 1o make a public issue of unse-
cured bonds in the next few months.

To meet the different needs of inves-
tors, these bonds are proposed to be issued
in three forms as per details given below:

) MMMWMMI}

Face Value
Interést Rate

w

Rs. 5,000

15% p.a. compounded semi-annually.

* Atthe end of 10th year from the date of
allotment.
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Redemption Premium = : 5% of face value i.e. Rs.250/-
Interest Strip The Bonds of Rs.5,000 wouldbe attached
with a separate strip of face value
Rs. 16,500/- covering accrued interest for
10 years and redemption premium.
(i) Non Convertible Bonds Non-Cumulative Scheme (Series )
Face Value Rs. 5,000
interest Rate 15% p.a. payable half yearly.
Redemption Atthe end of 10th year from the date
of allotment. .
Redemption Premium 5% of face value i.e. Rs. 250/-
Redemption Value Rs.5,250/-
(iii) Desep-Discount Bonds (Series Ii)
Face Value Rs. 1,00,000
issue Price Rs. 2,700 (To be finalised
at the time of issue).
Redemption At the end of 25th year from
. the date of allotment.

All the three instruments are proposed
tobolislndonmapruod(exchanguinmo
country.

‘(c)hhmunmivqumndeda
15% p.a. but to be finafised at the time of
issue is proposed on both the cumulative
and non-cumulative schemes of non-con-
vertible bonds.

(d). IDBl proposetoraise Re, 300 crores
with an option to retain excess suljacrigtion.

Lwyolemdcmllum
1470. SHRI CHETAN P.S.
CHAUHAN:
SHRIMATI BHAVNA
CHIKHLIA:

Wﬁlﬂn“ﬁﬁﬂrdFNANCEb‘pha‘d
1o state:

- (a) whether the proposal regarding levy

ofoonslgnmomux has been under the con-
sideration of the government for a long time;
and

(b) i so, the specific steps taken to
implemant the proposal during the last two

years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

RAMESHWAR THAKURY): (=) Yes, Sir.

(b) Discussions and consuliatipns have
been held with the State governments to
evolve a commonly agreed proposal.
(Transiaion]

Roads maintained by BRO in Paurl and
Chamoli districts

1471. SHRI BHUWAN CHANDRA

- KHANDURI: Will the Minister of DEFENCE

be pleased 10 state:
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(a) the names of the roads maintained
by the Border Roads Organisation in Pauri
and Chamoli districts of Uttar Pradesh;

(b) whether there is any proposal to
hand over the Srinager-Pauri-Lancedown-
Kotdwara motor route to Border Roads

Organisation; and
(c) ¥ so, the details thereof?

THE MINISTER OF DEFENCE (SHRI
SHARAD PAWAR): (a) <ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>